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LOK SABHA DEBATES

LOK SABHA
1
Tuesday, December 1, 2009Agrahayana 10, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mabam Speaker 7 the Chair

REFERENCE BY THE SPEAKER

World AIDS Day
[English]

MADAM SPEAKER: Hon. Members, today is the
World AIDS Day. This dreaded disease has spread its
tentacles all across the globe and is expected to cause
as many as forty million deaths this millennium.
Eradication of this disease is one of the toughest
challenges for the mankind. Let us, on this occasion,
rededicate ourselves to creating awareness about this
disease and to take concrete steps for its check and
eventually its eradication.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Question No. 161, Shri N.
Cheluvaraya Swamy.

Rise in Price of Sugar

+
*161. SHRI N. CHELUVARAYA SWAMY:
SHRI HANSRAJ G. AHIR:

Will the Minister of CONSUMER AFFARIS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the price of sugar continues to rise
despite imposition of storage/stock limit, duty free import
and other remedial measures taken by the Government;

(b) if so, the details thereof and the reasons therefor;

(c) the production, consumption, availability, demand
and stock of sugar available during each of the last
three years and current year; and

(d) the action taken by the Government to contain
price of sugar and increase production of sugarcane and
sugar?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) and (b) Price of sugar has shown a rising trend
since beginning of 2009. This is mainly on account of
reduction in area and production of sugarcane in the
crop year 2007-08, and higher diversion of cane to
usages other than manufacture of sugar, leading to short
fall in domestic production of sugar in sugar season
2008-09. To bridge the gap between demand and supply,
Government has taken a number of measures with a
view to both augmenting domestic availability and
managing demand. These measures have helped reduce
the extent of price rise.

{c) The estimated production, availability, consumption
and stock of sugar during each of the last three sugar
seasons are given below:-

(in lakh tons)

Particulars 2006-07 2007-08 2008-09
Production of Sugar 282 263 146.8
Availability 326 368 257.6
Consumption* 191 205 220
Closing stocks with 110 105 247

sugar mills at the
end of season

(*Derived from opening and closing stock and factoring in import
and export sugar based on data of Directorate General of
Comercial Intelligence and Statistics, Kolkata)

As per preliminary estimates of industry, domestic
production of sugar in 2009-10 may be about 10 lakh
tons. Actual availability will depend on domestic
production and imports. Demand in 2009-10 is estimated
to be about 230 lac tons.

(d) The action taken to contain prices of sugar in
the open market and to increase production of sugar
and sugarcane is detailed at Annexure-l and II
respectively.
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Annexure |

Measures taken by the Central Government to

1.1

augment domestic stocks of sugar and
lo contain sugar prices

Allowed Import of raw sugar under Advance
Authorization Scheme by sugar mills at zero duty
upto 30.09.2010.

Aliowed import of raw sugar at zero duty under
O.G.L. upto 01.08.2009 by sugar mills. This is
presently in force upto 31.12.2010.

Import of raw sugar was opened to private trade
upto 31.03.2010 for being processed hy domestic
facories on job basis. This is presently in force
upto 31.12.2010.

Allowed duty free import of white/refined sugar
by STC/MMTC/PEC and NAFED. Subsequently,
duty free import of white/refined sugar under
OGL has also been opened to other Central/
State Government agencies and to private trade
in addition to existing designated agencies. This
is presently in force upto 31.03.2010.

Levy obligation has been removed in respect of
all imported raw sugar and white/refined sugar.
The white/refined sugar has been also allowed
to be sold at the discretion of the importing
organizations. Sugar processed from imported
raw sugar is subject to accelerated releases.

The levy obligation on sugar factories has been
enhanced from 10% to 20% of production w.e.f.
01.10.2009 for 2009-10 sugar season to ensure
availability of sugar for PDS.

Besides augmenting the sugar stocks by

permitting import of raw and white/refined sugar in 2008-
09 sugar season, the Central Government has imposed
stock holding and turnover limits to moderate prices of
sugar as follows:

Stock-holding and turnover limits have been fixed
for sugar dealers. Subsequently, Khandsari sugar
has also been brought under the ambit of
stockholding and turnover limit.

An order has been issued imposing stockholding
limits on large consumers of sugar who are
using or consuming more than ten quintals of
sugar per month as a raw material for production

DECEMBER 1, 2009

fo Questions 4

or consumption or use. The order is in respect
of stocks of domestically produced sugar.

Futures trade in sugar has been suspended in
domestic exchanges w.e.f. 27.5.2009 till the end
of 2009.

Annexure 1l

Steps taken by the Government to check decline in
area under sugarcane—

(@)

(b)

(©

The Central Government has now fixed the Fair
and Remunerative Price (FRP) of sugarcane
payable by sugar mills for 2009-10 sugar season
at Rs. 129.84 per quintal linked to a basic
recovery rate of 9.5% subject to a premium of
Rs. 1.37 per quintal for every 0.1 percentage
point increase in recovery above that level.
Hitherto, the Central Government was fixed the
Statutory Minimum Price (SMP) of sugarcane.
This FRP is substantially high over the SMP of
2008-09 sugar season which was Rs. 81.18 per
quintal, with an additional premium of Rs. 0.0
for every 0.1% point increase in the recovery
above 9%.

The Sustainable Development of Sugarcane
Based Cropping System (SUBACS) is one of
the components of Centrally Sponsored Scheme
(CSS), namely Revised Macro Management of
Agriculture Scheme (RMMA). RMMA is
implemented in all States and Union Territories
of the country. The main thrust of SUBACS is
on the transfer of improved production
technology to the farmers through field
demonstrations, training of farmers, supply of
farm implements, enhancing production of
planting materials, efficient use of water and
treatment of planting materials. During 2008-09,
in all, 19 States implemented SUBACS.

Concessional loans at an interest rate of 4%
per annum are given to sugar factories from
Sugar Development Fund (SDF) for
modernization of plant and machinery, expansion
of crushing capacity, utilization of by-products
viz. bagasse for co-generation of power and
molasses for production of ethanol, upgradation
of technology and sugarcane development
including better irrigation facilities, improved seed
variety, ratoon management etc.
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(d) A short term scheme has been announced for
cane development in the current financial year
under which loans of Rs. 1.0 to 2.5 crore will
be available to sugar factories depending upon
their crushing capacity, for purchase of seeds,
fertilizers and pesticides etc. This loan is
expected to be passed on to the farmers.

SHRI N. CHELUVARAYA SWAMY: | would like to
mention that there are six sugar factories in my
Constituency in Karnataka. Out of these six sugar
factories, one belong to the Government, another to a
cooperative and the remaining three are private sugar
factories. The Government sugar factory in Mandya is
running in losses; one cooperative sugar factory has
already stopped and one is running on lease basis.
These three sugar factories which are helping the sugar
cane farmers to a great extent are in dire need of
support of the Government of India. There is an urgent
need to help these sugar factories.

MADAM SPEAKER: Please ask your question.

SHRI N. CHELUVARAYA SWAMY: | do not know
what provisions have been made by Sugarcane
Development Fund or by any other organization. Please
give the financial assistance to these three sugar
factories.

SHRI SHARAD PAWAR: If there is a specific
proposal for financial support from Sugarcane
Development Fund and if the past liabilities are not there,
certainly 1 will be happy to support these mills. So, the
hon. Member should give me details about what exactly
is the proposal; how much amount has been asked for;
how are they going to spend the money; and whether
they have submitted this proposal with the support and
recommendation of the State Government.

SHRI N. CHELUVARAYA SWAMY: The sugar
factories have totally closed in Karnataka. To what extent
these closed sugar factories have affected the sugar
production? What steps have been taken by the Union
Government to review these closed sugar factories in
Karnataka?

SHRI SHARAD PAWAR: | would require a separate
notice for that. It is because here the question is
regarding the prices of sugar and the hon. Member wants
to know what exactly is the production and what
problems the Karnataka sugar mills are facing. So, if |
have a separate notice, it will be easy for me to give
the information.

AGRAHAYANA 10, 1931 (Saka)

to Questions 6

MADAM SPEAKER: You will have to give a separate
notice.

[Translation]

SHRI HANSRAJ G. AHIR: Madam Speaker, the
hon'ble Minister has admitted that the production of sugar
is decreasing day by day. This year also he expects that
the production would be around 160 lakh tonnes whereas
the demand is 230 lakh tonnes. So, the production would
be less by 70 lakh tonnes. We are witnessing that the
production of sugar is decreasing every year. The supply
is less in comparison to its demand. Due to this we
have not been able to check price rise... Inferruptions)

MADAM SPEAKER: Please ask your Question.

SHRI HANSRAJ G. AHIR: Hon. Minister has said in
reply that the levy limit has been increased from 10 to
20 per cent and import duty has been reduced. | would
like to know whether we would be able to increase the
sugar production or check the price rise by these two
measures? | hope that some more concrete measures
should be taken which have not been mentioned here. If
hon. Minister has taken some concrete measures to
increase the production and to check the price rise, he
may kindly tell us.

SHRI SHARAD PAWAR: Madam, it is a fact that the
production would be 160 lakh tonnes and we have 24
lakhs tonnes carry over stock of the last year. Since the
agreements signed for processing the raw sugar and to
import, it is around 50 lakh tonnes, 1 hope that we would
be able to reach nearby the total requirement of the
country. Yet there is always a need of some stock for
future and it is normal practice that after the season as
much sugar should be in godowns as is required for the
country for another 3-4 months but there is an
apprehension that it may fall short. For this, we have to
take several measures, and the same has been done
earlier. More facilities have been provided for import of
raw sugar in particular. | have already stated in the House
that sugarcane and sugar industry has a cycle, if we
take a look at the period of five years the production
would be on the high side for two years whereas it would
be less in the remaining three years. When there is
shortage of water and the crops are irrigated less than
required then, it affects the production. The figures given
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in the answer make it clear that in some years, the
production was more than the requirement and in some
years it was less. For this, we have to do one thing,
there is a need to provide a consistent policy to the
farmers of the States where sugarcane is produced at
large scale. The State Governments are required to
provide other facilities to them. Especially to increase the
cultivation area the Government of India has launched a
scheme through Sugarcane Development Fund wherein
the Government provides financial support to farmers at
4 per cent interest for increasing the hectare yield. The
Government has provided assistance to the State
Governments at large scale during the last three years
but when there is paucity of water the problem
aggravates. But the Government is ready to provide
assistance to State Governments and Sugar Mills through
Sugar Development Fund and would continue to do so.

SHRI DATTA MEGHE: Madam Speaker, | would like
to know from the hon’ble Minister as to how much we
spend on importing sugar wis-g-vis the amount paid to
the sugar producers?

SHRI SHARAD PAWAR: Now-a-days the domestic
price is on the high side but the Government does not
import. If someone wants to import sugar, he is free to
do so. They import from international market and they
buy sugar when there is a scope to sell the same here.
Today the price of sugar in international market is less
than India, therefore people are thinking of selling sugar
after processing the same here only. The price of both
sugar and sugarcane is higher here than the international
market.

SHRI NISHIKANT DUBEY: Madam Speaker, | would
like to say, through you the honble Minister, that a
notification was issued on April, 17, 2009 in which licence
was issued to Government PSUs like STC, MMTC, PEC
and NAFED to import 1 million tonne of sugar. They had
to import the same by August 1, 2009 but suddenly on
July 31, 2009 when the data was being extended, the
Government issued a fresh notification by which the
licence was given to private companies also besides
Government companies to import sugar. My question is
what was the price of sugar in international market on
April 17th and when the licence was given to import
1 million tonne sugar, and it had to be imported by
August. 1, then, why the Government companies could
not import the same by August 1 and why were the
private companies given licence to import sugar?

DECEMBER 1, 2009

to Questions 8

SHRI SHARAD PAWAR: MMTC and other 3-4
companies have been permitted to import sugar, if need
be. The Government had given permission to companies
to import 1 million tonne sugar if they found that the
price of sugar in international market was quite low and
they could sell the same at competitive price in the
country. It was not a compulsion No specific order was
given to them. When there is need of sugar, we tell the
companies to import the requisite quantity of sugar on
Government account. This permission was not given to
bring sugar on Government account. STC is an
organisation of the Government of India which undertakes
commercial activities in international market. If need be,
they can import sugar but they did not do so. All these
four companies have imported 1 or 1/, lakhs tonnes of
sugar though they were permitted to import upto 10 lakhs
tonnes of sugar. When they could not import the requisite
quantity of sugar, a conscious decision was taken to
bridge the gap between demand and supply and others
including sugar mills were permitted to import raw sugar
as well as processed sugar.

SHRI NISHIKANT DUBEY: Madam, my question was
that... (inferruyptions)

[English]

MADAM SPEAKER: Nothing will go on record except
what Shri Nama Nageswara Rao is saying.

(Interruptions)... ™

SHRI NAMA NAGESWARA RAO: Madam Speaker,
rise of sugar price is major issue.

[Trans/ation]

Sugar production has come down to 50 per cent
and buffer stock has come down from 110 lakh tonnes
to 20 lakhs tonnes /e 20 per cent during the last
3-4 years. The main reason behind this is the Government
policy and its inability to make a proper assessment of
the situation. On one hand the sugarcane growers are
not getting remunerative price, and on the other
consumers are paying more and the factories are getting
closed, all due to this Government policy. The hon’ble
Minister has said that we are importing. It is being done

*Not recorded.
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at the rate of 550 to 600 dollars per tonne /e. Rs. 30000
per tonne. It means our purchase cost is Rs. 30 per kg.
On one hand we are giving permission to import sugar
and giving such cost for impont, but on the other we are
not giving remunerative price to the farmers. We are giving
Rs. 129 to the farmers. What is the basic cost? Injustice
is being done with the farmers all the time. The
Swaminathan Commission had recommended to give 50
per cent rate over the basic cost.

MADAM SPEAKER: You have given a long
introduction. Now please ask the question.

SHRI NAMA NAGESWARA RAO: | would like to ask
the hon’ble Minister as to how he calculated the basic
cost? The cost varies at different times. How did decide
the basic cost and fix the price as Rs. 129/-? There is
a need to do justice with the farmers by calculating the
actual cost. This is the main issue before us. The farmers
should get 50 per cent over the actual basic cost.

SHRI SHARAD PAWAR: Madam, as far as the price
of sugarcane is concerned, there is an independent body
CACP to decide the prices in consultation with the State
Governments, farmers organisations, and agriculture
universities. It recommends the price after deducting
production cost from it, which the Government accepts
and increases thereafter. THe price decided by the
Government this year is 50 per cent more than the
previous year. The second thing is that these prices are
minimum. It is a benchmark. The sugar mills are allowed
to pay more than this. This year the price of sugarcane
has been fixed at Rs. 129/- per quintal. Actially, the price
in Uttar Pradesh is Rs. 200/- per quintal and Rs. 220/-
or more in Maharashtra, Karnataka, Guijarat, Tamil Nadu
and Andhra Pradesh. Therefore the price desided by the
Government is minimum and it is a sort of indication that
prices should not be below this amount. The farmers
had not got such a good price in the past 50 years as
has been given this year.

Allocation under PDS

+
*162. SHRIMATI SUMITRA MAHAJAN:
SHRI R. THAMARAISELVAN:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

AGRAHAYANA 10, 1931 (Saka)

fo Questions 10

(a) whether the Government has reduced the
allocation to Various State under Public Distribution
System (PDS), Targated Public Distribution System (TPDS)
and Antyodaya Anna Yojana (AAY) and other welfare
schemes;

(b) the details of allocation and off-take of various
commodities during the last three years and the current
year, commodity, scheme, State and year-wise;

(c) whether some State Governments have urged
the Union Government to restore their original quota and/
or allocated quota; and

(d) if so, the details thereof and the reaction of the
Government thereto?

[English]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) to (d) Government allocates foodgrains to States
& UTs under Targeted Public Distribution System (TPDS)
based on allocation norms. For 6.52 crore Below Poverty
Line (BPL) families (which include 2.43 crore Antyodaya
Anna Yojana (AAY) families), foodgrains are allocated to
all States & UTs at the scale of 35 kg per familiy per
month. There is no change in the allocations made for
the BPL & AAY families.

For the Above Poverty Line (APL) families,
Government allocates foodgrains to States & UTs based
on availability of foodgrains in the Central Pool and
offtake levels in the family per month. For Other Welfare
Schemes (OWS), foodgrains are allocated based on their
assessed requirement.

Details of allocations and offtake of rice and wheat
under TPDS and Other Welfare Schemes during last
three years and current year are given in the enclosed
Annexure-| to IV.

Requests have been received from some State
Governments for increasing allocations of foodgrains
under TPDS. Depending upon the stocks of foodgrains
available in the Central Pool, additional allocations have
been made to such States under APL category. As
compared to last year, the allocations under this category
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for current year have been increased from 11.2 million APL allocations made during 2008-09 and 2009-10 is
tons to 19.02 million tons. A comparative statement on given in the enclosed Annexure-V.
Annexure |

Allocation and Offtake of Rice Under TPDS from 2006-07 to 2009-10

(Thousand tons)

Si.No. States/UTs 2006-07 2007-08 2008-09 2009-10
Allocation Offtake Allocation Offtake Allocation Offtake Allocation Offtake*

1 2 3 4 5 6 7 8 9 10
1. Andchra Pradesh 3819.444  3153.481 3819444 3595506  3542.384  3499.935  3576.083  1873.953
2. Arunachal Pradesh 92.054 55.243 92121 67.741 92.124 81.949 92.124 45.959
3. Assam 1460.520 1261.867 1081.116 1132.942 1181.892 1180.860 1195.176 589.388
4.  Bihar 2856.247 529526  1886.328 970.013  1884.518 916.863  1903.260 580.163
5. Chhattisgarh 1479.678 811.506 773.920 747.139 768.196 767.748 853.755 411.336
6.  Delhi 350.160 146.687 238.368 215.549 152.408 140.139 147.204 68.813
7. Coa 91.226 21.440 22.568 21.918 29.646 27.568 39.232 20.198
8.  Gujarat 1471.508 394.044 596.808 446.220 303.666 288.139 320.448 156.885
9.  Haryana 366.365 61.627 69.720 61.146 11.740 10.425 0.000 0.000
10.  Himachal Pradesh 270.354 192.327 251.160 234.099 189.382 183.926 181.650 87.276
1. Jammu and Kashmir 548.544 430.482 551.172 486.915 535.172 539.689 532.672 306.292
12.  Jharkhand 847.078 455179 714.381 539.152 694.821 593.256 718.050 330.978
13.  Kamataka 2485814 1786547 2335429 1633054  1747.801 1673.260  1810.057 889.955
14.  Kerala 1926.885 744133 876.060 864.182 919.724 875.365  1051.724 509.153
15.  Madhya Pradesh 1142.370 41915 443768 432,331 263.212 231.019 223.212 121.324
16.  Maharashtra 2943.486 1124789  1369.056 1124620  1385.543 1188533  1681.802 740.269
17. Manipur 99.472 70.130 96.635 91.585 94.644 86.266 96.850 59.332
18.  Meghalaya 114.108 108.392 130.112 124.926 130.116 131.080 130.116 64.950
19.  Mizoram 61.862 60.056 75.423 77479 75.420 67.768 75.420 37.001
20.  Nagaland 94.370 113.487 94.284 94.488 94.284 103.716 95.175 52.155
21.  Orissa 2379.948 1115.981 1762.860 1483850  1708.325  1699.087  1723.032 881.679
22.  Punjab 515.914 31.955 39.372 8.028 0.776 0.067 0.000 0.000
23.  Rajasthan 1023.190 110.460 215.280 156.349 36.370 28.704 0.000 0.000

24. Sikkim 39.337 38.807 41.283 41.856 41.280 41.660 41.280 20.769
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1 2 3 4 5 6 7 8 9 10
25, Tamil Nadu 5710.356 3349.226  4753.809  3622.889 3557.436 3683.048 3557436  2177.652
26. Tripura 273.798 203.866 237.960 229.347 249.960 250.192 273.960 120.142
27. Uttar Pradesh 6248.499 3001.899 3020.884  2578.575 2794.070 2424.705 2720.964 1243.975
28. Uttarakhand 353.640 156.153 219.900 162.753 171.960 143.676 169.560 81.746
29. West Bengal 4013.796 1107.724 1397.976 1152.892 1397.571 1164.399 1394.276 652.265
30. Andaman and Nicobar 22.964 12.430 23.124 14.033 23.124 12.556 23.124 5.988
Islands
31 Chandigarh 25.818 0.280 3420 2.782 341 3.09 3.696 1.523
32. Dadra and Nagar Haveli 1.774 4.080 10.668 9.886 1617 7.560 8.244 2.638
33. Daman and Diu 9.852 0.960 2.256 0.646 1.819 0.369 2.292 0.754
34. Lakshadweep 3.721 3.180 4.537 5.263 4.608 3.703 4614 1.145
35. Puducherry 83.112 17.130 63.552 21.640 35.459 17.414 41.772 12.567
Total 43237.262  21116.989  27314.754 22451884  24130.479 22067.760 24697.240  12148.223

*Offtake reported by FCI upto September, 2009.
Annexure I
Allocation and Offtake of Wheat Under TPDS from 2006-07 to 2009-10

(Thousand tons)

SI.No. States/UTs 2006-07 2007-08 2008-09 2009-10
Allocation Offtake Allocation Offtake Allocation Offtake Allocation Offtake*

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 81.152 55.593 65.379 42.354 35.298 32.831 147.153 17.204
2. Arunachal Pradesh 11.590 5135 11.427 8.268 9.432 9.109 9.432 4219
3. Assam 254.226 250.049 264.411 262.852 224.364 219.982 250.935 111.577
4, Bihar 1132.097 494.652 881.703 655.353  1073.604 612.159  1534.221 440.301
5. Chhattisgarh 120.650 556.997 51.496 33.482 169.502 38.007 238.197 59.261
6. Delhi 486.296 400.943 509.813 486.040 440.140 421.676 445.344 215.002
7. Goa 11.532 5.570 9.614 7.942 6.709 6.390 7476 3.285
8. Gujarat 824.374 468.146 533.227 436.271 738.374 568.827  1357.440 324.455

8. Haryana 463.720 248.722 382.197 256.026 591.753 377191 919.472 222.087
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1 2 3 4 5 6 7 8 9 10
10. Himachal Pradesh 172.683 178.169 226.336 221.966 273.79%4 276.475 304.671 148.439
1. Jammu and Kashmir 243.260 228.773 272423 259.138 241.632 230.593 224132 135.000
12.  Jharkhand 348.3%4 285.971 343.355 287.996 371.109 290.107 564.312 168.199
13. Karnataka 367.874 298.504 311.602 272.650 285.541 278.012 357.435 146.541
14, Kerala 330.183 281.975 308.547 286.610 244.880 245.566 249.880 111.257
15. Madhya Pradesh 1614.274 1348.314 1363.258 1322.401 1822.471 1754.443 2661.541 1206.266
16. Maharashtra 2071.718 1381.121 1511.627 1274.738 1780.242 1518.405 2726.820 1125.202
17. Manipur 11.588 8.236 11.022 9.560 1.772 1.772 16.681 6.638
18. Meghalaya 7.696 7.290 10.305 9.833 14.160 14.653 17.160 7.584
19. Mizoram 10.360 8.988 9.624 7.633 7.488 7510 7.488 3.302
20. Nagaland 34.714 34.186 36.603 36.614 32.592 35.328 34.371 15.821
21. Orissa 155.734 132.290 137.207 143.669 158.458 127.255 392.820 180.293
22, Punjab 353.032 118.312 240.653 151.153 662.144 506.271 11356.720 481.726
23. Rajasthan 1335.720 915.414 1059.688 986.937 1328.254 1252.095 1869.402 891.949
24.  Sikkim 5.350 5.381 4.509 4.493 2.940 2.939 2.940 1.475
25. Tamil Nadu 95.580 90.180 94.072 89.735 125.396 123.103 210.396 141.779
26. Tripura 26.960 21.474 25.251 20.587 25.044 17.820 28.044 10.949
27. Uttar Pradesh 2080.878 1497.246 1529.806 1637.195 2131.784 1830.632 4075253  2147.925
28. Uttarakhand 143.302 128.276 121.641 121.297 190.292 164.442 244692 109.099
29. West Bengal 1603.714 1290.941 1625.228 1499.117 1634.371 1554.118 1922.268 964.602
30.  Andaman and Nicobar Islands 5.946 4.700 6.120 4.033 6.217 3.823 8.148 1.831
31. Chandigarh 9.390 0.000 0.708 1.601 2217 0.414 22.100 11.029
32 Dadra and Nagar Haveli 1.596 0.360 1144 0.563 0.537 0.528 0.636 0.335
33. Daman and Diu 0.728 0.120 0.444 0.053 0.551 0.054 2.028 0.295
34. Lakshadweep 0433 0.050 0.300 0.100 0.000 0.000 0.000 0.000
35. Puducherry 2.050 1.410 2.250 1.036 2.890 1.514 11.940 " 1.074
Total 14418.794 10252468 11962990 10838.296 14645952  12533.044  22000.548 9416.091

*Offtake reported by FCI

upto September, 2009.
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Annexure [l

o Questions 18

Allocation and Offfake of Foodgrains Under Various Welfare Schemes For the year 2006-07 and 2007-08

(FIG ‘000°Tons)

SLNo.  State 2006-2007 2007-2008
Allocation Offtake Allocation Offtake
Rice Wheat  Total Rice Wheat  Total Rice Wheat  Total Rice Wheat  Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 466.04 16.00 48204  593.26 15.09 60835 28654 2000 30654 287.86 231 31097
2. Awnachal Pradesh 5.55 0.08 563 323 0.00 323 16.43 0.08 16.51 10.02 0.02 10.04
3. Assam 205.83 002 20585 28205 098  283.03 19225 002 19227 168.29 0.00  168.29
4. Bihar 385.72 1255 39827 22533 875 23408  295.80 1379 30959  156.17 1065  166.82
5. Chhattisgarh 119.97 4193  161.90 66.80 3891 10571 17547 120 17667  153.16 001 - 15317
6. Dethi 9.99 10.29 20.28 8.24 8.22 16.46 1346 10.37 23.83 8.06 84 16.47
7. Goa 1.78 0.12 1.90 0.85 0.08 0.93 247 0.14 261 1.19 0.00 119
8. Gujarat 4037 12036 161.73 3359 10712 1407 475 12407 1158 3383 11418 14807
9. Haryana 16.52 55.00 71.52 9.39 46.38 55.77 20.85 53.84 74.69 1.34 39.06 50.40
10. Himachal Pradesh 3147 428 35.75 20.63 465 4.28 28.70 6.28 34.98 21.72 5.37 27.08
1. Jammu and Kashmir 3743 0.00 3743 30.18 0.01 30.19 35.95 354 39.49 22.96 261 25.57
12. Jharkhand 134.72 069 13541  109.26 914 11840  108.13 065 108.78 73.06 0.00 73.06
13. Karnataka 525.14 36.06 56119  497.71 10.76 50847  249.82 4629  296.11. 250.01 27124 21125
14, Kerala 87.24 0.73 87.97 38.47 0.72 39.19 7268 14.38 87.06  104.39 1046  114.85
15. Madhya Pradesh 1108 27606 387.14 9982 26029  360.11 6727 29639  363.66 6385 22834 29219
16. Maharashra 379.14 2664 40578  291.73 7307 36480 24928 9239 34167 29821 58.02  356.23
17. Manipur 18.90 0.12 19.02 12.83 0.40 13.23 18.01 0.14 18.15 9.63 0.16 9.79
18. Meghalaya 232 144 2376 29.08 0.00 29.08 18.07 0.00 18.07 17.72 0.00 17.72
19. Mizoram 6.47 0.00 6.47 768 0.00 768 1211 0.00 12.77 468 0.00 468
20. Nagaland 18.95 449 2344 34.52 5.32 39.84 10.80 6.61 1741 12.51 6.60 19.11
21 QOrissa 246.63 2126 267.89 30021 1769 31790 22569 19.00 24469  198.66 1888 21754
22. Punjab 20.72 53.36 74.08 13.44 47.28 60.73 17.88 48.12 66.00 11.56 50.85 62.41
23. Rajasthan 4061 34886  389.47 3382 36213 39595 . 5843  209.07 26750 4102 31950 36052
24 Sikkim 537 0.00 5.37 219 0.13 2.32 3.37 0.00 337 2.73 0.00 2.73
25. Tamil Nadu 486.24 1037 49661 45556 1768 47324 22534 348 22882 22450 510 22960
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
26. Tripura 35.08 0.00 35.08 26.26 0.00 26.26 19.61 0.00 19.61 18.98 0.00 18.98
27. Uttar Pradesh 33365 49283 82648 21620 17363 38983 35037 48789 83826  217.98 24984  467.82
28. Uttarakhand 40.03 2649 66.52 32.50 15.01 4751 35.01 18.00 53.01 36.14 9.27 4541
29, West Bengal 292.52 096 29348 27228 200 27423  206.37 097 20734 17196 005 17201
30. Andaman and Nicobar 0.88 0.02 0.90 0.53 0.00 0.53 0.68 0.02 0.70 1.81 0.01 1.82
Islands
3. Chandigarh 0.61 0.78 1.39 0.00 0.51 0.5 0.61 0.77 1.38 044 1.59 203
32, Dadra and Nagar Haveli  1.25 0.15 140 0.12 0.00 0.12 0.83 0.01 0.84 0.05 0.00 0.05
33 Daman and Diu 0.26 0.00 0.26 0.10 0.00 0.10 0.26 0.00 0.26 0.07 0.00 0.07
A Lakhshadweep 0.19 0.00 0.19 0.00 0.00 0.00 0.19 0.00 0.19 0.18 0.00 0.18
35. Puducherry 215 0.12 2.27 1.36 0.00 1.36 1.28 0.12 140 0.96 0.00 0.96
Total 413182 156205 569387 37587 122596 4984.13 3068.19 147763 454582 263576 1189.33 3825.09

Note: As reported by Food Corporation of India.

Annexure IV

Allocation and offtake of foodgrains under various welfare Schemes for the year 2008-09 and 2009-10

(FIG ‘000'Tons)

SLNo.  State 2008-2009 2009-2010

Allocation Offtake Allocation Offtake (Upto Sept., 09)

Rice Wheat  total Rice Wheat  total Rice Wheat  total Rice Wheat  fotal

1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 335.84 8037 41621 291.39 3428 32567 37940 3144 41084 10529 1694 12223
2. Arunachal Pradesh 504 7.35 12.39 1.78 0.01 1.79 11.13 6.30 1743 0.84 0.01 0.85
3. Assam 115.53 002 11555 49.69 0.00 49.69 80.23 0.01 80.24 36.41 0.00 36.41
4, Bihar 23054 1697 24750  148.60 1282 16142 2770 1200 28369  109.56 333 10389
5. Chhattisgarh 191.78 120 19298 63.36 1.06 6443  136.80 2280  159.60 0.00 9.74 9.74
6. Delhi 18.11 19.25 37.36 8.03 787 15.90 20.94 21.70 4264 381 453 8.34
7. Goa 422 0.14 437 1.37 0.00 137 2.7 243 513 0.75 0.58 1.32
8. Gujarat 4869 12029  177.99 4465 12505 169.70 5025 10527  155.52 18.33 52.21 70.53
9. Haryana 16.61 19.30 35.91 12.87 13.47 26.34 30.09 25.73 55.82 8.01 8.10 16.11
10. Himachal Pradesh 27.92 6.19 34.12 283 595 28.77 24.86 444 29.30 12.70 187 14.57
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1 2 3 4 5 6 7 8 9 10 f 12 13 14

1. Jammu and Kashmir 31.62 0.00 31.62 2291 0.00 2291 28.97 1.3 30.28 16.38 0.42 16.80

12. Jharkhand 109.20 359 11279 75.01 0.00 75.01 97.61 0.01 97.62 4275 0.00 42.75
13. Kamataka 221.41 63.50 28492  168.23 673 17495 191.32 4947  240.78 87.10 5.59 92.69
14. Kerala 81.31 0.76 82.07 70.01 0.30 70.31 81.15 7.57 88.72 36.29 543 41.72
15. Madhya Pradesh 7193 26783  329.75 6378 22141 28519 69.81  263.07 33288 27175 12105 14880
16. Maharashtra 338.31 2662 36492 24936 276 21212 36095 2319 38414 14267 701 149.69
17. Manipur 8.57 0.14 8.71 4.7 0.14 485 19.24 0.14 19.38 6.23 0.03 6.26
18.  Meghalaya 13.85 000 1385 1353 000 1353 1414 000 1414 1056 000 1056
19. | Mizoram 7.06 0.00 7.06 501 0.00 501 573 0.00 573 253 0.00 253
20. Nagaland 12.81 13.44 26.25 12.85 1145 2430 17.50 11.68 20.18 9.40 323 12.63
21, Qrissa 246.04 2188 26792 235.00 15656 25065  259.08 1002 26910 11746 752 12498
2. Punjab 29.35 37.79 67.14 2348 21.35 50.83 2328 24.96 48.25 9.20 9.93 19.14
23. Rajasthan 36.78 10867 14545 3699 10946 14645 4345 10293  146.38 21.37 56.10 7746
24 Sikkim 267 0.00 267 244 0.00 244 2.83 0.00 283 149 0.00 149
25, Tamil Nadu 18227 1584 19811 140.84 5063 19148  138.32 1001 14843 61.91 28.54 90.45
26. Tripura 22.30 143 23.73 17.03 0.00 17.03 13.44 0.00 1344 235 0.00 2.35
27. Uttar Pradesh 23621 33430 57051 19254 24946 44200 20427 24392 44819 941 13629 23270
28. Uttarakhand 27.29 14.31 4159 21.14 1.90 23.04 27.68 9.28 3697 9.08 0.57 9.64
2. West Bengal 272.12 097 273.09  168.61 008 16869  269.20 096  270.16 79.68 0.04 79.72
30. Andaman and Nicobar 181 0.02 1.83 1.18 0.02 120 1.83 0.01 1.83 0.50 0.01 0.50
Islands
31 Chandigarh 1.01 1.32 233 0.55 0.60 1.15 0.93 1.07 1.99 0.21 0.06 0.27

32. Dadra and Nagar Haveli  1.49 0.09 1.58 0.00 0.00 0.00 1.1 0.09 1.20 0.02 0.00 0.02

3. Daman and Diu 0.39 0.00 0.39 0.08 0.00 0.08 045 0.00 0.45 0.06 0.00 0.06
34. Lakhshadweep 0.21 0.00 021 0.03 0.00 0.03 0.27 0.00 0.27 0.00 0.00 0.00
35. Puducherry 2.75 0.12 287 215 0.00 215 257 0.03 2.60 0.63 0.00 0.63

Total 2953.03 118271 413574 217206 91845 309051 288323 99192 387515 1068.74  479.11 1547.85

Note: (i) 10000 MT of Maize in Gujarat Under NPAG during 2008-2009.
(i) 765.86 MT of Maize in Gujarat Under NPAG during 2009-2010.
(i) As resported by Food Corporation of India.
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Annexure V

Allocation of foodgrains (wheat+rice) for APL category
under TPDS for 2008-09 and 2009-10

(Thousand tons)

Si. No.  States/UTs 2008-09 2009-10
1 2 3 4
1. Andhra Pradesh 1,871.306 2016.840
2. Arunachal Pradesh 60.060 60.060
3. Assam 635.340 675.195
4. Bihar 218.330 697.689
5. Chhattisgarh 150.066 304.320
6. Delhi 420.768 420.768
7. Goa 24.787 35.140
8. Gujarat 215.491 796.440
9. Haryana 272101 588.080
10. Himachal Pradesh 247.296 270.441
11.  Jammu and Kashmir 447.720 447.720
12. Jharkhand 60.438 276.870
13. Karnataka 730.586 853.216
14. Kerala 511.996 648.996
15. Madhya Pradesh 353.207 1152.277
16. Maharashtra 421.481 1664.318
17.  Manipur 36.684 43.799
18. Meghalaya 67.416 70416
19. Mizoram 54.348 54.348
20. Nagaland 74.796 77.466
21. Orissa 170.091 419.160
22. Punjab 466.384 939.184
23. Rajasthan 343.604 848.382
24. Sikkim 25.980 25.980
25. Tamil Nadu 1,640.456 1725.456
26. Tripura 151.104 178.104

DECEMBER 1, 2009

to Questions 24

1 2 3 4
27. Uttar Pradesh 440.674 2311.037
28. Uttarakhand 153.080 205.080
29. West Bengal 856.678 1141.280
30. Andaman and Nicobar 22.501 24.422

Islands
31. Chandigarh 1.800 21.600
32. Dadra and Nagar Haveli 1.434 2.160
33. Daman and Diu 0.690 2.640
34. Lakshadweep 3.360 3.360
35. Puducherry 3.237 18.600

Total 11,155.290 19,020.85‘_1
[Translation]

SHRIMATI SUMITRA MAHAJAN: Madam Speaker, it
is really a very serious issue. Sometimes PDS quota is
curtailed blaming it on shortage of foodgrains, at times it
is said to be curtailed because of drought or excessive
rains. It is also heard that State to which hon. Minister
belongs licences are provided to big factories by providing
subsidy for making liquor from foodgrains. | belong to
the State of Madhya Pradesh. Madhya Pradesh is
considered as a poor and backward State, for which our
Government is committed to improve and strengthen its
condition. Hon. Minister in his written reply has stated
only this much that some States have made a demand
to increase their quota, but no details have been given
in this regard. The statistics provided by the Planning
Commission regarding people living below poverty line
and the statistics given by the Ministry of Poverty
Alleviation, Ministry of Food and Ministry of Rural
Development in this regard are different. According to
these Ministries the number of such families in
Madhya Pradesh is about 44 lakh. The Government of
Madhya Pradesh, therefore is demanding authentic data
as according to the Ministry of Food, it is 41 lakh and
according to the Ministry of Rural Development, it is
44 lakh.

MADAM SPEAKER: Please ask your question.

SHRIMATI SUMITRA MAHAJAN: | am saying this
because there are 68 lakh people alongwith 15 lakh
people under Antyodaya Scheme for which the State
Government has asked for the provision of ration through
Public Distribution System for people living below poverty
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line. There is variation in the data of two Union Ministries,
that is why the Government of Madhya Pradesh has made
a demand to bring these 68 lakh BPL families under
PDS, whether the Government proposes to increase this
quota considering state’s demand?

SHRI SHARAD PAWAR: Madam Speaker, the number
of enlisted BPL families and families enlisted under
Antyodaya Yojana is 41.25 lakh into to. The Chief Minister
of Madhya Pradesh through a letter to hon. Prime Minister
and to me also has stated that that numbers of BPL
families need to be registered is 63.66 lakh. Whenever
an allocation is made to any State for BPL families and
the families under Antyodaya Yojana, the Planning
Commission makes a reference of the number of families
under both the categories to the ministry and atlocation
is made accordingly. For this reason, he replied on 4th
of September, 2008 that...

[English]

per the Planning Commission’s Report, the total number
of families those who are below poverty line and come
under the AAY is 41.25 lakh. So, we are distributing or
allotting the foodgrains per family per month in the scale
of 35 kg.

[Transiation]

Again, the Chief Minister sent a letter to hon’ble Prime
Minister with regard to increasing the quota under APL.
An allocation of 10 kg of foodgrains per month under
APL quota is implementated through here. When there is
improvement in the position of stock, then allocation of
foodgrains is increased. Last year when the stock of
wheat was in huge quantity, we decided that the demand
of wheat from the States under APL quota should be
considered more sympathetically. We have decided that
some States which increased their wheat production and
provided assistance to the Central Government by
providing more stock. For the States which procured
beyond target, an intensive scheme of alloting increased
quota has been announced. The State of Madhya Pradesh
can get both these benefits and it was duly conveyed to
them. Subsequently, an allocation of 26557 MT was made
to them in January, 2009. Further an allocation of 42100
MT was made in February. Then another allocation of
97880 MT in comparison with the prior 42,100 MT was
made in March, 2009. After that, a total of 1,18,000 MT
was allocated in October and benefit of intensive scheme
was also offered to them.

[English]

In the year 2008-09, the total APL additional quota which
was given to the State of Madhya Pradesh was 3,53,000
tonnes and in the year 2009-10, it is 11,52,000 it is
11,562,000 tonnes.

AGRAHAYANA 10, 1931 (Saka)
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[Transiation]

The condition here was good and there was demand.
That Government made their best efforts to increase the
area of wheat cultivation and in procurement. We found
their demand genuine that is why we made such a kind
of allocation. :

SHRIMATI SUMITRA MAHAJAN: Madam, this is
partial result of our hard work. Our demand for the 60
lakh families differs from the figures of both the other
ministries. THe Ministry of Rural Development has sent a
list of 44 lakhs BPL families. As per the Supreme Court's
verdict more names can be added in the list. The
Government of Madhya Pradesh placed its demand on
the basis of this verdict, but Madhya Pradesh Government
did not get the quota.

| would like to ask one thing. In this time of soaring
prices, where the pulses have reached the mark of Rs.
100 per kg. The way the prices of essential commodities
have risen, has become unbearable for the middle class.
| am not talking of millionaires. A time will come when
Member of Parliament a like me may come in the BPL
category gradually. If prices go on increasing like this,
and they keep predicting that it had to happen and they
assume the role of an astrologer predicting that the price
of sugar will go up.

MADAM SPEAKER: Please ask your question.

SHRIMATI SUMITRA MAHAJAN: | would like to draw
the attention of hon'ble Minister towards the rising prices.

MADAM SPEAKER: The same question is slated to
be put up later on too.

SHRIMATI SUMITRA MAHAJAN: | do not know about
other States but the quota aliocated to Madhya Pradesh
for APL families is given on adhoc basis. It is not given
on regular basis. Sometimes it is given in the form of
bonus. It is not only in the case of wheat but pulses too.
There was a time when we used to buy kerosene too in
the ration quota. Subsidy is being given on it even today.
They claim that subsidy is being given to APL families
on all the items at a rate lesser then the market rate. My
question to the hon’ble Minister is would all the items be
allocated to APL families on a regular basis and would
he increase the amount of subsidy as well to provide
items at cheaper prices to APL families.

MADAM SPEAKER: You are asking so many
questions.

SHRI SHARAD PAWAR: Ten years ago the
Government of India took a conscious decision to
introduce a new system called Targeted Public Distribution
System.



27 Oral Answers

[English]

What is the target? The target is the poorest of the poor
people, those who come under AAY. Among those who
come under the definition of Targeted Public Distribution
System, there are two categories, namely AAY and BPL.

[Transiation]

The decision of distributing a quota of 35 kilogram wheat
per head, per family per month was taken at that time.
This decision is being implemented even today. No change
has been made in this regard. As far as APL is
concerned, the Government of India allocates items for
them after looking into the position of overall stock. As
there is sufficient stock of wheat this year we have
allocated extra stocks demanded by the State
Governments. We have not only allocated extra stocks to
Madhya Pradesh but to other States also as per their
demand and we went to continue this system. Though
the demand of universal public distribution system has
been raised in this House again and again but [ think
the Government of India took an appropriate decision in
this regard ten years ago. Therefore, Universal Public
Distribution System was not accepted. At present, the
rates of foodgrains to be supplied to the poor are based
on the rates of year 2002.

From the year 2002 till date the minimum support
price for wheat as well as rice have been increased
manifold. But BPL prices have not been changed for
items meant to be allocated under the Public Distribution
System. Those prices are the same from the year 2002
till date so the burden of subsidy which was Rs. 19000
crores on Government of India 5 years ago, has increased
to more than Rs. 60,000 crores because a conscious
decision was taken ten years ago to facilitate the poor
people and it is still being implemented.

[English]

SHRI R. THAMARAISELVAN: Madam, | would like
to mention that the Government of India have reduced
the ailotment of rice from 2,25,953 metric tonnes to
1,26,2556 metric tonnes under APL category from April,
2008 to the Government of Tamil Nadu. As such, the
total quantity of rice allotted by the Government of India
to the Government of Tamil Nadu, excluding AAY during
2008-09 has been reduced to 27,74,292 metric tonnes
as against the actual off-take of 29,54,786 metric tonnes.
This has led to an overall deficit of 1,80.494 metric
tonnes from April, 2008 to March, 2009, making it difficuft
for the Government of Tamil Nadu to carry on the Public
Distribution System in Tamil Nadu effectively. Moreover,

DECEMBER 1, 2009

fo Questions 28

at the present level of off-take, there is a shortfall in
allotment by about 30,000 metric tonnes every month.
Our hon. Chief Minister had made a request to allot
about 1,80,494 metric tonnes of rice at CMR economic
cost instead of FCI economic cost as Tamil Nadu being
one of the decentralized procurement States taking
several initiatives for improving the procurement of paddy
year after year, causing several crores of rupees towards
expenditure to its exchequer. Our hon. Chief Minister
has also made a plea to enhance the allotment of 30,000
metric tonnes of rice under APL from April, 2009
onwards.

Therefore, | would like to know from the hon.
Minister whether the Government of India is considering
the demand made by the Government of Tamil Nadu
favourably to enable the State Government of Tamil Nadu
to implement the Public Distribution System effectively
as it has been doing it now without inviting any
hindrance.

SHRI SHARAD PAWAR: As far as the figures of
the BPL and AAY families in Tamil Nadu are concerned,
the Government of India makes allocation to Tamil Nadu
as per those figures. There is only one State which is
altogether different than any other State in India and
that is Tamil Nadu. When the Government of India aliots
rice to BPL and AAY families, the Government of Tami!
Nadu has taken a conscious decision to issue BPL cards
to everybody in the State. There is no card of APL; as
per that Government decision, nobody is there who
belongs to the category of ‘Above Poverty Line’. Though
the Government of India is allotting 35 Kgs to BPL,
Tamil Nadu Government is allotting 20 Kgs uniformly to
everybody. That is a decision of the State Government.

It is true that | have received a request from the
hon. Chief Minister on 5th of November, 2009 for
additional allocation. | have explained to the hon. Chief
Minister as to what is the position, what is the total
number. But { have also said that it is possible for us
to provide additional quantity under Open Market Sale
Scheme. According to that, we have suggested about
1,26,000 tonnes of rice and 31,000 tonnes of wheat
which the Government of India is ready to allot, if the
State Government is interested to buy. Still 1 have not
received any communication from the State Government.

[Transiation]

SHRI SATPAL MAHARAJ: Madam Speaker, there are
several remote areas in Uttrakhand where ration is sent
on mules. There is a huge shortage of ration for the APL
and BPL families there. | would like to know from the
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hon’ble Minister whether he would do something to meet
this shortage? The limit of annual income to issue BPL
cards to the poor families is only Rs. 10 thousand
whereas if a BPL family gets minimum wages of Rs. 100
per day then it earns Rs. 36,000 per year. So | would
like to ask the hon’ble Minister whether he would increase
the limit of annual income of card holders?

SHRI SHARAD PAWAR: Madam, | have already
stated in this House that the Planning Commission has
issued the guidelines to prepare BPL list and BPL list of
every State is prepared on the basis of these guidslines.
No change has been made in these guidelines so far.
The Planning Commission would inform the Government
if the need to change these guidelines is felt. The Union
Government is ready to revisit the guidelines if BPL list
in every State needs to be revised.

SHRI SHARAD YADAV: Madam Speaker, the hon’ble
Minister consults the Planning Commission to decide the
poverty line and follows it. The number given by the
Planning Commission about the people living below
poverty line in almost every poor State of the country is
one and half or two times less than their actual number.
Difficulties are being faced in delivering the foodgrains to
the poors as Arjun Sen Gupta has said that 77-78 per
cent people are earning Rs. 20/- per day. The Arjun Sen
Gupta Committee, Planning Commission, Rural
Development Department and Saxena Committee, all
belong to the Government and the leter is saying that
only 50 per cent people are getting Rs. 20/- per day. It
is a serious matter. The hon’ble Minister should take an
initiative and consult all the Chief Ministers of the country
to find out a solution to the problem. The manner in
which the calories are measured to determine the people
living below poverty line do not belong to our country. It
may be a method followed in Europe. | would like to say
that it is not justifiable to follow the suggestions of
Planning Commission in regard to people living below
poverty line. It is creating tension in the entire country.
There are several types of difficulties in providing
foodgrains to the poors. | request you to find out some
solution to this problem.

Madam, there is also a need to improve the Public
Distribution System. It has deteriorated in the current
drought and flood situations. You should improve the
system. | would like to ask the hon’ble Minister whether
he would solve the dispute regarding the people living
below line?

SHRI SHARAD PAWAR: Madam Speaker, the
Government of India has to accept a base for this for
which a ground as well as a recommendation is required.
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The Planning Commission is such an organization which
has been giving its suggestions to all departments for
many years and the same has been accepted. When
Shri Sharad Yadavji used to look after this responsibility,
the allotment was done on the basis of figures given at
that time. It is a fact that the figures given by many
States differ from the figures of Planning Commission.
We have given a suggestion that all Chief Ministers should
take a decision in this regard in the meeting of N.D.C.
to create a national consensus and to lay down the
guidelines. The Government of India will make all out
effort but every State has its own system. As has been
said by some export.

[English]

“77 per cent population of this country is coming under

Below Poverly Line. For the last 60 years, we have not

done anything for them in this country.” That is his
conclusion.

[Translation]

It is difficult to accept this. Neither this recommendation
nor the report has been accepted by the Government of
India. Today the Planning Commission has asked two
departments, Urban Development Department and Ministry
of Rural Development, to give their suggestions in regard
to the definition of BPL in urban areas and to suggest
some measures to prepare BPL list in rural areas. The
Planning Commission will take a decision after suggestions
from both are received. Its final decision will be accepted
in the NDC and the same will be implemented in the
entire country. Till then the old system will continue.

Price Rise
+
*163. SHRI P.L. PUNIA:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether factors like defective market practices,
presence of intermediaries and operation of Minimum
Support Price Mechanism have contributed to rise in the
prices of essential commodities;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether there is wide variation between the
production cost and the retail prices of a given commodity;
and

(d) if so, the details thereof and the remedial action
thereon?
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[English]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) and (b} Agricultural commodity markets generally
operate under normal forces of demand and supply. There
are a number of intermediaries operating in the supply
chain of agricultural produce to the retailors or processors
or exporters, such as commission agents, traders,
wholesalers, distributors, etc. who retain their commissions.
In the process of marketing of agricultural produce,
multiple handling in the supply chain, lack of proper
marketing infrastructure, storage etc. leads to high
wastages of foodgrains and fruits and vegetables. These
lead to high marketing costs and increase in the ultimate
price paid by the consumer.

The Minimum Support Prices (MSP) are fixed by the
Government taking into consideration the recommendation
of the Commission for Agricultural Costs and Prices
{CACP), views of the State Governments and other
Ministries of the Government of India. The CACP, while
formulating its recommendations on price policy considers
a number of important factors which includes cost of
production. The MSP helps the farmers in getting
remunerative price for their produce, incentivises them to
produce more foodgrains to ensure adequate availability
of foodgrains in the country and also protects them in a
scenario where market prices fail below cost of production.
Without a support price, larger issues of poverty among
farm households, nutritional shortages in farm families
and long term sustainability of agricultural production could
become major issues of concern. In case of wheat and
rice, the increase in the average wholesale prices of the
commodities can be attributed partly to the increase in
MSP.

Government is implementing Price Support Scheme
(PSS) for procurement of oilseeds and pulses through
NAFED which is the Central nodal agency at the MSP
declared by the Government. NAFED is undertaking
procurement under PSS by involving Cooperative
infrastructure available in the concerned State without
involving middlemen.

(c) and (d) There is variation in production cost and
the retail prices of agricultural commodities. Difference in
producer price and sale price of foodgrains is mainly due
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to (i) transportation and handling costs (i) packaging and
other marketing expenses at retail, (iii) retailers mark-up
and (iv) various taxes levied by different State
Governments e.g. octroi duty. The State share of
producers in consumers spending varies from 56% to
88% in foodgrains a and 79% to 95% in pulses, 65 to
96% in oilseeds and 33 to 75% in case of fruits and
vegetables.

In order to facilitate better price realization by the
farmers and better quality produce at reasonable rates to
consumers, the Government has taken a number of reform
initiatives in agriculture sector. One of them was to
formulate a Model State Agricultural Produce Marketing
(Development and Regulation) Act, which was circulated
to States during 2003 with the request to amend their
APMC Act to provide for alternate marketing channel like
direct marketing, contact farming, setting up of markets
in private and cooperative sectors etc. This will facilitate
farmers as well as consumers to opt for those marketing
channels where the prices are remunerative to them in
sale and purchase of their produce.

With a view to improving the agricultural marketing
infrastructure for competitive marketing, the Ministry of
Agricultural has framed three Central Sector Schemes
viz. Development/Strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization, Rural Godown
Scheme and Marketing Research and Information Network
(AGMARKNET). The main objectives of the above
schemes are to provide appropriate marketing
infrastructure in the State creation of rural godowns on
scientific lines in rural areas and dissemination of market
information to the farmers and other market users
respectively so as to facilitate appropriate marketing
secession, It is expected that these schemes will help in
competitive agricultural marketing it the country of one
hand and check the sharp rise in prices of agricultural
reduce on the other by developing desired marketing
infrastructure and reducing the wastage.

[Transiation]

SHRI P.L. PUNIA: Madam Speaker, price rise is an
important issue which has already been discussed in the
House and the hon’ble Minister has given the reply in
detail. The discussion held on the answer to the question
asked before my question was quite factual. It is a fact
that the prices have increased and it is also true that the
affluent people remain unaffected by the price rise. THe
poor and the distressed people suffer the most. In order
to provide relief to them, wheat, sugar and kerosene is
made available to BPL cardholders and under Antyodaya
Scheme through Fair price shops but the hon'ble Minister
has just stated that...//nterruptions)
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MADAM SPEAKER: Please ask your question.

SHRI PL. PUNIA: Madam Speaker, | am coming to
that as the hon’ble Minister has said that the number of
BPL cardholders is less. But if you visit those areas, you
will find that the condition of the poor is quite pitiable.
They have no BPL card and no Antyodaya card. Actually,
the problem lies somewhere else and the Government is
looking the other way. If the Government really wants to
provide relief to the poor from price rise, the list of BPL
card should be prepared correctly. | would like to know
from hon’ble Minister through you, and the same question
has been asked earlier also by the hon'ble Members of
this august House whether the Antyodaya list or BPL list
has been prepared correctly? Wil the Government prepare
a correct list urgently so that the genuine persons get its
benefit?

SHRI SHARAD PAWAR: Madam Speaker, | have
replied to this question earlier also. | would like to say
in this august House that it is the responsibility of the
Government to provide minimum support price or bonus
to farmers for purchasing foodgrains and to store the
same alongwith allocating BPL, AAY, APL quota to State
Government.

[English]

Selection of the families, which come under the BPL or
AAY as per the guidelines of the Planning Commission;
supply of foodgrains through Fair Shops to all these
cardholders; and the internal movement within the State
are the responsibility of concerned State Government.

[Transiation]

As some hon’ble Members have said that BPL cards
have not been issued to all the BPL families in their
respective States. According to the guidelines, if some
people living below poverty line have not got the card, it
should be looked into. If they will inform me in detail
then | would be able to bring the same to the notice of
the State Government and would ask them to take
corrective measures in this regard.

MADAM SPEAKER: Please ask your second
supplementary.

SHRI P.L. PUNIA: Madam, through you, | would like
to know from the hon. Minister as to why it is often said
that this matter falls under the purview of the State
Government. This is no excuse and it does not provide
any relief to the poor. BPL card holders or Antyodaya
card holders get food items through fair price shops which
is an important link. These fair price shops are popularly
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known as ‘saste galle ki dukan’. What is their condition?
It is equally important to know. The hon'ble Minister should
not say that this matter also falls under the purview of
the State Government. We provide thousands of crores
of rupees as central assistance through different schemes.
If it is not utilized properly and the benefit does not
reach to the targeted community, then we need to pay
attention to it. At least Rs. ten thousand is extorted from
fair price shops which are known as ‘saste galle ki dukan’.
What is their profit margin? How they run their business
and trade? It should also be looked into. They will not
pay from their own pocket. They sell food items in the
market in place of giving these to the beneficiaries. How
can they become free from corruption? To say that it
also falls under the State Government will not do. The
Union Government needs to pay some attention to this
problem as well. Since the targeted people do not get
benefited, it implies that there is a lacuna in the
organizational infrastructure and it is necessary to pay
attention to this aspect as well.

SHRI SHARAD PAWAR: It is true that earlier also
there were some complaints regarding the Public
Distribution System of the State Governments and it needs
reform. Keeping this in view, | convened a regional
conference at my own level in which the Minister of Civil
Supplies, the Secretary and Commissioner of Public
Distribution Organization were invited. Complaints
regarding their own States were placed before them. As
far as viability of shops is concerned, it is decided
according to the policy of State Government. We are
giving three items to some States like Kerala or Tamil
Nadu, namely sugar, wheat and rice but the Government
of Kerala distribute some more items through these shops.
This is the scheme of the State Government and its
financial responsibility it taken care of by the State
Government concerned. It helps in increasing the viability
of that shop.

[English]

The Public Distribution System in Kerala as compared to
any other State is being implemented very well.

[Translation]

How the shops there will be viable? Whether these are
viable or not? Whether there is diversion or not? The
State Government should pay attention to it. If the hon.
Member has any specific complaint, he may raise it before
me.

[English]

SHRI RAYAPATI SAMBASIVA RAO: Madam Speaker,
it seems that the Price Monitoring Cell under the Ministry
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has failed to monitor the prices of the essential
commodities like rice, wheat, milk, pulses, sugar, mustard
oil, potato, onions etc. Is there any thinking on the part
of the Government to set up a High Powered Committee
on the price rise to bring down the prices and ensure
that the farmers derive maximum benefit out of it on the
ground? Instead of MSP, can it be Minimum Guarantee
Price (MGP) fixed up for all the commodities? MSP is
fixed by the Central Government, and it was fixed iong
back. It is not sufficient.

You should give Minimum Guaranteed Price to all
the commodities on the cost of production, on the cost
of seeds, on the cost of fertilizers, on the cost of
pesticides and everything taken into account and see
that the Minimum Guaranteed Price of each commodity
is given to the farmers. Farmers are the backbone of
the country. | would request the hon. Minister to think it
over and see whether we can give them the Minimum
Guaranteed Price.

[Transiation

SHRI SHARAD PAWAR: Madam Speaker, Minimum
Support Price is announced on the basis of the
recommendations of CACP keeping in view many things.
If the prices fall beyond this minimum price then it is the
responsibility of the Government of India to make
procurement from the market. There is hardly any need
to procure items other than wheat and rice. In some
States certain quantity of maize, bajara, jowar is also
needed to be procured. The prices of the remaining items
are above the MSP. Now the price of pulses is above
the price fixed by the Government, so there is no need
to procure it. Farmers sell it directly in the market. As far
as the price of paddy and rice is concerned, if you see
the report from 2006-07 to 2009-2010 its MSP over C2
cost paddy was offered at 8.96 per cent in 2006-07. In
2007-08 25 per cent more price was given. In 2008-09
44.40 per cent more price was given. 50.3 per cent more
price was given in 2009-10. As far as wheat is concerned
MSP over C2 was 39.37 in 2006-07 it was 60.26 per
cent in 2007-08, 66.41 per cent in 2008-09 and 56.91
per cent in 2009-10. It is the conscious decision of the
Government of India that farmers should get remunerative
price and it was not increased so far. Such growth was
induced in the production of the farmers and proper
arrangement was made for its procurement. | have to
admit that the manner in which Minimum Support Price
has increased during last four-five years, it definitely
affected the overall prices scenario. But farmers should
get justice and it shouid not have adverse effect on the
production in the country. The Government of India is
executing it after taking a conscious decision.
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SHRI MAHENDRASINH P. CHAUHAN: Madam,
| would like to ask the hon. Minister whether the
Government have held any talks with the whole sale
traders to control the price rice and made any effort to
fix the prices by identifying these so as to check this
price rise?

SHRI SHARAD PAWAR: Madam, the Government of
India fixes the prices based on the recommendations of
the CACP. As far as the prices of the produce in the
mandis of States is concerned, be it the case of hoarding,
it is the responsibility of the State Government to monitor
it. They have been given more powers in this regard
through Essential Commodities Act.

[English]
Civic Amenities in NCT of Delhi

<+
*164. SHRI PURNMASI RAM:
SHRI SUSHIL KUMAR SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is aware of lack of lack
of adequate civic amenities in the National Capital Territory
(NCT) of Delhi including dilapidated roads, uncovered
manholes, drains, hanging lives wires etc., causing mortal
damages to the citizens of the city; and

(b) if so, the reaction of the Government thereto and
the steps taken by the civic agencies to coordinate
developmental activities and spruce-up civic amenities in
the NCT of Delhi before the Commonwealth Games?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A statement is laid on
the Table of the House.

Statement

(@) and (b) The Government is fully conscious of
providing civic amenities including proper roads, safe
manholes, clean drains and proper electric wiring, for the
benefit of the citizens. In this regard, a number of steps
have been taken by the Government of NCT of Delhi,
Municipal Corporation of Delhi and New Delhi Municipal
Council to spruce up the civic facilities in the National
Capital Territory of Deilhi before the Commonwealth
Games, which include the following.

(i) Improving, widening, re-strengthinning and
resurfacing of roads, street lights, renovation of
bus queue shelters, roads signage and
streetscaping around the Commonwealth Games
vanues;
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(i) Giving direction to the electrictity distribution
companies to make live-wires on the street light
poles undergroud on all the major roads;

(iiiy Providing funds to make electric wires
underground in some areas where the Hotels
are located and where the visitors of
Commonwealth Games are likely to stay;

(iv) Constructing road over-bridges/under-bridges at
different level crossings to ease out the traffic
congestion at these level crossings;

(v) Providing greenery/beautification at various
flyovers/road over bridges/road under-bridges in
different parts of the city;

(vi) Constructing additional parking facilities;

(vii) Infrastructure upgradation in the vicinity of Hotels/
Guest Houses;

(vii) Improvement and upgradation of street lights;

(ix) Hiring/purchasing mechanical sweepers to
improve the general sanitation of important roads/
areas of the capital,

(x) Giving instructions to repair/replace/cover
damaged and uncovered manholes promptly;

(xi) Periodical maintenance of normal wear and tear
of the facilities/amenities;

{xii) Immediately attending to the complaints received
and deficiency noted during the field inspection,
by field staff;

(xiii) Establishing emergency control rooms by the
Municipal Corporation of Delhi for registering
complaints relating to all civic problems; and

(xiv) Establishing a separate Toll-free No. 1266
telephone number having 24 hours facility for
redressal of complaints relating to civic amenities.

[Transiation]

SHR! PURNMASI RAM: Madam Speaker, through
you, | would like to know from the hon. Minister the
number of accidents that took place due to falling in
open manholes in Delhi during the last three years and
the number of people who died in these incidents.
Whether the Government has compensated appropriately
the dependents of victims of these accidents and the
action taken by the Government against the officers found
guilty for these accidents.

[Englishj

THE MINISTER OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): There are about three lakh manholes
in Delhi. There was an instance of death of a child by
faling in an uncovered manhole. The Delhi Jal Board
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has given strict instructions that there should not be any
uncovered manhole. In case the cover is removed, which
is the reason why most manholes which are uncovered
remain uncovered, if the cover is stolen, the same is
replaced or repaired promptly. The Delhi Jal Board has
been instructed to ensure that all manholes are covered.
The Delhi Police have registered in the last four years
eight cases of reported accidents in manholes.

[Transiation]

SHRI PURNMAS| RAM: Madam Speaker, through
you, | would like to know from the hon. Minister the time
by which the said manholes would be covered properly
so that no such incidents take place in future. Secondly,
what steps hon. Minister is going to take regarding the
accidents which take place frequently due to high tension
electric wires hanging in residential areas?

[English]

SHRI P. CHIDAMBARAM: Strict instructions have
been issued that all manholes shall be covered and
whenever it is found that a manhole cover is missing,
they will replace it or repair it. This is an ongoing problem
because manhole covers are stolen from time to time.

As far as hanging wires are concerned, a major
programme is underway to ensure that ail overhead wires
are taken underground especially by the electricity
distributors. Immediately, the plan is that in all major roads
where there are live wires, they should be taken
underground. As far as overhead cable wires are
concerned, overhead crossings in the main PWD, MCD
roads are the first priority. They will be taken underground
before the Commonwealth Games. We expect this to be
completed within a period of three to four months.

[Translationf

MADAM SPEAKER: Shri Sushil Kumar Singh—not
present.

SHRI MAHABAL MISHRA: Hon. Madam Speaker,
through you, | would like to know from the hon. Minister
whether the question related to MCD which is an elected
body can be asked in the top most institution of the
country /e. Parliament? Whether the Government
proposes to take over MCD keeping in view the reply
given in this regard? If not, it means, funtioning of MCD
is not satisfactory, and that is why the question relating
to MCD is being asked in Parliament. | would like to
thank Purnmasiji for raising this question here in the
House, if | had raised this question, he would have said
probably... (nterruptions)
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MADAM SPEAKER: Please ask the question.
...(Interruptions)

MADAM SPEAKER: Please keep quiet.
...(Interruptions)

SHRI MAHABAL MISHRA: Today, the Government is
replying to the question relating to MCD, it means that
functioning of MCD is not satisfactory. | would like to
know from the hon’ble Minister whether this question can
be raised here, if so, | tell the hon. Minister that the
road from Dhansa village to Kapasheda road via Uttam
Nagar, Nagloi and Najafgarh is in extremely worse
condition and people cannot walk on that road. | want to
know the time by which this road will be constructed?

[English]

SHRI P. CHIDAMBARAM: | would be quite happy
not to answer questions on MCD. But | think my learned
friend was very clever. He worded the question in such
a manner that he is asking about civic amenities in the
National Capital Territory of Delhi. So, | compliment him
for his ingenuity. But obviously | cannot answer the
particular question about a road of MCD.

Road Projects

+
*165. SHRI S. SEMMALAIL:
SHRI SHAILENDRA KUMAR,;

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether a study conducted by the World Bank
has indicated that the Indian road construction industry is
facing shortfall in skiled manpower and expressed its
concern over the poor state of roads built in the country;

(b) if so, the details thereof alongwith the remedies
suggested by the said study;

(c) the reaction of the Union Government thereon;
and

(d) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) to (d) A statement is laid on the Table of the
House.
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Statement

(a) and (b) A Study by the World Bank Titled “Indian
Road Construction Industry” was published in November,
2008. The Study does not make any reference to the
poor state of roads built in the country. However, it
highlights the fact that given the high growth scenario,
there will be shortage to the extent of 55 to 64% over
the next eight years in skilled/semi-skilled man power.
The details of the recommendations in short, medium
and long terms are enclosed as Annexure.

(c) and (d) The Government is already seized of the
variosu issues relating to roads sector including capacity
building. The National Institute for Training of Highway
Engineers (NITHE), under the aegis of this Ministry has
trained over 17.985 highway engineers since 2001. B.K.
Chaturvedi Committee appointed by the Government has
made wide ranging recommendations on some issues
convered in the World Bank Study, which have been
accepted by the Government.

Annexure

Key recommendations of World Bank Report
November, 2008

(A) Immediate and short-term actions (0-2 years):

(i) Strengthen sector policy, institutional structure
and regulation

(i) Promote Indian road sector and knowledge
sharing

(iii) Strengthen contract enforcement and dispute
resolution

(iv) Strengthen incentives for on-time completion and
use of alternative contract structures

(v) Streamline pre-construction clearances and
customs

(vi) Improve transparency and increase competition
in the bidding process

(vii) Review the effectiveness of subsides, fiscal
concessions and taxation

(B) Medium term action (2-5 years):

(i) Facilitate access to finance/credit

(i) Ensure availability of key materials
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(i) Enhance the quality of available resources

(iv) Adjust provisions of standard works contract to
focus more on timely achievement of results

(C) Long term actions (5-10 years):

(i) Widen the ambit of reform in the road sector
and implement policies launched in the short
and medium term, promoting the sector overseas
and setting up more specialized training centres.

SHRI S. SEMMALAI: Due to time factor, | will
straightway come to my question. As per the World Bank
report, there is a shortfall of 64 per cent skilled
manpower.

At present the road sector employs 1,10,000
engineers. May | request the hon. Minister to specify
whether the Ministry has any plan to recruit more
engineers towards fulfilling the task ahead and if so
how many engineers are going to be selected?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH): Madam, there is a
shortfall. There is a skill shortage. This has been brought
out both in the skilled and the semi-skilled sectors.
Where the question of engineers is concerned, the NHAI
is in the process of recruiting a large number of
engineers at various levels — at the Manager level, at
the General Manager level — both as direct recruitment
and on the basis of deputation from States and other
such agencies.

SHRI S. SEMMALAI: Madam Speaker, in the context
of the World Bank study, at what stage the proposal to
borrow about three billion dollars from the World Bank
fund stands at present?

SHRI KAMAL NATH: Madam, a proposal has been
formulated for World Bank assistance of about 2.96 billion
dollars. This is really to upgrade our singie lane
Highways. We have roughly 19,500 kilometres of National
Highways which are single lane — just one lane or one
lane with shoulders — and these are also not in good
condition. We propose to, over a period of time, convert
these one-lane Highways into two-lane Highways since
they are National Highways.

So, a proposal has been formulated. This has been
supported by the Planning Commission. The Department
of Economic Affairs is looking into this. | have also
discussed this with the World Bank on several occasions.
This will be one of the matters which | will be discussing
with the World Bank President during his forthcoming
visit to India.
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[Translation]

SHRI SHAILENDRA KUMAR: Hon. Madam Speaker,
through you, | would like to know one thing from the
hon. Minister. In his reply he has stated that there will
be 55 to 64 per cent shortfall in supply of skilled, semi-
skilled manpower during the next eight years, what efforts
are being made by the Government to meet this shortage
and how many training centres of excellence are proposed
to be set up and at which places these are proposed to
be set up and by when?

KUNWAR R.P.N. SINGH: The Government has set
up a training institute in NOIDA which is functioning since
2001. The institute has produced 17895 engineers so far.
Apart from our own country, students from other countries
have also got education in this institute. We would try to
meet the increasing demand of such manpower.
...(Interruptions)

SHR! SHAILENDRA KUMAR: The time by which
B.K. Chaturvedi report is proposed to be implemented?
...(Interruptions)

MADAM SPEAKER: You have got reply to your
question.

...(Inetrryptions)
[English]

MADAM SPEAKER: Hon. Minister, please address
the Chair. | think your answer is complete.

...(Interryptions)

DR. KIRIT PREMJIBHAI SOLANKI: Madam Speaker,
| would like to ask whether the Government is having
any intention to complete the Ahmedabad-Vadodara
Express Highway up to Mumbai and if it is so, within
what timeframe.

SHRI KAMAL NATH: Madam, | require notice for
this type of question.

MADAM SPEAKER: Q. No. 166-Shri Neeraj Shekhar
—not present.

Q. No. 167-Shrimati Poonam Veljibhai Jat-not
present. Shri Ahir Vikrambhai Arjanbhai Madam-not
present.

Q. No. 168-Shrimati Sushila Saroj—not present.
Shri Anandrao Adsul
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Global Bids for Highway Projects

+
*168. SHRI ANANDRAO ADSUL:
SHRIMATI SUSHILA SAROJ:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India
(NHAI) proposes to invite bids globally for the construction
of National Highways;

(b) if so, the details thereof;

(c) the details of the estimated funds/costs required
for these projects;

(d) the response received from the foreign investors
in this regard;

(e) whether the quality of highway has been affected
in the absence of adequate number of domestic and
foreign contractors;

(f) if so, the details thereof; and

{g) the steps taken/proposed to be taken by the
Government in this regard?

DECEMBER 1, 2009
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THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) to (g) A statement is laid on the Table of the
House.

Statement

(a) to (c) The National Highways Authority of India
(NHALI) invite bids globally on International Competitive
Biding (ICB) for the construction of National Highways
under National Highway Development Project (NHDP). The
NHAI has prepared Work Plan of 122 projects with a
total length of about 11,947 km at an approximate cost
Rs. 1,00,000 crore.

(d) For Public Private Partnership (PPP) projects the
promoters of Indian/Foreign firms are required to
incorporate a new company (called consortium) in India.
The list of concessionaires having foreign firms as
promoters either single or in association with Indian firms
in PPP projects under NHDP is enclosed as Annexure.

{e) No, Madam.

(f) and (g) Does not arise.

Annexure

List of Concessionaires with foreign Participation

Sl.No. Agency Nationality of Agency

1 2 8

1. DSC-Apollo consortium Indian-UK JV

2. Gamuda Malaysia-WCT Malaysia Malaysian

3. Consortium of Gomuda (Malaysia) and WCT Engineering (Malaysia) Malaysian

4. Tambaram-Tindivanam Express way Pvt. Ltd. (Consortium Indian-Malaysian JV

of GMR Consortium and UE Malaysia
GMR-Tuni-Ankapalli Express Lid.

IJM Corporation Berhad-IDFC Lid.

© ® N o o

M/s KMC-CR 18 G Consortium

Emirates trading Agency LLC-KMC Construction Ltd.

IRB Infrastructure Developers Ltd. Deutsche Bank AG

Indian-Malaysian JV
Dubai-Indian
Indian-Singapore
Malaysian-indian
Indian-China

UK-Indian JV

10.  Apollo(UK)-JLI(UK)-DSC(indian)-LOR(UK) Consortium

11,

SVBTG Consortium of Pacific Alliance inc-PBIDC-
STRADEC Inc-CES and L and T

USA-Phillipines-India
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1 2 3
12. CIDBI Malaysia Malaysian
13. Apollo(UK)-JLI(UK)-DSC(Indian)-LOR(UK) UK-Indian JV
14. Navinya Buildcon-Atlantia Spa(JV) Indian-italy
15. Isolux Corsan Concesionnes Sa-Corsan Corviam Spain-Indian
Constructions SA-Soma Enterprise Ltd
16. JMTPL(l) Corporation Project Malaysian

17. IJM-Sapooriji Pallonji (JV) (Trichy tollaway Pvt. Lid.)

18. Ms/MVR-MRK-JTEC(JV) [MVR infrastructure and
Tollway Pvt Lid.]

19. M/s HCC-Laing-Sadbhav Consortium
20. Isolux-Soma Consortium (JV)
21, M/s Isolux-Soma Consortium

22, CIDBI Malaysia

Malaysian-indian JV

Indian-China JV

Indain-U.K
Spain-Indian
Spain-Indian

Malaysian

*JV-Joint Venture

MADAM SPEAKER: Shri Adsul, you will have to be
quick with your first supplementary.

SHRI ANANDRAO ADSUL: Yes, Madam. | am not
happy with the answer given by the hon. Minister
because the Highway expansion and development is very
much essential.

MADAM SPEAKER: Please ask the question very
quickly. You just have one minute.

SHR! ANANDRAO ADSUL: Yes, Madam. The matter
regarding Highway No. 6 is that it was sanctioned in
August, 2004 in a phased manner to be done in 2005-
2006. But it is not completed and only 50 kilometres’
road is converted into four lanes. | want to know when
it will be completed.

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH): Madam, this is a
specific road and | would need a separate notice. But
| will be happy to separately write to the Member and
inform him about it.

MADAM SPEAKER: You think that you should
separately write to him.

Now, the Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]
National Intelligence Grid

*166 SHRI NEERAJ SHEKHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to set up the
National Inteliigence Grid (NATGRID);

(b) if so, the details thereof;

(c) whether the user agencies and database for the
NATGRID has been identified;

(d) if so, the details thereof, and

(e) the steps proposed to be taken to protect the
privacy of individuals?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) to (e)
Government have agreed, in principle, to set up the
National Intelligence Grid (NIG) for the country. A CEO
of Project Management Team has been appointed who is
expected to assume charge on 01.12.2009. The project
will be further operationalised after studying the detailed
recommendations of the CEO and obtaining necessary
approvals of Competent Authority.
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Upgrading Coastal Security

*167 SHRIMATI POONAM VELJIBHAI JAT:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has taken adequate
steps against the threats of terrorist attacks from coastal
areas;

(b) if so, the details thereof;

(c) whether there is any proposal to set up more
coastal police stations and provide more boats for
patrolling to thwart seaborne infiltration and attacks;

(d) if so, the details thereof, State-wise;

(e) whether in view of fresh inputs of threat
perception, any review on coastal security has been made;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Madam. A
comprehensive Coastal Security Scheme, which is
supplemental in nature, is under implementation in nine
coastal States and four Union Territories from 2005. In
addition, the Government have taken following important
decisions for further strengthening of maritime and coastal
security:

« The Indian Navy has been designated as the
authority responsible for overall maritime security
which includes coastal security and offshore
security. The Indian Coast Guard is additionally
designated as the authority responsible for
coastal security in territorial waters including
areas to be patrolled by Coastal Police. The
Director General Coast Guard has been
designated as Commander Coastal Command
responsible for overall coordination between
Central and State agencies in all matters relating
to coastal security.

+ The implementation of ongoing Coastal Security
Scheme has been expedited.

- The supply/delivery of interceptor boats has been
started from April, 2009.
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+ The Department of Shipping and DG(Shipping)
are taking necessary steps for registration of all
the fishing/non-fishing boats plying in Indian
waters and installation of navigational and
communication equipments on these boats.

» The Department of Fisheries has taken up the
project of issuance of ID cards to all the
fishermen.

- The Registrar General of India is also
implementing a project of issuance of Multi-
purpose National Identity Cards (MNICs) to the
coastal population of the country.

(c) and (d) Multi-level discussions and meetings have
been held in the Government for further strengthening of
maritime and coastal security. The coastal States and
Union Territories have carried out vulnerability/gap analysis
jointly with Coast Guard to firm up their additional
requirements in respect of additional coastal police
stations, boats, vehicles etc. and submitted their proposals
for formulation of Phase-ll of the Coastal Security Scheme.
The proposal for additional 131 coastal Police Stations
and 173 boats is under consideration.

(e) and (f) A comprehensive and periodic review of
maritime and coastal security is being carried out in
Government at various levels. Inter-ministerial meetings
are being heid regularly. 'National Committee for
Strengthening Maritime and Coastal Security against
threats from sea’ has been constituted under the
chairmanship of Cabinet Secretary, which had its meeting
on 4th September 2009.

Improvement of Low Grade Sections of NHs

*169. SHRI M.l. SHANAVAS: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the present status of improvement of low grade
section of National Highways in various States including
Kerala, State-wise and NH-wise;

(b) the details of the rehabilitation/construction work
on bridges alongwith the widening repairing work on the
said NHs during each of the last three years and the
current year State-wise and NH-wise; and

(c) the steps taken by the Government for the
expeditious implementation of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
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SINGH): (a) The State-wise present status of improvement
of low grade sections of National Highways is given in
the enclosed Statement-I. There is no low grade section
in the State of Kerala.

(b) The State-wise and NH-wise details of
rehabilitation/construction work on bridges alongwith the
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widening work on the said NHs during each of the last
three years and the current year are given in the enclosed
Statement-Il.

(c) Periodical review meetings are conducted at State
PWD and Ministry’s level for early implementation of the
above works.

Statement |

SI.No. Name of State National Highway No. Length of low grade Length under
section which needs improvement
improvement (kms) (kms)

1. Andhra Pradesh 16, 202, 214A, 219 and 221 3.50 0.00
2. Arunachal Pradesh 153 56.485 25.485
3. Assam 39, 44 and 52 10.55 10.00
4. Bihar 30A, 77, 104, 105, 106, and 107 159.50 0.00
5. Gujarat 8A and 8E 42558 2.00
6. Jharkhand 80 92.90 4.50
7. Manipur 39 and 150 8.79 0.00
8. Mizoram 54 and 154 87.78 87.78
9. Rajasthan 11A, 11-B, 15, 89, 112 and 116 187.575 47.50
10. Uttarakhand 58, 73, and 74 4.00 0.00
Statement Il
State-wise and NH-wise details of rehabilitation/construction work on bridges alongwith the
widening/répalring work on the said NHs during each of the last three years, /e.
2006-07, 2007-08 and 2008-09 and the current year i.e. 2009-10
(up fo 371 st October, 2009)
(Amount Rs. in crore)

SI.No. Name of State NH Sanctioned Works Completed works On-going works

No No Amount No Amount No Amount

1 2 3 4 5 6 7 8 9

1 Andhra Pradesh 16 12 124.18 6 33.30 6 90.88

202 13 66.93 7 22.29 6 44.64

214A 1 2.68 1 2.68 0 0

219 1 7.61 1 7.61 0 0

221 4 22.81 2 7.39 2 156.42

2. Arunachal Pradesh 153 2 91.24 0 0.00 2 91.24
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1 2 3 4 5 6 7 8 9

3. Assam 39 3 8.85 2 2.86 1 5.99

44 3 14.23 0 0.00 3 14.23

52 23 526.42 5 16.55 18 509.87

4, Bihar 30A 9 32.22 1 8.19 8 24.03

77 2 12.31 1 5.00 1 7.31

104 5 35.59 0 0.00 5 35.59

105 4 3.94 0 0.00 4 3.94

106 0 0.00 0 0.00 0 0.00

107 1 9.27 0 0.00 1 9.27

5. Gujarat 8A 10 43.82 4 6.75 6 37.07

8E 2 5.47 1 1.87 1 3.60

6. Jharkhand 80 8 28.73 3 6.05 5 22.68

7. Manipur 39 3 20.58 1 0.42 2 20.16

150 5 11.04 1 1.66 4 9.38

8. Mizoram 54 2 129.29 0 0.00 2 129.29

154 2 154.90 0 0.00 2 154.90

9. Rajasthan 11A 9 56.45 3 5.30 6 51.16

11B 6 36.66 4 17.10 2 19.56

15 9 54.32 8 53.53 1 0.79

89 5 25.78 4 21.13 1 4.65

112 8 46.07 8 46.07 0 0.00

116 11 28.86 10 23.10 1 5.76

10. Uttarakhand 58 3 9.70 1 2.23 2 7.47

73 1 12.60 0 0.00 1 12.60

74 6 7.25 4 1.91 2 5.34

FRP for Sugar

*170. SHRI RAJNATH SINGH:

DR. BHOLA SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has fixed a Uniform

‘Fixed and Remunerative Price’ (FRP) for sugarcane
during the ensuing season;

{b) if so, the details thereof indicating the number of
farmers likely to be covered thereunder;

(c) the criteria followed for fixation of the FRP; and
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(d) the steps taken to compensate the farmers in
the areas where productivity is low and input cost high
under the new FRP regime?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Yes
Madam. As recommended by the Commission on
Agricultural Costs and Prices (CACP), the Central
Government has fixed a uniform Fair and Remunerative
Price (FRP) for sugarcane payable by sugar mills for
2009-10 sugar season at Rs.129.84 per quintal, linked to
a basic recovery rate of 9.5% subject to a premium of
Rs. 1.37 per quintal for every 0.1 percentage point
increase in recovery above 9.5%. All the sugarcane
farmers in the country will be covered thereunder.

(c) As per Clause 3(1) of the Sugarcane (Control)
Order, 1966, the following 7 criteria are required to be
considered in the fixation of FRP:-

(a) cost of production of sugarcane;

(b) return to the growers from alternative crops and
the general trend of prices of agricultural
commodities;

{c) availability of sugar to consumers at a fair price;

(d) price at which sugar produced from sugarcane
is sold by sugar producers;

(e) recovery of sugar from sugarcane;

(f) realization made from sale of by-products viz.
molasses, bagasse and press-mud or their
imputed value; and

(9} reasonable margins for the growers of sugarcane
on account of risk and profits.

(d) The FRP payabile is the rate fixed for each quintal
of sugarcane and is not be linked to the productivity of
the farm. The FRP for 2009-10 sugar season is 50.5%
higher than the all India weighted average cost of
production and transportation of Rs. 86.27 per quintal,
and therefore gives adequate margin to the farmers.
Further, in order to assist the farmers to improve their
productivity and to ensure that concessional loans are
provided to the sugarcane farmers, the Central
Government has decided in July 2009 to give a one time
short term loan, repayable in 4 years, to sugar mills for
the purpose of purchase of seed, fertilizer and pesticide.
The scheme requires that the mills should pass on the
loans to the farmers in cash or kind, at an interest rate
of 4% per annum.
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Sick MSMEs

*171.  SHRI NARANBHAI KACHHADIA:
SHRI RAMSINH RATHWA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

{a) the details of the sick and closed Micro, Small
and Medium Enterprises (MSMEs), State-wise;

{(b) the details of assistance provided to revive such
enterprises during each of the last three years and the
current year, State-wise;

(c) whether there is any proposal to decontrol MSMEs
from the Government control/regulations;

(d) if so, the details thereof; and

(e) the details of the criteria adopted to reserve
various items for MSMEs alongwith the names of reserved
items and recent changes made in this regard by the
Government, if any?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) As per the data compiled by the
Reserve Bank of India commercial banks, there were
1,02,951 sick micro and small enterprises (MSEs) in the
country as at the end of March 2009. Information in
respect of medium enterprises is not being collated by
the RBI. As per the quick results of Fourth All India
Census of Micro, Small and Medium Enterprises (MSMEs)
for the reference year 2006-07, out of 22,10,328 MSMEs
registered/entrepreneurs memorandum filed up to 31st
March 2007, 4,80,946 enterprises were found closed. The
State-wise position of sick MSEs and closed MSMEs is

given in the enclosed Statement-1.

{b) Financial assistance, by way of debt restructuring,
including fresh loans, for the rehabilitation of sick MSE is
provided by the primary lending institutions (Pls), including
commercial banks, which provide credit to the MSEs. For
this purpose, the RBI has issued detailed guidelines to
banks in January 2002 on detection of sickness in MSE
at an early stage and taking remedial measures and for
rehabilitation of sick MSEs identified as potentially viable.
RBI has also issued guidelines on 8th September 2005
on debt restructuring mechanism for small and medium
enterprises (SMEs) which relate, /nfer alia, to viability
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criteria, prudential norms for restructured accounts, 1 9 3 4
provision of additional finance and time frame for working
out the restructuring package and its implementation.

Further, the RBI has advised all scheduled commercial 7. Dethi 903 408

banks on May 4,2009 to apply the RBI's guidelines on 8. Rajasthan 2712 15950

debt restructuring optimally and in letter and spirit and

put in place the own discretionary one-time settiement 9.  Uttar Pradesh 18126 75659

(OTS) policy for the MSE sector. 10.  Bihar 4778 15136
(c) and (d) The MSMEs are governed by the Micro, 11. Sikkim 13 86

Small and Medium Enterprises Development (MSMED)

Act, 2006 which has come into force from 2nd October, 12. Arunachal Pradesh 1 167

2006. The MSMED Act provides for facilitating the" 13.  Nagaland 105 2956

promotion and development of MSMEs and enhancing

their competitiveness. There are no control/regulations laid 14.  Manipur 312 929

down specifically for MSMEs. 15.  Mizoram _ 657
(e) The criteria adopted to reserve various items for 16.  Tripura 1972 412

exclusive manufacture by MSEs, /mfer alia, include the

nature of article/class of articles which may be produced 17. Meghalaya 42 665

economically, level of employment generation, possibility 18.  Assam 1260 5019

of encouraging and diffusing entrepreneurship and

prevention of concentration of economic power to the 19.  West Bengal 21416 8881

common detriment. The list of items reserved for exclusive 20.  Jharkhand 2115 4577

manufacture by MSE sector was last reduced from 35 to
21 items in October 2008. The items presently reserved 21.  Orissa 5035 5310
for exclusive manufacture by the MSE sector is given in

the enclosed Statement-Il. 22. Chhattisgarh 1410 15088
23. Madhya Pradesh 5647
Statement | y 35082
24.  Guijarat 3603 33228
State/Union Territory-wise number of sick MSEs as at .
the end of March 2009 and closed MSMEs as per 25. Daman and Diu 28 789
the quick resufts of Fourth All India Census of 26. Dadra and Nagar 562 1309
MSMEs for the reference year 2006-07 Haveli
SI.No. Name of State/UT Number of sick  No. of MSMEs 27.  Maharashtra 11696 37525
MSEs (s at  found dosed 28.  Andhra Pradesh 5201 13370
the end of
March, 2009) 29. Karnataka 3114 42315
: 5 3 4 30. Goa 117 3224
31. Lakshadweep — 25
1. Jammu and Kashmir 564 2313
32. Kerala 3676 34418
2. Himachal Pradesh 234 3883
_ 33.  Tamil Nadu 4972 79778
3. Punjab 1788 22072
34.  Puducherry 22 621
4, Chandigarh 116 513
35. Andaman and Nicobar — 241
5. Uttarakhand 517 - 7485 Islands
6.

H
aryana 894 10655 All-India 102951 480946




57 Written Answers AGRAHAYANA 10, 1931 (Saka) lo Questions 58
Statement II 1 >
ltemns reserved for exclusive manufacture
by the MSE sector 17. Steel tables-all other types
SI.No. Name of the Product 19. Padlocks
1 2 20. Stainless steel utensils
Food and Allied Industries 21, Domestic utensils-Aluminium
1. Pickles and Chutneys Rise in prices of vegetables and fruits
2. Bread *172. SHRI RUDRAMADHAB RAY: Will the Minister
of AGRICULTURE be pleased to state:
3. Mustard QOil (except solvent extracted)
" Ground nut oil (except solvent extracted) ‘ (a) whether the‘ prices of vegetables an'd fruits have
registered a sharp increase in the country in the recent
Wood and Wood Products past;
5. Wooden furniture and fixtures (b) if so, the details thereof and the reasons therefor:
Paper Products (c) whether the Government envisages to develop a
. . National Market for vegetables and fruits to ensure
6. Exercise books and registers L .
adequate supply and also check price rise of such items:
Injection Moulding Thermo-Plastic Product
(d) if so, the details thereof; and
7. PVC Pips including conduits-upto-110 mm dia
Fittings for PVC pipes including conduits-upto- (e) the other steps taken/proposed to be taken to
110 mm dia check spiraling prices of vegetables and fruits in the
country?
Other Chemicals and Chemical Products
THE MINISTER OF AGRICULTURE AND MINISTER
8. Wax candles OF CONSUMER AFFAIRS, FOOD AND PUBLIC
0. Laundry soap DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (e) It is
true that prices of vegetables and fruits have increased
10. Safety Matches in the recent past. A statement on monthly wholesale
! price index of vegetables and fruits is enclosed are
. Fire Works Statement. Prices of potatoes, onions and other
12. Agarbatties vegetables have registered an increase on account of
lower production due to deficiency in monsoon rainfall,
Glass and Ceramics damage due to heavy rains, damage due to blight disease
) etc. Government of India provides assistance under
13. Glass Bangles National Horticulture Mission (NHM) and Technology
Mechanical Engineering excluding Transport Mission on Integrated Development of Horticulture in North
Equipment Eastern States, Jammu & Kashmir, Uttarakhand and
Himachal Pradesh (TMNE) schemes for increasing
14. Steel almirah production and setting up of terminal markets, wholesale
. markets and rural primary markets/apni mandies to ensure
15. Rolling shutters adequate supply of fruits and vegetables to the consumers
186. Steel chairs-all types at reasonable prices and also to provide remunerative

returns to the farmers.
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Monthly Wholesale Price Index of Vegetables and Fruits (Base Year 1993-94 = 100)

ltems Oct. Nov.  Dec.  Jan.  Feb. Mar.  Apr. May  Jun. Jul. Aug.  Sep.  Oct. %age
2008 2008 2008 2000 2009 2009 2009 2000 2009 2009 2009 2009 2009 Variation
Oct'08 to
Oct'08

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15
A Fruits and Vegetables 2770 2784 2494 o560 2413 2409 2714 2722 2740 2910 2857 3438 3078 1.1
B. Fruits 0933 2857 2848 2968 2892 2896 2798 2738 2485 2488 2682 3223 3104 58
Apples 4743 4861 4941 5245 5219 5187 5546 5658 NA NA NA 5912 5696 201
Orange §i44 8485 8463 8485 8485 8485 8553 8620 8620 8553 9244 9332 9060 73
Banana 2688 2680 2684 2710 2465 2492 2853 2885 o565 2576 2680 2747 281 46
Grapes 2369 2369 2369 2849 2641 2518 NA NA NA NA NA NA 2670 127
Guava 3432 2069 1803 1812 180.3 1892 1980 1980 1 980 1997 1844 1892  189.2 -39.6
C.Vegetables 9608 2712 2139 2155 1935 1923 2626 2705 2995 3331 3031 3652 3062 17.0
Brinjal 439 389 2596 2793 2496 2354 2828 2552 2846 3206 3187 2943 3372 -205
Tapioca o548 2564 2763 2019 2983 3076 3176 329 3318 3441 3570 3648 3811 49.6
Potato 2436 2409 1958 1770 1781 2019 2491 2827 3872 3801 4058 4304 4785 9%.4
Sweet Potato 4469 4354 4331 3986 3986 3986 3986 3986 3986 3986 3986 3986 3986 -108
Onion 287 2598 2733 3219 3052 2874 2333 2326 2314 2200 2295 2423 3147 376
Ginger (Fresh) 3065 2482 2283 2547 2558 2899 3793 3809 3029 3556 3631 4166 3847 255
Peas Green 2121 2047 1798 1604 1408 1302 NA NA NA NA NA NA 1977 -6.8
Tomatoes 2331 2580 1633 1863 1637 1592 NA NA NA NA 2551 3947 2431 43
Cauliflower 1936 2241 1530 1054 883 874 NA NA NA NA NA NA 1974 20
Okra 3375 3562 3337 3346 2714 2428 2728 2606 2684 3058 2454 2854 2975 18
(Cabbage 2790 4208 3375 2606 1611 1499 1588 1841 2198 2850 3037 2859 2743 A7

NA = Data not-available

Strengthening of Rural Policing

*173. SHRI GAJANAN D. BABAR:

SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) ‘whether adequate funds are made available for
rural policing in the country;

(b) if not, the reasons therefor;

(c) whether a concept paper on the financial
requirement of States for strengthening rural policing has
been prepared and the 13th Finance Commission been
uraged to augment resources for rural policing in the
country;

(d) if so, the details thereof; and
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(e) the measures proposed to be taken by the
Government to strengthen the rural policing, particularly
in view of the increasing naxal/terrorist activities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (e) ‘Police’ being a State
subject, it is primarily the responsibility of the State
Governments to provide funds for maintenance and
upkeep of its police forces and adequately equip them
with modern weapons, etc. Notwithstanding this position,
Bureau of Police Research and Development (BPR and
D) had conducted a study in the year 2000 focusing on
the resource gap in the area of mobility, police buildings,
police housing, weaponry, forensic set-ups, training etc.
in State police forces. Based on the study, the Ministry
of Home Affairs, has been providing enhanced financial
assistance to the State Governments towards modernizing
the State police forces under a Non-Plan Scheme for
Modernization of State Police Forces (MPF Scheme).
Under the Scheme, assistance is provided to the States
for procurement of modern weaponry, construction of
residential and non-residential buildings, mobility,
communication/security/forensic science equipment, for
creating and upgrading police training infrastructure and
procuring related training equipment, etc. As per the
Scheme parameters, State Governments are free to utilize
the Central resources towards creating better police
infrastructure and facilities both in urban and rural areas.
In the current financial year 2009-10, a provision of Rs.
1250 corre has been made under the MPF Scheme for
providing financial assistance to States.

The State Governments, in their Memoranda to the
Xill Finance Commission, have requested for financial
assistance. The MHA has also written to the Xill Finance
Commission for providing support to the State
Governments in enhancing police manpower and setting
up training institutions.

Two-Laning of Highways

*174. SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether a large stretch of the National Highway
network in the country is single-laned,;

(b) if so, teh details thereof, NH-wise, State-wise and
stretch-wise;

AGRAHAYANA 10, 1931 (Saka)
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(c) whether the Government has any proposal to
convert these Highways into two-lanes;

(d) if so, the details thereof during each of the last
three years and the current year, State-wise and stretch-
wise;

(e) whether the Natioanl Highways Authority of India
(NHAI) proposes to convert many road projects into two-
lane instead of four-lane so as to reduce the construction
cost;

(f) if so, the details thereof alongwith the impact on
traffic movement; and

{g) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) to (d) About 19,064 km length of National
Highways (NHs) are below 2-lane NH standards as per
the status in first week of July 2009. The State-wise
lengths of these stretches of NHs are given in the
enclosed Statement-l enclosed. Out of this, leaving apart
the lengths of NHs included for upgradation under various
approved programs, such as various phases of the
National Highways Development Project (NHDP), Special
Accelerated Road Development Programme for the North-
East Region (SARDP-NE), Special Programme for
Development of Roads in the Left Wing Extremism (LWE)
affected areas, etc., about 6,304 km length of NHs are
below 2-lane NH. standards. The State-wise details of
NHs having less than 2-lane standards, which are not
covered under any approved programmes are given in
the enclosed Statement-Il.

The major targets envisaged for development of NHs
other than those covered under the NHDP during the
Eleventh Five Year Plan (2007-12) are (i) Accelerated
efforts 1o bring NHs Network to minimum 2-lane standards
by Twelfth Five Year Plan and 4-laning of small segments
of non-NHDP stretches; (ii) Removing existing deficiencies
such as indequated capacity, insufficient pavement
thickness etc., in the road network by strengthening the
NH network/improving riding quality.

The Government has taken initiatives to develop the
entire balance NH network to minimum of 2-lane NH
standards by December, 2014 by exploring the possibility
of securing World Bank Loan and also through budgetary
allocations. The proposal/concept submitted by the Ministry
has been forwarded to the World Bank by the Department
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to Questions

of Economic Affairs, Ministry of Finance for a loan 1 2 3
assistance of US$ 2.96 billion in phases. The State-wise
and proposed improvement under World Bank Loan _
assistance and about 1,963 km length of NHs proposed 1. Himachal Pradesh ) 1021
for improvement under World Bank Loan assistance and 12.  Jammu and Kashmir 478
about 1,963 km length of NHs proposed for improvement
under budgetary allocations are at Statement-lll and 13. Jharkhand 674
Statement-IV respectively. As appproach of corridor 14. Karnataka 910
development (ie. long continuous stretch) is to be ] Keral 266
adopted, proposed development of these corridors of NHs 5. eraia
include strengthening (in adjoining reaches) in addition to 16. Madhya Pradesh 1195
widening to 2 lane/2 lane with paved shoulder statement.
. 24
The planning of the improvement of the balance short 17. Maharashira
stretches of NHs (having less than 2-lanes) to 2-lane 18.  Manipur 468
standards may be taken up under Annual Plan of Works. 19.  Meghalaya 454
(e) to (g) In order to improve the viability of projects 20. Mizoram 823
on Build Operate Transfer (BOT) basis under BOT (Toll), o1 Nagaland 346
the National Highways Authority of India (NHAI) wifl take ) agalan
up upgradation of sections currently unviable for four 22. Orissa 1472
laning on BOT (Toll), in two stages, i.e. initially upgradation
23.  Puducher
to two lane with paved shoulder and later to four lane i -
standards as per traffic density. 24.  Punjab _
Statement | 25. Rajasthan 1279
26.  Sikkim 62
The State-wise lengths of the stretches of National .
Highways (NHs) less then 2-lane standards 27. Tamil Nadu 125
(States as in the first week of July, 2009) 28.  Tripura 334
Sl.No. Name of State Total length of NHs less 29.  Uttar Pradesh 891
than 2-lane (in km) 30. Uttarakhand 1557
1 2 3 31.  West Bengal 781
1. Andhra Pradesh 249 32. Andaman and Nicobar Islands 300
2. Arunachal Pradesh 1940 Statement /I
3. Assam 742 The State-wise delails of National Highways
) (NHs) less than under any approved programmes
4. Bihar 1799

Si.No. Name of State Total length of NHs

5. Chandigarh
andigar - less than 2-lane not

6.  Chhattisgarh 472 covered under any
approved programmes
7. Delhi _ (in km)
8. Goa 118 1 2 3
9. Guj
ujarat 163 1. Andhra Pradesh 243

10.
0. Haryana 121 2. Arunachal Pradesh
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1 2 3

3. Assam _
4. Bihar 1007
5. Chandigarh _
6. Chhattisgarh 200
7.  Delhi _
8. Goa -
9. Gujarat 90
10. Haryana -
11.  Himachal Pradesh 308
12. Jammu and Kashmir _
13.  Jharkhand 50
14.  Karnataka 93
15.  Kerala 253
16. Madhya Pradesh 349
17.  Maharashtra 24
18.  Manipur _
19.  Meghalaya —
20. Mizoram 223
21. Nagaland _
22, Orissa 1036
23.  Puducherry _
24.  Punjab _
25. Rajasthan 669
26. Sikkim _
27.  Tamil Nadu 39
28. Tripura _
29. Uttar Pradesh 186
30. Uttarakhand 829
31.  West Bengal 404
32. Andaman and Nicobar Islands 300

fo Questions 66

Statement Il

The State-wise and NH-wise lengths of the tentatively
ldentified lists of NHs proposed for improvement
under World Bank Loan assistance

SL.LNo. Name of the State NH no. Length (km)
1 2 3 4
1. Andaman and Nicobar 223 277

Islands

2. Bihar 80 125
3. Bihar 98 149
4. Bihar 104 176
5. Bihar 106 136
6. Bihar 2C 65
7. Bihar 28B 87
8. Bihar 30A 69
9. Himachal Pradesh 20 69.7

10. Himachal Pradesh 22 111

11.  Himachal Pradesh 70 124

12. Himachal Pradesh 88 147.6

13. Himachal Pradesh 20A 91

14. Himachal Pradesh 728 97

15. Karnataka 206 348

16. Karnataka 234 149.2

17. Karnataka 234 165.7

18. Orissa 23 68

19. Orissa 200 61

20. Orissa 200 68

21. Orissa 201 55

22. Orissa 217 68

23. Orissa 217 116.11

24. Orissa 217 64.365

25. Orissa 224 57

26. Rajasthan 113 100
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1 2 3 4 1 2 3 4
27. Rajasthan 11-B 116 18. Himachal Pradesh 88 20.7
28. Uttarakhand 119 137 19. Himachal Pradesh 21A 15
29. Uttarakhand 121 111 20. Jharkhand 80 28.5
30. Uttarakhand 87 Ext. 109 21. Jharkhand 80 21.9
31. Uttarakhand 87 Ext. 91 22. Karnataka 13 41
32. West Bengal 55 77 23. Karnataka 234 457
33. West Bengal 60A 84 24, Karnataka 234 48.4
Statement IV 25. Karnataka 234 46.9

26. Karnataka 234 53.6

The State-wise and NH-wise lengths of the tentaively
jdentified lists of NHs proposed for improvement under 27. Madhya Pradesh 86 60
buagetary allocations

28. Madhya Pradesh 86 120
SI. Name of NH No. Length 29. Madhya Pradesh 59A 44
No. the State (km)
i 30. Orissa 200 29
1 2 8 4 31. Orissa 201 25
1. Bihar 81 56 32. Orissa 201 48
2. Bihar 104 40 33. Orissa 201 27.4
3. Bihar 105 54 34. Orissa 217 25
4. Bihar 28B 25 35. Orissa 217 46
5. Himachal Pradesh 20 55.3 36. Orissa 224 25.624
6. Himachal Pradesh 20 24.5 37.  Orissa 294 25
7. Himachal Pradesh 20 16 38. Rajasthan 90 34.35
8. Himachal Pradesh 21 24 39. Rajasthan 112 30.3
9. Himachal Pradesh 21 25 40. Rajsthan 11-A Ext. 29.93
10. Himachal Pradesh 21 25 41. Uttar Pradesh 232 45
11.  Himachai Pradesh 21 25 42.  Uttarakhand 94 42
12. Himachal Pradesh 21 25 43. Uttarakhand 94 26
13. Himachal Pradesh 22 26 44. Uttarakhand 121 42
14. Himachal Pradesh 70 46.6 45. Uttarakhand 121 43
15. Himachal Pradesh 70 23 46. Uttarakhand 123 27
16. Himachal Pradesh 72 57 47. Uttarakhand 123 27

17. Himachal Pradesh 88 31 48. Uttarakhand 7oB 405
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1 2 3 4
49. Uttarakhand 87 Ext | 35
50. West Bengal 60 39
51. West Bengal 60 28
52. West Bengal 81 60.24
53. West Bengal 117 24.685
54. West Bengal 2B 24.87

New Technology in Road Construction

*175. SHRI K.C. VENUGOPAL.: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government is encouraging the use
of new technology and non-conventional raw materials
for road construction, maintenance and rehabilitaion
including the use of rubberised tar and recycled plastic
wastes;

(b) if so, the details thereof;

(c) whether the Government has made any
assessment of the savings which can accrue on account
of the use of modern technology and non-conventional
raw materials in road construction, maintenance and
rehabilitation;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) the steps taken/proposed to be taken for
implementing such technologies and the locations/National
Highways where they are being used?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) Yes, Madam.

(b) Natural Rubber Modified Bitumen (NRMB), Crumb
Rubber Modified Bitumen (CRMB) and polymer Modified
Bitumen (PMB) is extensively being used for wearing
course. A Committee in Indian roads Congress which
accredits new materials and techniques to be used in
Construction, maintenance and Rehabilitation of roads,

to Questions 70

has accredited 27 new Materials and Techniques for use
on trial basis. The Concessionaire under Design Build
Finance Operate and Transfer (DBFOT) basis contracts
are also permitted the use of design standards and
specifications of developed countries, apart form National
Standards and they can use new technology/materials.

As regards use of plastic waste, this is at reasearch
stage.

(c) to (e) Studies have revealed that rubber/polymer
modified bitumen, provides more durable roads by
reducing susceptibility towards temperature variations and
improving the desirable properties of the bitumen thereby
giving overall better preformance. A general assessment
regarding cost saving, if any, is not possible as the saving
will depend upon technology choice and will be case
specific.

(f) Already replied in part (b) of the question.
Target for Award of Highway Projects

*176. DR. THOKCHOM MEINYA:
SHRI PULIN BIHARI BASKE:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India
(NHAI) has set a target to award 135 Road/Highway
Projects in the current year;

(b) if so, the details thereof alongwith the number of
projects awarded by the NHAI till date;

(c) the reasons for the slow pace in awarding the
Highway Projects; and

(d) the time by which NHAI is likely to meet its
target for the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) The National Highways Authority of
India (NHAI) has finalized a Work Plan for award of 122
Project with a total length of about 11,947 km at an
approximate cost of Rs. 1,00,000 crore during the current
financial year. 13 projects with a total length of 1237 km
including 10 projects of length 902 km forming part of
Work plan have been awarded so far during current year.
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(c) The award process for highway projects was
affected mainly due to economic down turn from 2008-09
which affected the ability of developers to raise necessary
finance for the projects, delays in land acquisition, changes
brought about in project documentation i.e. Model Request
for Qualification (RFQ) and Request for Proposal (RFP)
documents and Model Concession Agreement (MCA)
document.

(d) The projects identified under above mentioned
Work plan are targeted for award in 2009-10.

[Transflation]
FM Channels

177.  SHRI ASHOK KUMAR RAWAT:
YOGI ADITYA NATH:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of FM channels functioning in the
country at present, State-wise;

(b) the total revenue earned by the Government
through these channels during each of the last three
years and the current year;

(c) the estimated average cost for setting up of an
FM Radio Station;

(d) whether some proposals for upgradation of FM
channels are pending with the Government;

(e) if so, the details thereof, State-wise;

(f) the number of proposals pending with the
Government regarding opening of new FM channels,
State-wise; and

(g) the time by which these proposals are likely to
be cleared?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) There
are 172 FM Radio Channels of AIR and 251 private FM
Radio Channels in the Country. State-wise details of AIR
FM Channels is in Statement-l. State-wise details of
private FM Channels is in Statement-II.

(b) The total revenue earned through the channels
of AIR during each of the last three years and the current
year is given below:

DECEMBER 1, 2009
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SI.No. Year Revenue Earned
(Rs. in Cr)

1. 2006-07 64.2971

2. 2007-08 65.2484

3. 2008-09 74.7296

4, 2009-10 31.8884

(upto September 2009)

As for private FM channels, the Government has
earned revenue of Rs. 133 crore (approx.) in the last
three years including current year. Year-wise details are
given in Statement-lil.

(c) The estimated average cost of setting up of a
FM Radio Station depends on the power of transmitter
and other technical parameters. However the estimated
average cost of setting up of a typical of 10 KW FM
Radio Station with studio facilities is reported to be around
Rs. 7.00 crores.

(d) to (g) Prasar Bharati has posed a proposal for
digitalization of transmitters, studios and connectivity. This
includes setting up of 37 new 1 KW FM transmitters on
existing AIR sites, one new 5 KW FM transmitter on
existing TV sites and 300 nos. of 100 W FM relay
transmitters at LPT DD sites. These transmitters shall be
DRM+(Digital Technology in FM} compatible. Details are
at Statement-lV to Statement-V. The EFC meeting in
respect of the same was held on 20.05.2009. Further
clarifications required are to be discussed in the next
EFC meeting.

Statement |

SIl.No.  State No. of existing
FM Transmitters

1 2 3

1. Andhra Pradesh 13

2. Arunachal Pradesh 1

3. Assam 5

4, Bihar 4

5. Chhattisgarh 4
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State-wise Delails of Existing Private FM
Radlo Channels

73 Written Answers
1 2 3
6. Delhi 2
7. Goa 1
8. Guijarat 5
9. Haryana 3
10.  Himachal Pradesh 5
1. Jammu and Kashmir 8
12.  Jharkhand 5
13.  Karnataka 14
14.  Kerala 7
15. Madhya Pradesh 13
16.  Maharashtra 17
17.  Manipur 1
18. Meghalaya 2
19.  Mizoram 2
20. Nagaland 2
21.  Orissa 7
22.  Punjab 3
23.  Rajasthan 12
24.  Sikkim 0
25. Tamil Nadu 9
26. Tripura 3
27. Uttar Pradesh 10
28. Uttarakhand 1
29. West Bengal 8
30. Daman and Diu (UT) 1
31.  Puducherry (UT) 2
32. L & N Islands (UT) 0
33. A&N lslands (UT) 1
34. Chandigarh (UT) 1
Total 172

Sl.No. State No. of Channels
1 2 3
1. Andhra Pradesh 15
2. Arunachal Pradesh 1
3. Assam 4
4. Bihar 2
5. Chandigarh 2
6. Chhattisgarh 5
7. Daman and Diu 0
8. Delhi 8
9. Goa 3
10.  Guijarat 16

11.  Haryana 6
12.  Himachal Pradesh 2
13.  Indore 1
14.  Jammu and Kashmir 2

15.  Jharkhand 7
16. Karnataka 12
17. Kerala 17

18. Madhya Pradesh 15
19.  Maharashtra 32

20. Meghalaya 2

21.  Mizoram 0

22. Orissa 5

23.  Puducherry (UT) 3
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i 2 3 Statement Il
Details of License Fee Received from Frivate FM

24.  Punjab 12 Broadcasters Phase I/
25.  Rajasthan 19 (Rs.)
26. Sikkim 2 1 Total License Fee (2006-07) 218,309,947
57, Tamii Nadu 21 2. Total License Fee (2007-08) 356,575,814
28. Tripura 1 3. Total License Fee (2008-09) 517,119,710
59, Uttar Pradesh 21 4. Total License Fee (2009-10) 239,031,872
30. West Bengal 15 Total 1,331,037,343

Total 251 Say Rs. 133 Crore

Statement Il

Sl.No. Place State Proposed power Remarks/Site
1 2 3 4 5
1. Cuddapah Andhra Pradesh 1 kW Studio
2. Passighat Arunachal Pradesh 1 kW Studio
3. Tawang Arunachal Pradesh 1 kKW Studio
4, Tezu Arunachal Pradesh 1 kW Studio
5. Dibrugarh Assam 1 kW Studio
6. Kokrajhar Assam 1 kW Studio
7. Tezpur Assam 1 kW Studio
8. Bhagalpur Bihar 1 kW Studio
9. Darbhanga Bihar 1 kW Studio
10. Jagdalpur Chhattisgarh 1 kW Studio
11. Ambikapur Chhattisgarh 1 kW Studio
12. Bhuj Gujarat 1 kW Studio
13. Leh Jammu and Kashmir 1 kW Studio
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1 2 3 4 5
14. Bhadravati Karnataka 1 kW Studio
15. Udipi Karnataka 1 kW Studio
16. Alleppey Kerala 1 kW Studio
17. Trichur Kerala 1 kW Studio
18. Chhatarpur Madhya Pradesh 1 kW Studio
19. Gwalior Madhya Pradesh 1 kW Studio
20. Rewa Madhya Pradesh 1 kW Studio
21. Jalgaon Maharashtra 1 kW Studio
22. Parbhani Maharashtra 1 kW Studio
23. Ratnagiri Maharashtra 1 kW Studio
24. Sangli Maharashtra 1 kW Studio
25. Tura Meghalaya 1 kW Studio
26. Bhawanipatna Orissa 1 kW Studio
27. Jeypore Orissa 1 kW Studio
28. Samblapur Orissa 1 kW Studio
29. Kota Rajasthan 1 kW Studio
30. Suratgarh Rajasthan 1 kW Studio
31. Tuticorin Tamil Nadu 1 kW Studio
32. Kavaratti Union Territories 1 kW Studio
33. Almora Uttarakhand 1 kW Studio
34. Naziabad Uttar Pradesh 1 kW Studio
35. Agra Uttar Pradesh 1 kW Studio
36. Mathura Uttar Pradesh 1 kW Studio
37. Rampur Uttar Pradesh 1 kW Studio
38. Kurseong West Bengal 5/6 kW at TV site
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Statement V

DECEMBER 1, 2009

SI.No.  State Nos. of 100 watts
FM Transmitters proposed

1.  Andhra Pradesh 28
2.  Arunachal Pradesh 10
3.  Assam 3
4. Bihar 20
5.  Chhattisgarh 13
6. Gujarat 14
7. Himachal Pradesh 4
8. Jammu and Kashmir 6
9. Jharkhand 14
10. Karnataka 14
11.  Kerala 10
12.  Madhya Pradesh 30
13.  Maharashtra 14
14.  Mizoram 2
15.  Orissa 24
16.  Punjab 2
17.  Rajasthan 24
18.  Tamil Nadu 20
19.  Uttar Pradesh 30
20. Uttarakhand 4
21.  West Bengal 9
22. L & N islands (UT) 1
23. Andaman and Nicobar 4

Islands (UT)

Total 300

Grants to Sports Federations

*178. SHR! HARISHCHANDRA CHAVAN: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

o Questions 80

(a) the details of the Sports Federations/Associations
alongwith the grants provided by the Government for
improving the sports facilities and promoting sports
persons in the country during each of the last three years
and the current year, Federation/Association-wise and
State-wise;

(b) whether there are reports that some Sports
Federations/Associations have misused the grants
allocated to them;

{c) if so, the details thereof during the said period,
Federation/Association-wise and State-wise;

(d) whether any action has been taken against such
Sport Federations/Associations by the Government;

(e) if so, the details thereof and if not, the reasons
therefor; and

(f) the remedial measures taken/being taken by the
Government in this regard?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(DR. M.S. GILL): (a) A statement showing grants released
to recognized National Sports Federations/Associations
(NSFs) during last three yeras and during the current
year for holding national/zonal championships, organizing
international tournaments in India, procurement of
equipment, and for training of national athietes for
participation in international sports events is attached.

(b) to (e) The Government had received complaints
against (i) Indian Hockey Federation and (ii) Gymnastic
Federation of India regarding misuse of government
grants. The Indian Hockey Federation has been
de-recognized by the Government on 12.5.2008 on
account of serious mismanagement by the federation and
its de-recognition by both Indian Olympic Association (IOA)
and International Hockey Federation (FIH). As regards
Gymnastic Federation of India, the federation had diverted
the government grant amounting to Rs. 2.00 lakh which
was released on 21.11.1997 and 8.6.1998, in two
instalments of Rs. 1.50 lakh and Rs. 0.50 lakh,
respectively, for conducting national championship. The
Federation was suspended for a period of 6 months on
5th March, 20087 and was cautioned to ensure proper
financial accountability. The amount diverted by the
federation was also recovered along with penal interest.
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(i With a view to ensuring proper utilization of of previous releases. In addition, the accounts of NSFs
government grants, National Sports Federations are receiving annual grant exceeding Rs. 1.00 crore from the
insisted upon to ensure timely submission of utilization Governemnt are got audited by the Comptroller and
certificates and audited accounts. Further, recurring grants Auditor General of India.

are released oniy after settlement of accounts in respect
Statement
Grants to Sports Federations

(Rs. in crores)

Sl.No. Name of the Federation 2006-07 2007-08 2008-09 2009-10 Hill
26th October, 2009

1 2 3 4 5 6
1. All India Carrom Federation, New Dethi 0.12 0.15 0.19 0.08
2. All India Chess Federation, Chennai 1.04 2.39 2.21 1.22
3. All india Karate-DO-Federation 0.03 00 00 00
4, All India Sports Council of the Deaf, New Delhi 0.19 0.17 0.42 0.23
5. Amateur Baseball Federation of India, 0.15 0.09 0.1 0.10
Keshavpuram, Delhi
6. Amateur Handball Federation of India, 0.38 0.18 0.72 0.13
Jammu and Kashmir
7. Atya Patya Federation of India, Nagpur 0.15 0.08 0.16 0.04
8. - Ball Badminton Federation of India 0.00 Nil 00 00
9. Basketball Federation of india, New Delhi 0.36 0.71 0.44 0.41
10. Cycle Polo Federation of India, New Delhi 0.30 0.14 0.15 0.03
1. Fencing Association of India, Patiala 0.45 0.06 0.24 0.27
12. Gymnastics Federation of India, 0.66 0.39 0.18 0.07
Jodhpur (Rajasthan)
13. Indian Body Building Federation 0.00 0 00 00
14. Indian Kayaking & Canoeing Association, 0.21 0.43 0.30 0.26
New Delhi
15. Indian Polo Association, New Delhi 0.01 0.02 0.06 00
16. Indian Power lifting Federation, New Delhi 0.08 0.11 0.16 0.08
17. Judo Federation of India, New Delhi 0.48 0.92 0.62 0.32

18. Kho-Kho Federation of India, Kolkata 0.02 00 00 0.04
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1 2 3 4 5 6
19. Korfball Federation of India, New Delhi 0.12 0.13 0.12 0.12
20. All India Tennis Association, New Delhi 0.90 0.92 0.79 0.62
21. National Rifle Association of India, New Delhi 3.73 7.17 3.24 0.69
22. Netball Federation of India, Sahadara, Dethi 0.09 0.14 0.18 00
23. Roller Skating Federation of India, Kolkata 0.00 0 00 00
24. Rowing Federation of India, Secunderabad 0.09 0.65 0.57 0.88
25. Sepak Takraw Federation of India, 0.13 0.1 0.12 0.09
Nagpur, Maharashtra
26. Shooting Ball Federation of India 0.00 0 0.09 0.12
27. Softball Federation of India, Jodhpur 0.12 0.09 00 0.10
28. Squash Racket Federation of India, Chennai 0.21 0.1 0.33 0.12
29. Swimming Federation of India, Ahmadabad 0.13 0.84 0.15 0.26
30. Table Tennis Federation of India, New Delhi 1.78 3.32 1.02 0.80
31. Taekwondo Federation of India, Bangalore 0.00 0 00 0.08
32. Tenni-Koit Federation of India, New Delhi 0.13 0.09 0.16 0.06
33. Tennis Ball Cricket Federation of India, 0.1 0.08 0.16 0.05
Gorakhpur, Uttar Pradesh

34. Tug of War Federation of India, New Delhi 0.20 0.03 0.06 0.09
35. Volleyball Federation of India, Chennai 0.58 1.04 0.63 0.53
36. Yachting Association of India, New Delhi 0.78 1.17 0.36 1.40
37. Wushu Association of India, New Delhi 0.13 0.11 0.31 0.30
38. Throwball Federation of India, Bangalore 0.00 0.19 00 00
39. Para Olympic, Bangalore 0.33 2.19 0.40 0.24
40. Archery Association of India, New Delhi 0.96 0.81 0.96 1.39
41, Billiards & Snooker Federation of India, Kolkata 0.16 0.33 0.37 0.15
42, Indian Amateur Boxing Federation, New Delhi 0.81 1.54 1.65 0.92
43. Indian Hockey Federation, Patel Nagar, Delhi 0.92 1.25 1.56 1.19
44, Indian Women Hockey Federation, New Delhi 1.1 1.91 0.74 0.11
45, indian Amateur Kabaddi Federation, Jaipur 0.13 0.25 0.32 0.02
46. Indian Weightlifting Federation, New Delhi 0.03 0 0.26 0.30
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47. Athletics Federation of India, New Delhi 0.86 2.33 2.28 0.12
48. Badminton Association of India, Rajasthan 1.17 1.99 1.70 0.18
49. Equestrian Federation of India, New Delhi 0.29 0.61 0.86 0.05
50. Football, Delhi 0.30 0.68 0.52 0.41
51. indian Golf Union, New Delhi 0.23 0.56 0.18 0.16
52. Wrestling Federation of India, 1.G. Stadium Delhi 0.32 0.06 0.02 0.06
53. Winter Games Federation of India (WGFI), 0.01 0 0.02 00
Daryaganj
54. Women'’s Circket Federation of India, Delhi 0.01 0.01 00 00
55. Cycling Federation of India, Delhi 0.01 0.27 00 0.02
56. Special Olympic Bharat, New Delhi 0.04 0.87 0.53 0.03
57. Malkhamb 00 0.03 0.09 00
58. Amateur Soft Tennis Federation of India 00 00 0.06 0.11
59. Bridge Federation of India 00 00 0.03 00
60. Ice Hockey 00 00 0.01 00
61. School Games 00 00 0.13 0.32
62. indian Olympic Association, New Delhi 5.38 244 2.38 2.03
63. Sports Authority of India, J.N. Stadium, 5.00 17.00 10.00 20.80
New Delhi
[English] (c) the follow-up action taken there on; and
Visit of CGF to India (d) the present status of the projects of the
Commonwealth Games?
*179. SHRI PRATAP SINGH BAJWA:

DR. MURLI MANOHAR JOSHI:

Will the minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether a delegation of the Commonwealth
Games Federation (CGF) recently visited the country to
review/assess the arrangements/preparedness in regard
to the Commonwealth Games to be held in October, 2010;

(b) if so, the details of the deliberations and
observations made by the delegation;

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(DR. M.S. GILL): (a) and (b) The General Assembly of
the Commonwealth Games Federation was held from 4th
October to 13th October, 2009 in Delhi. The delegates,
observers and other eminent sports persons who attended
the General Assembly and other Meetings have expressed
their satisfaction over the preparedness of the Games.

(c) and (d) Preparedness is being closely monitored
at all levels. Works at the sports infrastructure project
are progressing at rapid pace and they will be completed
in time for the Games. Scheduled dates of completion
for various projects are given in the enclosed Statement.
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Si.No. Agency Venue Events Date of Completion
1.  Central Public Works J.N. Stadium Athletics 30-June-10
Departments Weightifting 15-Feb-10
Lawn Bowls 15-Feb-10
Gymnastics 31-Mar-10
2. I.G.Stadium Cycling 31-Mar-10
Wrestling 28-Feb-10
3. MDC National Hockey 15-Dec-09
Stadium
4, SPM Swimming Swimming 31-Mar-10
Pool Complex
5. Karni Singh Shooting 15-Dec-09
Shooting Ranges
6. CRPF Campus, Big-Bore 31-Mar-10
Kaderpur, Gurgaon Shooting
7. Al India Tennis R.K. Khanna Lawn Tennis 15-Mar-10
Association Tennis Complex
8. Delhi University Delhi University Rugby 15-Mar-10
Main Ground
9.  Govt. of NCT of Delhi Thyagraja Sports Netball 31-Dec-09
Complex
10.  Delhi Development Siri Fort sports Badminton
Authority Complex 31-Mar-10
11. Squash
12.  Delhi Development Yamuna Sports Table Tennis 31-Mar-10
Authority Complex
13. Archery 28-Feb-10
14.  New Delhi Municipal Talkatora Indoor Boxing 31-Dec-09

Council

Stadium

Revitalisation of Public Rural Transport

*180. SHRI VARUN GANDHI: Will the Minister of

ROAD TRANSPORT AND HIGHWAYS be pleased to

state:

(a) whether the Union Government proposes to

revitalise the public rural transport in the country;

(b) if so, the details thereof;

(c) whether the Union Government proposes to

undertake/has undertaken any assessment of the State

transport undertakings.

(d) if so, the details thereof alongwith the outcome,

State-wise;
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(e) if not, the reasons therefor; and

() the steps taken/proposed to be taken by the
Government for revitalisation/improvement of public rural
transport in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (d) The Ministry has finalized a scheme
to provide central assistance to the States/Union Territories
(UTs)/State Transport Undertaking (STUs) to strengthen
public transport system expecially in the rural areas of
the county. The scheme envisages central assistance to
support implementation of information technology such as
Global Positioning System (GPS)/Global System for Mobile
Communications (GSM) based vehicle tracking system,
Automatic Ticket Vending Machines etc and for working
out mobility plan.

(c) and (d) The performance of the STUs is
periodically assessed by this Ministry based on cetain
key indicators such as number of fieet owned by the
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STU, fleet utlization and average age of the fleet of
various STUs, total revenue earned/total cost involved
etc. A table indicating the figures for above key parameters
of various STUs as on 31st' March, 2008 is enclosed as
Statement.

(e) Does not arise in view of answer to (c) and (d)
above.

() In addition to the scheme as mentioned in reply
to part (a) and (b) above, the Ministry had also prepared
a separate draft scheme to provide central assistance to
the State/UTs/STUs for procurement of buses for operation
in rural/mofussil areas. Howerver, the draft scheme has
not been agreed to by Planning Commission.
Subsequently, this Ministry has taken up with Ministry of
Rural Development to include the provision for central
assistance to the State Transport Undertaking for
procurement of the buses under their various rural
development programmes such as Provision for Urban
amenities in Rural Areas (PURA) scheme to strengthen
the public transport system in the rural areas.

Statement

Performance of SRTUs (for the year ending 31st March, 2008)

StNo. StateUT Name of SRTU Avg. Avg. Fleet Avg. % of Total Total Cost  Net Profi/
fleet fleet  utiization age of overaged  Revenue {Rs. in Loss
held  operated (%) fleet  vehicles to  (Rs. in [akhs) (Rupess in

total fleet  lakhs) lakhs)

1 2 3 4 5 6 7 ) 8 9 10 11

1. Andhra Pradesh Andhra Pradesh SRTC 19663 19558  99.47 — _.— 41378045 399929.06  13851.39
2. Assam Assam STC - - — — — — - -
3. Bihar Bihar SRTC 620 353 5694 600 600 477928 1173561  -6956.33
4. West Bengal Calcutta STC 1087 603 5547 7.06  31.78 7360.43  18957.51  -11597.08
5. South Bengal STC 447 306 6846 850 10.06  7256.90 101060  -2844.70
6. North Bengal STC 751 518  68.97 — — 621875 1409419  -7875.44
7. Delhi Delhi TC 3439 2836  82.47 6.80 845 39641.13 14331811 -103676.98
8.  Gujarat Gujarat SRTC 8069 6932  85.91 — 5270 16967414 167623.89 2050.25
9. Ahmedabad MTS - - - - - - — -

10.  Himachal Pradesh Himachal RTC 1941 1836  97.68 — 3662 29846.14  37981.71 -8135.57

1. Jammu and Kashmir = Jammu and Kashmir RTC - - - - — - - -

12, Karnataka Kamataka SRTC 6276 5692  90.69 2.80 6.90 14481092 140756.66 4054.26
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13. North West Karnataka RTC 4702 4316  91.79 487 3150 87660.66 9127650  -3615.84
14. Bangalor Metropolitan TC 4849 4548  93.79 4.38 586 9398048  79857.83  14022.65
15. North Eastern Karnataka RTC 2650 2483 9392 248 3550 5054462  49650.39 894.23
16.  Kerala Kerala SRTC - - - — — - - —
17.  Madhya Pradesh Madhya Pradesh SRTC — — - — - - — -
18.  Maharashtra Maharashtra SRTC 15445 14641  94.79 4.80 327 381376.00 363865.00  17511.00
19. B.E.S.T. Undertaking 3449 3090  89.59 5.61 0.00 8964560 11391348 -24267.88
20. Kokhapur MTU — - - —~ - - — —
21, Pimpri Chinchwad MT - - - — — - — —
22, Sholapur MTU — - - - - - — -
23. Pune MT 1186 903  76.14 6.20 0.09 — — —
24. Thane MT 3 225 7235 1050 - 1416.42 1472.47 -56.05
25. Navi Mumbai MT — - — — — - - -
26.  Meghalaya Meghalaya STC 62 37 59.68 7.00  48.00 784.10 1036.69 -252.59
27.  Orissa Orissa SRTC 259 231  89.19 650  20.00 4455.96 4188.76 267.20
28.  Punjab Pepsu RTC 1007 965 9583 899 5892 2246470  22838.68 -373.98
29. Punjab Roadways - - - - - - - —
30.  Rajasthan Rajasthan SRTC 4420 4246 9606 594  21.30 100350.87 10295530  -2604.43
31.  Tripura Tripura RTC — - - — — — — —
32.  Uttar Pradesh Uttar Pradesh SRTC 7470 7130 9545 460 3700 123673.76 119300.27 4373.49
33.  Tamil Nadu Metro TC (Chennai) Lid. 3084 2344  76.01 477 2127  58655.10 670542  -8397.32
34. State Exp. TC TN Ltd. 930 849 9129 502 4636 2995355 3649270  -6539.15
35. TN STC (Coimbatore 2785 2692  96.66 526 4502 6560028  72938.07  -7337.79

Dvn.) Ltd.
36. TN STC (Kumbakonam) Ltd. 3206 3046  95.01 460 3391 8110831  85245.11 -4136.80
37. TN STC (Madurai) Ltd. 3774 3618  95.87 719 6159 8926250 100083.74 -10821.24
38. TN STC (Salem) Ltd. 1854 1791 96.60 336 2088 47628.10 5120154  -3573.44
39. TN STC Ltd. (Villupuram) 3014 2896  96.08 384 3014 8270023  82625.10 7513
40 Kadamba TCL 413 314 76.03 6.20 9.00 5683.45 6586.48 -903.03
41.  Andaman and Nicobar Andaman and Nicobar ST - - - - - — — -
Islands
42, Arunachal Pradesh  Arunachal Pradesh STC - — — — — —_ - -
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43.  Chandigarh Chandigarh TU 417 398  95.44 4.00 4.56 907420  10860.71  -1786.51
44, Haryana Haryana ST 3293 3042  92.38 — — 6910797 7880273  -9694.76
45.  Mizoram Mizoram ST 54 28 51.85 746 5250 166.20 122455  -1058.35
46.  Sikkim Sikkim NT - - — — — — — -
47.  Nagaland Nagaland ST 226 145  64.16 700  14.06 840.00 217053  -1330.53

Cooperative Farming

1803. SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:
SHRI MANOHAR TIRKEY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government proposes to expand the Co-
operative farming in the country in a bigway;

(b) if so, the details thereof indicating the steps taken
by the Government in this regard;

(c) the success achieved by the Government in this
regard;

(d) whether the Government proposes to make co-
operative farming mandatory; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) There
is no proposal for expanding the cooperative farming in
the country in a big way.

(b) to (e} Question does not arise.
[Transiation]
lilegal Trading in Fake Goods

1804. SHRI PRALHAD JOSHI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether several cases of illegal trade in fake
goods have been reported in the country;

(b) if so, the details thereof;

(c) whether the Government proposes to constitute
any task force to deal with such cases; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) ‘Police’ and
‘Public Order’ are State subjects under the Seventh
Schedule to the Constitution of India and therefore, the
State Governments are primarily responsible for
prevention, detection, registration and investigation of crime
and for prosecuting the criminals through the machinery
of their law enforcement agencies as also for protecting
the life and property of the citizens. Neither the National
Crime Records Bureau (NCRB) nor the Ministry of
Consumer Affairs, Food and Public Distribution,
Department of Consumer Affairs maintain such information.

(b) Does not arise.
(c) No, Madam.
(d) Does not arise.
Foodgrains Production

1805. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether there has been a huge difference in the
rate of foodgrain production and that of population growth
during the last two plan periods;

(b) if so, the details thereof alongwith reasons
therefor; and

(c) the per capita consumption of foodgrains in India
during the said period?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) The Plan wise growth in population is not available
from Population Census. However, as per Population
Census, the average annual growth rate in population
during the decade 1991 to 2001 was 2.15%. The average
annual growth rates in foodgrains production during the
ninth and tenth plan periods have been 1.46% and 1.29%
respectively.

To a large extent, the production of foodgrains is
affected by the natural factors such as rainfall situation,
weather conditions, natural calamities like drought/flood
efc.

{c) The plan wise details of per capita of foodgrains
is not available. However, as per reports of the Consumer
Expenditure Surveys 1999-2000 (55th Round) and 2004-
05 (61st Round) conducted by the National Sample
Survey Organisation (NSSO), the monthly per capita
consumption of foodgrains in India are given below:-

Year Per Capita Monthly consumption
of foodgrains (in Kg.)
Rural Urban
1999-2000 13.53 11.38
2004-05 12.79 10.73
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[English]
Expansion of NALCO

1806. SHRI PONNAM PRABHAKAR: Will the Minister
of MINES be pleased to state:

(a) whether the National Aluminium Company Limited
(NALCO) has announced any expansion plan;

(b) if so, the details thereof, State-wise, including
Andhra Pradesh;

(c} the fund earmarked/released for the purpose,
State-wise, including Andhra Pradesh; and

(d) the contribution of the State Government of
Andhra Pradesh in this regard?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) and (b) National Aluminium
Company Limited (NALCO) has informed that they
propose to establish mines and refinery project in
Visakhapatnam District of Andhra Pradesh and an
aluminium smelter piant and coal based captive power
plant at Brajarajnagar in Jharsuguda District of Orissa as
a part of its expansion plan in India. The details of the
proposed expansion plans in Andhra Pradesh and Orissa
are as follows:-

{capacity in tonnes per year(TPY)}

Visakhapatnam District, Andhra Pradesh

Brajarajnagar in Jharsuguda District, Orissa

Bausxite Mines 42,00,000 TPY

capacity

Alumina Plant 14,00,000 TPY

capacity

Estimated investment Rs. 5,700 crores

Aluminium Smelter
capacity

Captive Power
Plant capacity

Estimated investment

5,00,000 TPY in two phases

1260 Mega Watt in two phases

Rs. 16,345 crores

{c) NALCO has informed that the commitments made
for both projects as on 25.11.2009 for pre-project activities
are as follows:-

State Fund earmarked Fund released
Andhra Pradesh Rs. 2.00 crores Rs. 17 lakhs
Orissa Rs. 2.00 crores Rs. 40 lakhs

(d) The State Government of Andhra Pradesh has
not made any financial contribution in this regard.

Strength of Forensic Science Cadre

1807. SHRI JAGDAMBIKA PAL: Will the Minister of
HOME AFFAIRS be pleased to state the total strength of
the personnel deployed in the forensic science and finger
print cadre of the Delhi Police?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): No forensic science expert is posted
in Delhi Police, however, sanctioned/present strength of
Finger Print Bureau in Delhi Police is as under:-
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(Figures in Rs. Per quintal)

Sanctioned Strength 01 02 15 53
Present Strength 01 02 15 37
[Translation]

Procurement from Farmers

1808. SHRI YASHBANT LAGURI:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantum of foodgrains procured directly from
farmers during each of the last three years and the current
year;

(b) the prices at which the said procurement has
been made;

(c) the quantity of foodgrains imported during the
said period;

(d) the rates at which each of the said foodgrains
have been imported, countrywise; and

(e) the details at the rules with regard to import of
foodgrains from the foreign countries?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The
quantum of rice and wheat procured during last three
years and the current year is as under:-

(Figures in lakh tonnes)

Marketing Year Rice Wheat
2006-07 251.07 92.26
2007-08 287.36 111.28
2008-09 333.07 226.89
2009-10 118.70* 253.82

*As on 26.11.2009

(b) The Minimum Support Price (MSP) and incentive
bonus fixed for procurement of rice and wheat in the last
three years and current year is as under:-

Marketing Paddy Wheat
Year (MSP+Bonus) (MSP+Bonus)
Common GrA
2006-07 620 650 700
2007-08 745 775 850
2008-09 900 930 1000
2009-10 1000 1030 1080

{¢) and (d) During 2006-07, 53.79 lakh tonnes of
wheat was imported at a weighted average price of US
$ 205.34 per tonne /e. Rs. 8, 214 per tonne (approx.).
Further, during 2007-08, 18.44 lakh tonnes of wheat was
imported at a weghted average price of US $ 366.83 per
tonne Ze. Rs. 14, 673 per tonne (approx.).

(e) The import of wheat was done by inviting
competitive bids against the global tenders floated by
Public Sector Undertakings of Ministry of Commerce.

Mining of Minerals

1809. SHRI ARJUN MUNDA: Will the Minister of
MINES be pleased to state:

(a) the details of mineral resources/reserves available
in the country, State-wise; and

(b) the number of mines allotted to private/public
sector in the country separately, State-wise?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) State-wise information on reserves/
resources of minerals is given in the Indian Minerals Year
Book, published by the Indian Bureau of Mines, a copy
of which is supplied to the Parliament Library on regular
basis.

(b) The number of mines (provisional) allotted to
private/public sector as on 1.40.2008 is given below:

State Private Sector  Public Sector
1 2 3
Andhra Pradesh 362 24
Assam 2 2
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1 2 3
Bihar 6 -
Chhattisgarh 78 16
Goa 76 -
Gujarat 414 10
Himachal Pradesh 24 2
Jammu and Kashmir 1 3
Jharkhand 110 12
Karnataka 198 15
Kerala 23 7
Madhya Pradesh 216 17
Maharashtra 82 17
Meghalaya 5 4
Orissa 177 33
Rajasthan 237 32
Tamil Nadu 136 13
Uttar Pradesh 21 -
Uttarakhand 31 1
West Bengal 9 1
Total 2208 209
[English]

DPS Labourers in FCI

1810. SHRI KODIKKUNNIL SURESH: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to regularise
Direct Payment System (DPS) labourers in the Food
Corporation of India (FCI) Depots and appoint new
labourers in the vacancies created by retirement of old
labourers;

(b) if so, the details thereof;
(c) whether the Government is considering any

proposal to convert some existing depots as DPS depots;
and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS}): (a) and
(b) No, Madam. There is no proposal to induct new
labourers in FCI Depots under Direct Parement System
category. The DPS iabourers are on the roll of Food
Corporation of India. At present, strength of DPS Labour
is in surplus to the requirement of FCI on All India basis.

{¢) No, Madam.
(d) Does not arise.
Coverage of Highway Network

1811. SHRI BIBHU PRASAD TARAI:
SHRI PONNAM PRABHAKAR:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of coverage of National Highway
network in various States including Orissa in kilometre
during each of the last three years and the current year,
State-wise;

(b) the density of coverage of various States in
comparison to national coverage during the said period,
State-wise, NH-wise; and

(c) the steps taken by the Government for developing
inter-State and intra-State road network for better vehicular
movements in various States during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR. R.P.N.
SINGH): (a) and {b) The details of coverage of National
Highway network in various States during each of the
last three years and the current year, State-wise and the
density of coverage of various States in comparison to
national coverage during the said period, State-wise are
given in the enclosed Statement.

(c) The Ministry is primarily responsible for
development and maintenance of National Highways
(NHs). Development of State Roads is under the purview
of the State Governments concerned. However, this
Ministry has a scheme for development of State Roads,
including providing connectivity with neighbouring States
under the Inter-State Connectivity (ISC) Scheme, under
the Central Road Fund (CRF) Act, 2000. The development
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and maintenance of NHs, including the NHs passing and are taken up depending upon availability of funds,
through inter- state borders, etc., is a continues process traffic density and inter-se priority of works.
Statement

Density and Coverage of National Highways

SL.No. Name of State/U.T. Total NH Total NH Total Total Area in Length of  Length of Population  Length of  Length of
length in length in length in length in 1000 sq NH in NHin  in Lakhs NH in NH in

Km(ason Km{ason Km(ason Km (as on Km Km/1000  Km/1000  as per KmAakh Kmakh

31320060  3132007)  31.3.2008) 31.10.2009) 5q km sqgkm 2000 population  population

. (As on (As on census (As on (As on

31.10.2009)  31.3.2006) 31.10.2006)  31.3.2006)

1 2 3 4 5 6 7 8 9 10 11 12
1. Andman and Nicobar 300 300 300 300 8.249 36.4 36.4 3.56 84.3 84.3
Islands

2. Andhra Pradesh 4472 4472 4537 4537 275.068 16.5 164  762.10 6.0 6.0
3. Awnachal Pradesh 392 392 1600 1600 83743 . 238 4.7 1097 1816 35.6
4. Assam 2836 2836 2836 2836 78.438 36.2 362  266.56 106 10.6
5.  Bihar 3537 3642 3642 3642 94.163 38.7 387  829.98 44 44
6.  Chandigarh 24 24 24 24 0.114 2105 2105 9.00 27 27
7. Chhattisgarh 2184 2184 2184 2184 135.194 16.2 162  208.33 105 10.5
8. Dadar and Nagar Haveli 0 0 0 0 0.491 0.0 0.0 220 0.0 0.0
9.  Daman and Du 0 0 0 0 3.814 0.0 0.0 1.58 0.0 0.0
10.  Delhi 72 72 72 72 1.483 48.6 486 138.50 05 0.5
1. Goa 269 269 269 269 3.814 705 705 13.47 200 20.0
12. Gujarat 2870 3245 3245 3245 196.024 16.6 146  506.71 6.4 57
13.  Haryana 1512 1512 1512 1512 44212 34.2 34.2 211.44 72 72
14, Himachal Pradesh 1208 1208 1409 1409 55.673 | 253 220 60.77 23.2 20.0
15, Jammu and Kashmir 1245 1245 1245 1245 222.236 5.6 56 10143 12.3 12.3
16.  Jharkhand 1805 1805 1805 1805 79.714 226 200  269.45 6.7 6.7
17.  Kamataka 3843 3843 4396 4396 191.791 229 229 52850 8.3 73
18.  Kerala 1440 1440 1457 1457 38.863 37.5 375  318.41 46 46
19.  Laksadeep 0 0 0 0 0.032 0.0 0.0 0.61 0.0 0.0
20.  Madchya Pradesh 4643 4643 4670 4670 308.252 15.1 15.1 603.48 77 7.7
21.  Maharashtra 4176 4176 4176 4176 307.69 136 136  968.78 43 43

22.  Manipur 959 959 959 959 22.327 43.0 43.0 22.93 418 41.8
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1 2 3 4 5 6 7 8 9 10 1 12

23. Meghalaya 810 810 810 810 22.429 36.1 36.1 23.18 34.9 349

24. Mizoram 927 927 927 927 21.081 44.0 44.0 8.88 104.4 104.4

25, Nagaland 494 494 494 494 16.579 29.8 29.8 19.90 248 24.8

26. Orissa 3704 3704 3704 3704 155.707 23.8 23.8 368.04 10.1 10.1

27. Pudducherry 53 53 53 53 0.495 107.1 107.1 9.74 54 54

28. Punjab 1657 1557 1557 1557 50.362 30.9 30.9 243.58 6.4 6.4

29.  Rajasthan 5585 5585 5585 5585  342.239 16.3 163  565.07 99 9.9

30. Sikkim 62 62 62 62 7.096 8.7 8.7 5.40 11.5 1.5

31.  Tamil Nadu 4183 4462 4832 4832 130.058 37.2 34.4 624.05 1.7 71

32.  Tripura 400 400 400 400 10.486 38.1 38.1 31.99 125 125

33. Uttarakhand 1991 1991 2042 2042 55.845 36.6 36.1 84.89 241 24.1

34. Uttar Pradesh 5689 5874 6774 6774 238.56 284 238  1661.97 4.1 4.1

35. West Bengal 2325 2377 2524 2578 88.752 29.0 251 801.76 32 29
Total 65567 66562 66726 70548 3291 214 20.0 10287.20 6.9 6.4

[Transiation] have benefited from the Agriculture Debt Waiver and Debt

Beneficiaries of Loan Waiver Scheme

1812. DR. KIRODI LAL MEENA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the farmers whose loans have been
waived under the loan waiver scheme;

(b) the amount provided by the Union Government
under the said scheme;

(c) whether a large number of farmers have been
not benefitted from the scheme;

(d) if so, the reasons therefor; and

(e) the corrective steps likely to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
{e) As per the provisional figures, a total of 3.01 crore
small and marginal farmers and 0.68 crore ‘other farmers’

Relief Scheme, 2008 involving debt waiver and debt relief
of Rs. 65,318.33 crore. Against this, Government is
making disbursement of funds to the lending institutions
in a phased manner as per the following schedule:

(Rs. in Crore)

Year Amount
2008-09 25,000
2009-10 15,000
2010-11 12,000
2011-12 8,000
Total 60,000

Accordingly, Government has already released
Rs. 40,000 crore and the balance reimbursable claims
are scheduled to be released in July 2010 and July,
2011. Government has constituted a Task Force to look
into the issue of a large number of farmers, who had
taken loans from private money lenders, not being covered
under the Agriculture Debt Waiver and Debt Waiver and
Debt Relief Scheme, 2008.
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English]
Growth rate in Agriculture

1813. SHRI M. SREENIVASULU REDDY:
SHRI JAYARAM PANGI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the target and actual growth rate realised in the
agricultural sector during the last three years and the
current year, year and State-wise;

(b) whether the Government may face one of the
biggest challenges over the next three quarters on food
price inflation as the overall agricultural growth may show
a small rise; and

(c) it so, the measures taken to improve the growth
rate of agriculture and manage food grains output?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) A
Statement-l on State-wise Agricultural Growth rate for the
years 2005-06 to 2008-09 for Agriculture Sector is
enclosed and State-wise Average Annual Agricultural
Growth Target for the Tenth Five Year Plan (2002-07)
and Eleventh Plan (2007-12) is given in the enclosed
Statement-il.

(b) The annual rate of inflation, based on monthly
Wholesale Price Index (WPI) for food articles for the
month of October, 2009 over October, 2008 stood at
13.32%. As per the data compiled by Central Statistical
Organization, the growth rate of Gross Domestic Product
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for the first quarter (April-June) of 2009-10 at 1999-2000
prices for Agriculture and allied sector is estimated at
2.4%.

(c) A State Plan scheme of Additional Central
Assistance for Agriculture Sector namely Rashtriya Krishi
Vikas Yojana (RKVY) has been launched during 2007-08
to achieve 4% agricultural growth during the 11th Five
Year Plan. The strategy to achieve 4% agricultural growth
would lay emphasis on the following:

« Accelerating the production and productivity of
major food crops on regionally differentiated
basis with thrust on pulses and oilseed sector.

» Development of rainfed and dry land areas
through farming, livelihood systems and better
watershed management.

« Revamp of extension system to improve delivery
mechanism at the grass root level.

» Focus on farmers’ welfare through risk mitigation,
reduction of rural distress and better social
security system.

+ Greater role for the Panchayat Raj Institutions.
« Modernise markets.

« Improve efficiency of investment and rationalise
subsidy.

Further, a Centrally Sponsored Scheme “National
Food Security Mission (NFSM)” has been launched in
312 identified districts of 17 States from Rabi season of
2007-08 with an aim to increase the additional production
of 20 million tonnes of foodgrains, comprising of 10 million
tonnes of rice, 8 million tonnes of wheat and 2 million
tonnes of pulses by the end of Eleventh Five Year Plan
(2011-12).

Statement |

State-wise Growth Rate for Agriculture sector during the period 2005-06 fo 2008-09

SlI.No. State/Union Territory

% Growth over previous year

2005-2006 2006-2007 2007-2008 2008-2009
1 2 3 4 5 6
1. Andaman and Nicobar Islands -16.4 18.8 NA NA
2. Andhra Pradesh 9.7 29 15 1.9
3. Arunachal Pradesh 2.1 10.7 3.9 NA
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1 2 3 4 5 6
4. Assam 2.8 2.8 0.4 0.2
5. Bihar -12.6 34.2 -10.2 13.3
6. Chandigarh 4.2 -1.0 -0.5 -1.8
7. Chhattisgarh 35.6 5.7 3.0 0.9
8. Delhi -2.3 0 -3.8 NA
9. Goa 16.2 -16.2 -15.5 NA
10. Gujarat 23.1 2.7 17.9 NA

11. Haryana -1.9 14.5 0.9 1.7
12. Himachal Pradesh 1.3 -5.6 9.3 NA
13. Jammu and Kashmir 0.5 3 1.6 NA

14. Jharkhand -19.3 7.4 0.7 0.7
15. Karnataka 3.9 -2.1 17.3 -6.4
16. Kerala 35 2.7 1.4 NA

17. Madhya Pradesh 8.0 24 -2.1 NA
18. Maharashtra 9.0 10.8 10.8 NA

19. Manipur -9.0 ' -3.3 24 3.0

20. Meghalaya 5.7 49 49 NA

21. Mizoram 24 1.6 2.7 23

22. Nagaland 41 NA NA NA

23. Orissa 3.1 3.1 45 -4.6

24, Puducherry -0.3 17.4 17.4 8.1

25. Punjab 1.9 2.8 4.9 5.1

26. Rajasthan -1.3 10.4 5.7 5.4

27. Sikkim 41 2.4 34 3.8

28. Tamil Nadu 9.6 14.6 -7.2 -2.6

29. Tripura 7.3 3.2 NA NA

30. Uttar Pradesh 1.1 47 38 4.3

31. Uttarakhand -1.8 47 0.9 -0.9

32. West Bengal 1.5 2 5.1 NA

All-india 5.8 4.0 4.9 1.6

NA: Not available
Source:Central Statistical Organisation
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Statement Il
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State-wise Growth Target for Agriculature Sector

(Annual Average in %)

State/Union Territory

Growth Target

Tenth Plan  Eleventh Plan
(2002-07) (2007-12)
1 2 3
Andhra Pradesh 3.05 4.00
Arunachal Pradesh 4.00 2.80
Assam 3.82 2.00
Bihar 3.75 7.00
Chandigarh -2.00 —
Chhattisgarh 3.00 1.70
Delhi -12.21 —
Goa -0.90 7.70
Gujarat 4.03 5.50
Haryana 4.07 5.30
Himachal Pradesh 455 3.00
Jammu and Kashmir 4.20 4.30
Jharkhand 3.00 6.30
Karnataka 4.99 5.40
Kerala 3.05 0.30
Madhya Pradesh 4.00 4.40
Maharashtra 3.56 4.40
Manipur 3.59 1.20
Meghalaya 4.00 4.70
Mizoram 2.00 1.60
Nagaland 4.00 8.40
Orissa 4.07 3.00
Puducherry 1.10 —_
Punjab 4.07 2.40
Rajasthan 4.50 3.50
Sikkim 5.00 3.30

fo Questions 110

1 2 3
Tamil Nadu 3.54 4.70
Tripura 3.90 1.40
Uttar -Pradesh 4.67 3.00
Uttarakhand 3.50 3.00
West Bengal 5.09 4.00
All-India 4.00 4.00

Source: Planning Commission
Model Markets for Perishable Goods

1814. SHRI P. VISWANATHAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government propose to set up model
markets for marketing and sale of perishable commodities
in the country;

(b) if so, the details thereof; and

(c) the number of such markets be opened and the
time by which they are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam.

(b) The revised guidelines for setting up of Terminal
Market Complex (TMC) Project for funding under National
Horticulture Mission (NHM) Scheme have been issued.
The TMC can be set up in the States undertaking reforms
in Agricultural Marketing Laws. Subsidy upto 40% of
Project Cost with a floor subsidy of 25% with a minimum
subsidy of Rs. 50.00 crore, will be offered to Private
Entrepreneur for setting up of TMC through bidding
process to be carried out by the respective States. The
land for the TMC will be made available by the respective
State Governments.

The TMC will be set up in Hub and Spoke Model,
whereby the TMC will be linked to a number of Collection
Centres providing forward and backward linkages with
the objective of linking farmers to the market effectively
for enhancing their income.

(c) Since, the scheme is being implemented through
State Governments, the number and time period of
implementation would depend on the respective States.
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Helicopter facility to Police

1815. SHRI C. SIVASAMI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether several State Governments have
requested the provision of helicopters for their police
forces for better surveillance and counter terrorism
operations; and

(b) if so, the details thereof, State-wise and the action
taken by the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) The
Government of West Bengal had sought Helicopter/hiring
charges of Rs. 5.00 crore under the MPF Scheme in
2009-10. The permissible heads of expenditure as per
agreed/defined scheme parameters of Modernization of
State Police Forces Scheme (MPF Scheme) do not
accommodate such requests on Scheme funds.

Food Crisis

1816. SHRIMATI J. SHANTHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the World Bank has advised the Union
Government to focus on agriculture to resolve the food
crisis;

(b) if so, the details thereof;

(c) whether any steps are being taken to promote
agricultural growth in the country including Karnataka; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(d) No, Madam. The World Bank supports the Union
Government as well as State Governments namely Assam,
Andhra Pradesh, Bihar, Chhattisgarh, Himachal Pradesh,
Madhya Pradesh, Maharashtra, Orissa, Rajasthan,
Uttarakhand, Tamil Nadu including Karnataka to promote
agricultural growth in the country through a portfolio of
investment amounting to net commitments in the order of
US$3.5 billion across projects associated with agriculture
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technology development, irrigation and drainage,
watershed and sustainable rainfed as well as agriculture
activities included under the development of rural
livelihoods.

Besides, Government of India has also been taking
several steps for ensuring timely supply of critical inputs
like Quality Seeds/Planting material, Fertilizers, Agricultural
Implements and Farm Machinery, Crop loan and Crop
Insurance etc. to promote Agricultural Growth in the
country under Various Agricultural development programme
namely Rashtriya Krishi Vikas Yojana (RKVY), National
Food Security Mission (NFSM), National Horticulture
Mission (NHM), Integrated Scheme of Oilseed, Pulses,
Oil Paim and Maize (ISOPOM) throughout the country
including Karnataka.

[Transiation]
NS and EW Corridor Project

1817. SHRI NARENDRA SINGH TOMAR:
SHRI RAKESH SINGH:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the length of National Highways in various States
proposed to be included in the North-South and East-
West corridor project;

(b) whether the length of NS-EW Corridor is shortest
in Madhya Pradesh;

(c) if so, the details thereof and the reasons therefor;
and

(d) the steps taken/proposed to be taken by the
Government in this regard and to eliminate regional
imbalances?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) The details of length of National Highways
included in North-South and East-West Corridors in various
states are given in the enclosed statement.

(b) No, Madam.
(c) Does not arise.

(d) Does not arise.
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Si.No. Name of North- East-

the State South West

Corridor  Corridor

1 2 3
1. Andhra Pradesh 763 -
2.  Andaman and Nicobar Islands - -
3.  Arunachal Pradesh - -
4. Assam - 690
5. Bihar - 511
6. Chandigarh - -
7.  Chhattisgarh - -
8. Delhi 22 -
9. Goa - -
10.  Guijarat - 634
11.  Haryana 183 -
12.  Himachal Pradesh 11 -
13.  Jammu and Kashmir 451 -
14.  Jharkhand - -
15.  Karnataka 92 -
16. Kerala 168 -
17. Madhya Pradesh 535 118
18. Maharashtra 276 -
19.  Manipur - -
20. Meghalaya - -
21.  Mizoram - -
22. Nagaland - -
23. Orissa - -
24.  Puducherry - -
25.  Punjab 270 -

to Questions 114

1 2 3

26. Rajasthan 30 526

27.  Sikkim - -

28. Tamil Nadu 775 -

29. Tripura - -

30. Uttar Pradesh 202 653

31.  Uttarakhand - -

32. West Bengal - 331
Total 3,778 3,463

National Policy for Farmers

1818. SHRI K.C. SINGH ‘BABA’: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has taken steps to
provide employment opportunities to the farmers in the
light of the national policy for farmers;

(b) if so, the details thereof, State-wise; and
(c) the funds allocated to the states in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(c) One of the major policy goals enunciated in the
National Policy for Farmers (NPF), 2007 is to provide
appropriate in adequate measure for non-farm employment
for the farm households. Some of the intiatives indicated
in the policy document towards this end are as
follows:-

(i) Encouraging scientific fish rearing, harvesting and
processing

(i) Crop diversification in intensively cultivated mono-
crop areas

(iiiy Improvement in the outreach and efficiency of
the rural banking system

(iv) Agro-processing and value-addition at the village
level itself
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(v) Curriculum reforms in agricultural/animal sciences
universities

(vi) Some group/cooprative farming methods aimed
at gaining efficiency and economics of scales
by the small and marginal farmers

(vii) Vocational training to youth in different asfects
of agriculture and allied activities

(viii) Development of floriculture, roots and tuber
crops, aromatic and medicinai plants, bee-
keeping and sericulture

{(ix) Consortium approach involving different agencies
for rural non-farm employment initiatives for farm
households.

All the above initiatives are already being addressed
by various schemes and programmes of the Central and
State Governments. In order to give a boost and direction
to these efforts and for realizing the provisions enunciated
in the NPF 2007, a Plan of Action for operationalisation
of the NPF 2007 has been drawn and circulated to all
Central Ministries/Departments concerned and the State
Governments for appropriate action. A regular monitoring
mechanism has also been put in place to oversee the
progress of implementation of NPF 2007.

[English]
Headend in the Sky

1819. SHRI E. G. SUGAVANAM: Will the MINISTER
OF INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government proposes to introduce
Headend in the Sky (HITS) scheme in the broadcasting
sector;

(b) if so, the details thereof alongwith the salient
features thereof;

(c) whether the Union Government has cleared the
recommendations made by the Telecom Regulatory
Authority of India (TRAI) in this regard;

(d) if so, the details thereof;

(e) whether the Government proposes to set up an
independent broadcasting regulator; and

(f) if so, the details thereof and the time by which
HITS is likely to be functional?

DECEMBER 1, 2009
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THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (CHOUDHURY
MOHAN JATUA): (a) to (d) Yes, Madam. The Government
considered the recommendations of Telecom Regulatory
Authority of India and finalized the policy guidelines for
Headend-in-the-Sky (HITS) services. A proposal alongwith
the draft guidelines was submitted on 30.10.2009 to the
Union Cabinet for approval of the policy and issue of
guidelines for providing HITS services. The Union Cabinet
in its meeting held on 12.11.2009 approved the proposal
of the Ministry to issue policy guidelines for provision of
HITS Services. Salient features of the policy on HITS
are given in the enclosed Statement.

{e) The Ministry had in the Year 2007 prepared a
proposal to set up a Broadcasting Regulatory Authority
of India by enactment of a Legislation for ensuring orderly
growth of broadcasting services. The Draft of the
Broadcasting Services Regulation Bill, 2007, which is
available on this Ministry’'s website www.mib.nic. In /nter
alia provides terms of reference, objectives and
composition of the proposed Authority. However, concerns
have been expressed by various sections in the media
with respect to the need, scope, functional and financial
autonomy and independent functioning of the proposed
Regulator.

Ministry has initiated vide ranging consultations with
stakeholders for arriving at a consensus on this issue.
The Ministry has already here, consultations with Indian
Broadcasting Foundation, Multi System Operator (MSO)
Alliance, News Broadcasters Association (NBA), Broadcast
Editors Association (BEA) and the Cable Operators
Federation of India (COFIl). A task force of Ministry’s
officials and representatives of the Broadcasters is
envisaged to hold further interactions with diverse
stakeholders to understand their perspective and submit
a road map for the setting up of an independent
Broadcast Authority.

(f) The Ministry has issued an order on 26.11.2009
to make the policy functional. The detailed policy
guidelines are available on the website (www.mib.nic.in)
of the Ministry. Two companies namely M/s. ASC
Enterprises Ltd. (Now Dish TV India Ltd.) and Noida
Software Technology Park Ltd. (NSTPL) have been
granted license in the year 2003. They are now required
to conform to the present policy guidelines. One licensee
M/s. Dish TV India Ltd. has already operationlised the
HITS Services in the country.
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Statement

Salient features of the Policy Guidelines for Headend-
in-the-Sky (HITS) services are as under:-

+ |t provides for an enabling regulatory environment
for HITS operators. The guidelines are
exhaustive and provide for complete procedure
for obtaining permission and conditions thereto.

» HITS services are allowed in both ‘C-Band’ and
‘Ku- Band'.

» HITS operators can uplink from Indian soil only
and will have to install SMS and encryption
system.

» They are not permitted to provide signals directly
to the subscribers. However if HITS operator is
also MSO/Cable Operator, he can do so through
his distribution network.

» Total direct and in direct foreign investment
including FDI is allowed upto 74%. Prior FIPB
approval will be required if the FDI in beyond
49%.

« The cross media holding restriction of 20% of
total paid up equity has been prescribed for
various segment of broadcasting services. These
restrictions have been provided to avoid vertical
integration and to promote competition.

« There is no restriction on number of permissions.
All those found to be eligible and fulfill the terms

and conditions can apply for license to the.

Government in the Ministry of Information and
Broadcasting.

« Existing permission holders of HITS will have to
comply and migrate to new policy regime within
three months failing which their permission shall
be cancelled.

« Sufficient provisions exist under the guidelines
for monitoring of content, inspection and national
security related issues etc.

Common Ticketing System for Commonwealth
Games, 2010

1820. SHRI S.S.RAMASUBBU : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to introduce
common ticketing system for the Commonwealth Games,
2010;
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(b) if so, the details thereof; and

(c) the details of other facilities likely to be provided
to the visiting spectators?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(@) and (b) The proposal for issuing a Common Ticket
been finalized.

{(c) The availability of hotel accommodation is being
augmented to cater to the requirement of visiting
spectators during the games.

Agriculture Credit

1821. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether Government proposes to formulate a new
policy with a view to improve farmer’'s access to
agricultural credit;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(c) The Union Government in consultation with Reserve
Bank of India and National Bank for Agriculture & Rural
Development has already initiated several measures for
improving credit flow to the farmers. As a result of these
measures, the ground level farm credit flow has increased
from a level of Rs. 86981 core in the year 2003-04 to
a level of Rs. 287149 crore in the year 2008-09 and is
targeted to reach Rs. 325000 crore in the year 2009-10.

[Translation/
Cottage Industries

1822. SHRI JAGDISH THAKOR: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the cottage industries in the country,
including Gujarat are in a poor state;

(b) if so, the details thereof and the reasons therefor
alongwith the reaction of the Government thereto;

(c) whether the Government has initiated any steps
including grant of funds to rejuvenate the cottage
industries in the country;
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(d) if so, the details of the steps taken in this regard
and the total funds granted/released during each of the
last three years and the current year, State-wise including
Gujarat; and

(e) the steps taken by the Government to encourage
the setting up of more cottage industries in the backward
regions of the country including Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) and (b) The development and
promotion of small and cottage industries is primarily the
responsibility of States/Union Territories (UTs). The
Government (in the Ministry of Micro, Small and Medium
Enterprises), however supplements the efforts of the
States/Union Territories for development and promotion
of micro, small and medium enterprises, including khadi,
village and cottage industries, through various schemes/
programmes relating to credit, infrastructural development,
technology upgradation, marketing, entrepreneurial
deveiopment, etc, throughout the country, including the
States/Union Territories having low per capita income and
high rates of poverty. The value of production of khadi in
the country, including Gujarat has been showing an
upward trend during the last 4 years. The estimated value
of products of village industries has also shown
consistently upward trend.

The figures of value of production of khadi and village
industries in Gujarat as well as the entire country during
the last 4 years are given below:

DECEMBER 1, 2009

Year Production (Value Rs. crore)
Khadi Village Industries
Gujarat Entire Gujarat Entire
Country Country
including including
Gujarat Gujarat
2005-06 27.82 468.30 527.60 11915.54
2006-07  29.08 491.52 565.66 13527.19
2007-08  33.09 543.39 625.69 16134.32
2008-09  34.52 585.25 649.71  16753.62

(c) and (d) For regeneration of traditional industries,
a scheme, namely, the Scheme of Fund for Regeneration
of Traditional industries (SFURTI) is being implemented
in the khadi, village and coir sector, which include cottage
industries as well. Over 100 clusters in these sectors
have been taken up for development under SFURTI. Out
of these 4 clusters have been taken up in Gujarat, and
the details thereof are as under:
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Place Sector Name of Cluster

Rajkot Khadi Vadhawan Polyster Cluster
Bhavnagar Coir Mahuva Coir Cluster

Valsad Village Industries ~ Neera Cluster

Ahmedabad Village Industries  Guijarat Tribunal Jewelry Cluster

Release of funds under SFURTI is cluster specific
and not made to the State directly. The funds are released
to the Nodal Agencies, /e, the Khadi and Village
Industries Commission (KVIC) and Coir Board, which are
responsible for holding and disbursing the funds on receipt
of utilization certificate and depending on actual physical
progress. Funds released to the Nodal Agencies during
the last three years and funds earmarked for current
year under SFURTI are as under:

(Rs. crore)
KVIC Coir Board Total
2006-07 19.03 6.50 25.53
2007-08 9.04 6.27 15.31
2008-09 13.45 3.50 16.95
2009-10* - - 17.00

*Funds allocated in BE 2009-10 under SFURTI.

(e) Prime Minister's Employment Generation
Programme (PMEGP) is one of the schemes, under which
entrepreneurs, can establish ‘micro enterprises’, as defined
in the “Micro, Small and Medium Enterprises Development
Act, 2006” in the rural as well as urban areas of the
country, including Gujarat, ie., the enterprises engaged
in (i) the manufacture or production of goods pertaining
to any industry specified in the first schedule to the
Industries (Development and Regulation) Act, 1951, where
the investment in plant and machinery does not exceed
twenty five lakh rupees; (ii) those providing or rendering
services, where the investment in equipment does not
exceed ten lakh rupees, by availing of margin money
assistance from Khadi and Village Industries Commission
(KVIC) and loans from any public sector scheduled
commercial bank. :

PMEGP is implemented through KVIC as the single
nodal agency at the national level. At the State/Union
Territories level, the scheme is being implemented through
field offices of KVIC, State/Union Territory Khadi and
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Village Industries Boards and District Industries Centres
(DICs), including Gujarat, with involvement of banks. The
permissible margin money subsidy assistance provided
under PMEGP is as under:

Categories of beneficiaries
under PMEGP

Beneficiary's
Contribution
(of project cost)

Rate of Subsidy
(of project cost)

Area (location of project/unit) Urban Rural
General Category 10% 15% 25%
Special Category (including 05% 25% 35%

SC/ST/OBC/Minorities/Women,
Ex-servicemen, Physically
handicapped, NER, Hill and
Border areas efc.)

[English]
Women Programmes on FM and Radio

1823. SHRI RAMESH RATHOD: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government proposes to broadcast
programmes for awareness of women through All India
Radio/FM Radio Stations;

{b) if so, the details thereof and the time by which
the broadcasting of such programmes is likely to be
commenced; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (CHOUDHURY
MOHAN JATUA): (a) to (c) Prasar Bharati has informed
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that All India Radio (AIR) Stations have dedicated time
slots for women’s programmes, during which programmes
for women’s awareness are broadcast. Broadcasting new
and innovative programmes for women’s awareness is a
routine feature for AIR. Programmes highlighting the role
of women in nation building are also broadcast regularly
from AIR Stations in different formats in their respective
languages/dialects.

As far as private FM Radio Operators are concerned,
they are free to decide their programming except for
carriage of News and Current Affairs, subject to
compliance to the AIR Code, as per the extant FM radio
policy.

Setting up of Sports Hostels

1824. SHR! KALIKESH NARAYAN SINGH DEO: Will
the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether the Government proposes to construct
new Sports Hostels in different States including Orissa;

(b) it so, the details thereof, State-wise including
Orissa; and

(c) the number of new sports hostels proposed to be
constructed by the Government in the States during the
11th Five Year Plan, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRiI PRATIK PATIL):
(a) and (b) There is no proposal for construction of new
Sports hostels in different States including Orissa, at
present.

(c) The list of new Sports hostels approved by the
Government during the 11th Five Year Plan, State-wise,
is enclosed as Statement.

Statement

List of Approved New Hostels Completea/Being Constructed State-wise During 11th five year FPlan

Si.No.  State/Location

Description of Hostels

1 2

3

1. Punjab, Patiala

Badal (Muktsar)

100 bedded women*
200 bedded boy and girls
100 bedded women.
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10.

1.

12.

13.

14.

15.

16.

Gujarat-Gandhinagar
Maharasthra-Aurangabad

Kerala-Trivendrum

Alleppy
Haryana-Sonepat

Karnataka-Bangalore

Tamil Nadu-Mayiladuthural

West Bengal Kolkata

Orissa-Jagatpur

Jharkhand-Hazaribagh

Madhya Pradesh—Bhopal

Uttar Pradesh-Lucknow

Meghalaya-Shillong (North
East Hill University)

Manipur-imphal
Utlou
Mizoram-Aizwal

Tripura-Agratala

100 bedded boys
50 bedded hostel
100 bedded boys
100 bedded girls
100 bedded boys
50 bedded boys.

200 bedded boys

and girls.

boys

and girls

and girls.

100 bedded women*

100 bedded boys
100 bedded girls
100 bedded boys
200 bedded boys
100 bedded boys
100 bedded boys
50 bedded boys
50 bedded girls.
52 bedded boys*
52 bedded girls*
50 bedded boys
100 bedded boys

100 bedded boys

100 bedded girls
100 bedded boys
100 bedded boys
100 bedded boys
100 bedded boys

100 bedded girls

and girls

and girls

and girls

and girls

*completed
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Expansion of Irrigated Land

1825. SHRI MAHENDRA KUMAR ROY:
DR. ANUP KUMAR SAHA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the area under assured irrigation in the country
during the last three Plan period, Plan- wise and State-
wise;

{b) whether the Government earmarked any budgetary
allocation to expand area under irrigation; and

(c) if so, the details thereof for the last three years
and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) As
reported by Ministry of Water Resources, the Irrigation
Potential Created (IPC) during last three Plans i.e. VIII,
IX and X is 5.17 Mha, 7.69 Mha and 8.82 Mha
respectively. The State-wise IPC created upto March 2007
is given in the enclosed Statement-I.

(b) Yes, Madam.

(c) The details of budgetary allocation/utilization under
major, medium and minor irrigation and command area
development schemes/programmes in the State as well
as Central Plan for the last three years as provided by
the Planning Commission are given in the enclosed
Statement-I.

Statement |

State-wise Irrigation Potential Created (IPC)
ypto March 2007

(Area in Million Hectares)

S..No. Name of States Irrigation Potential
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Created
1 2 3
1. Andhra Pradesh 6.86
2. Arunachal Pradesh 0.12
3. Assam 0.95
4. Bihar 7.72
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1 2 3
5. Chhattisgarh 2.50
6. Goa 0.06
7. Guijarat 4.24
8. Haryana 3.83
9. Himachal Pradesh 0.19
10. Jammu and Kashmir 1.79
11. Jharkhand 1.06
12. Karnataka 2.81
13. Kerala 3.39
14, Madhya Pradesh 2.05
15. Maharashtra 6.80
16. Manipur 0.20
17. Mizoram 0.02
18. Meghalaya 0.06
19. Nagaland 0.09
20. Orissa 3.63
21. Punjab 6.03
22. Rajasthan 5.36
23. Sikkim 0.03
24, Tamil Nadu 3.70
25. Tripura 0.16
26. Uttar Pradesh 32.36
27. Uttarakhand 0.81
28. West Bengal 5.82
29. Union Territories 0.06

Grand Total 102.70

Source: Ministry of Water Resources, Government of India,
New Delhi.
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Statement Il

(Year-wise allocation/utiization of fund under various
frrigation projects/schemes)

(Rs. in crore)

Year Aliocation/Utilization of Fund
2006-07 30602.24
2007-08* 37093.94
2008-09"* 44417.88
Total 112114.06

Allocation of fund-2009-10***

*Revised approved outlay.

**Approved outlay.

“**Not yet approved by Planning Commission.

Source: Ministry of Water Resources, Government of India, New
Delhi.

DNA Profiling Databank

1826. SHRI M.B. RAJESH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has taken initiative to
set up a DNA Profiling Databank;

(b) if so, the details thereof;

(c) whether the Union Government has received
proposals from the various State Governments in this
regard;

(d) if so, the details thereof, State-wise; and
(e) the total funds likely to be provided in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS {SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The Department of
Biotechnology, Ministry of Science and Technology
recognized the need to create an appropriate legislation
to regulate various issues relating to DNA Profiling,
establishment of DNA Data Bank, setting of standards,
quality control, quality assurance, obligations and
accreditation of DNA laboratories. Accordingly, Department
had set up a DNA Profiling Advisory Committee (D-PAC)
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in December, 2003 with the approval of Cabinet to make
recommendations for enacting a suitable legislation. The
Committee submitted its report and a Draft Profiling Bill
in 2006. The Draft Bill was circulated by Deptt. of
Biotechnology to all the concerned Ministries/Departments
of Government of India and comments received have
been suitably incorporated in the Draft Bill. One of the
provisional of the DNA Profiling Bill is the establishment
of DNA Data Bank by the Central and the State
Governments. DNA Profiling Bill is yet to be introduced
in Parliament by Deptt. of Biotechnology.

(c) to (e) There is an approved plan scheme of
Directorate of Forensic Science, captioned “Creation of
National DNA Data base Facility for Suspects/Convicts
Volunteers/Unidentified Dead Bodies and Unknown Profiles
From Crime Scene having an allocation of Rs. 42.60
lakhs under the 11th Five Year Plan Scheme. The same
would be implemented as and when DNA Bill is passed
by Parliament.

[Translation]
Assistance for Sports

1827. SHRI ANURAG SINGH THAKUR:
SHRI VIRENDER KASHYAP:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the details of financial assistance and other
assistance provided for the development of sports in the
country including rural areas during each of the last three
years and the current year, State-wise; and

(b) the number of players identified and trained in
various States including Himachal Pradesh, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) A number of schemes are being run by the Ministry
and the Sports Authority of India (SAl) for promotion and
development of sports and games in the courty viz.
Panchayat Yuva Krida aur Khel Abhiyan (PYKKA), Scheme
of Talent Search & Training, Scheme of National
Championship for Women, Special Awards for Winners of
National Welfare Fund for Sportspersons, National Sports

Talent Contest, Army Boys Sports Company, SAI Training
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Centres (STC), Special Area Games (SAG), Extension
Centres of STC/SAG, Centres of Excellance etc. Grant
States/Union Territories are given only in respect PYKKA,
introduced w.e.f. 2008-09 for creation of basic sports
facilities in village panchayats and block panchayats in a
phased manner and providing access to sports
compititions at block, district, state and national levels.
Details of grants released to States/UTs under the Scheme
of PYKKA during 2008-09 and 2009-10 (as on 20.11.2009)
are given in the enclosed Statement-l.

(b) The details regarding number of trainees at SAl
Centres State-wise as on 3.06.2009 are given in the
enclosed Statement-Il.

Statement |
(A) Amount gpproved auring 2008-09

(Rupees in Crore)

SINo.  Name of Total Funds Funds
State Amount released released
approved during during
2008-09 2009-10

1 2 3 4 5
1. Andhra Pradesh 25.98 12.99* 12.99**
2. Assam 481 - 3.85*
3. Bihar 10.44 5.22" —
4,  Chhattisgarh 10.1 — 5.05*
5. Goa 0.35 - 0.18*
6. Gujarat 14.20 — 7.10*
7. Haryana . 651 3.26* —
8. Himachal Pradesh 4,02 201" 201
9. Jammu and Kashmir  5.32 2.66 -
10.  Kerala 1.60 0.80* —
11.  Madhya Pradesh 23.65 11.82 —
12, Maharashira 27.55 8.91* 4.86"
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1 2 3 4 5
13, Manipur 1.08 0.87* —
14.  Mizoram 1.07 0.85* -
15.  Nagaland 1.48 1.18* -
16.  Orissa 7.34 3.67* 3.67
17.  Punjab 12.55 6.2 6.28"
18.  Rajasthan 9.43 3.7 1.01*
19.  Sikkim 0.67 0.54* 0.14*"
20. Tamil Nadu 13.82 5.00* 1.91*
21, Tripura 1.36 1.09* -
22.  Uttar Pradesh 53.91 10.00* 16.96"
23,  Uttarakhand 8.89 3.00* 1.45*
24, West Bengal 463 - 232
Total 250.77 83.85 69.78

*First Installment.
**Second Installment.

(B) Amount Santioned during 2009-10

(Rupees in Crore)

SI.LNo. Name of Total Amount Funds
State Santioned Released

during

2009-10

1. UT of Andman and 0.23 —_
Nicobar Islands

2. Jharkhand 4.79 —
3. Karnataka 6.22 —
4. Meghalaya 1.32 —
5. Mizoram 2.08 —

Total 14.64 —
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SLLNo. Name of the State/UT

Number of trainees

Boys Girls Residential Non-residental Total

1 2 3 4 5 6 7

States

1. Andhra Pradesh 556 174 463 267 730
2. Arunachal Pradesh 51 18 42 27 69
3. Assam 400 250 313 337 650
4, Bihar 343 24 238 129 367
5. Chhattisgarh 113 34 31 116 147
6. Goa 184 103 108 179 287
7. Gujarat 168 45 182 31 213
8. Haryana 870 148 361 657 1018
9. Himachal Pradesh 110 15 83 42 125
10. Jharkhand 146 89 173 62 235
11. Karnataka 561 238 498 301 799
12. Jammu and Kashmir 78 - 50 28 78
13. Kerala 637 561 507 691 1198
14. Madhya Pradesh 715 294 336 673 1009
15. Maharashtra 772 80 446 406 852
16. "Manipur 484 299 673 110 783
17. Meghalaya 200 57 157 100 257
18. Mizoram 88 92 165 15 180
19. Nagaland 72 23 48 47 95
20. Orissa 240 159 210 189 399
21. Punjab 579 323 390 512 902
22. Rajasthan 453 156 100 509 609
23. Sikkim 88 27 44 71 115
24, Tamil Nadu 362 197 257 302 559
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1 2 3 4 5 6 7

25. Tripura 104 34 69 69 138

26. Uttar Pradesh 835 279 432 682 1114

27. Uttrakhand 206 59 165 100 265

28. West Bengal 349 156 303 202 505
Union Territories

29. Andaman and Nicobar Islands 42 40 80 2 82

30. Chandigarh 78 30 - 108 108

31. Delhi 555 319 93 781 874

32. Puducherry 82 24 61 45 106
Total 10521 4347 7078 7790 14868

[English] (a) whether there are reports of nuclear installations

Diamond Reserves

1828. SHRI JAYARAM PANGI: Will the Minister of
MINES be pleased to state:

(a) whether the Government has any scheme for
excavation of diamond and improving its mining activities
in the country;

(b) if so, the details thereof; and

(c) the reserves of diamond in the country, State-
wise, location-wise?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) No, Madam.

(b) Does not arise in view of (a) above.

(c) State-wise information on total reserves of
diamond is given in the Indian Minerals Year Book
published by the Indian Bureau of Mines, a copy of which
has been supplied to the Parliament Library.
[Translation]

Protection to Nuclear Installations

1829. SHRI SANJAY SINGH CHAUHAN: Will the
Minister of HOME AFFAIRS be pleased to state:

of the country being on the target of terrorists; and

(b) if so, the details thereof alongwith the security
related measures being taken to protect such installations
in the country?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Madam.

(b) In view of the prevalling security scenario, the
nuclear installations continue to remain prime target of
the terririst outfits. Central Security Agencies conduct
security audit of vital installations in nuclear sector every
two years and also sensitize the management at these
installations from time to time. CISF has been mandated
to undertake security arrangements for all strategically
sensitive nuclear installations. Defence forces are also
deployed besides the CISF for providing air defence cover
in some of these important vital nuclear installations.

[English]
Grant to Haryana University

1830. SHRI AVTAR SINGH BHADANA: Will the
Minister of AGRICULTURE be pleased to state:



135 Wiritten Answers

(a) whether Haryana Government had requested the
Union Government for releasing a special grant of Rs.
100 crores to Chaudhary Charan Singh Haryana
Agricultural University;

(b) if so, the details thereof;
(c) the response of the Government thereto; and

(d) the time by which the grant is likely to be
released?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam.

(b) The proposal was meant for modernization and
refurbishing of infrastructure of the university.

(e} and (d) Requests for grants are examined on the
basis of budgetary provisions. In the current financial year,
budgetary provision for the additional grant is not available.

[Translation]
Pension to Freedom Fighters

1831. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the total number of freedom fighters who are
receiving Freedom Fighters Pension in the country as on
date, state-wise;

(b) the total number of applications for freedom
fighters pension which are still pending with Government
for approval, State-wise;

(c) the reasons therefor; and

(d) the steps taken by the Government to provide
pension to freedom fighters including the assistance
provided to them to submit the necessary documents?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) Since the
inception of the Freedom Fighters Pension Scheme in
1972, pension has been santioned to about 1.71 lakh
freedom fighters and their eligible dependents till
31.10.2009. State-wise details are given in the enclosed
statement. Data relating to the exact number of freedom
fighters and their eligible dependents presently living and
drawing pension is not centrally maintained, since

DECEMBER 1, 2009

to Questions 136

disbursement of pension is decentralized through Banks/
Treasuries.

(b) and (c) Reciept and disposal of applications for
grant of freedom fighters’ pension is a continuous process.
No record of applications, which are received directly from
the applicants or without verification reports of the State
Governments, is maintained. However, 1614 applications
(including 1508 relating to Hyderabad Liberation Movement
and 95 relating to Goa Liberation Movement, Phase-Il)
have been received with verification reports from the State
Governments and these are under process.

(d) The Freedom Fighters’ Pension Scheme, 1972,
renamed as Swatantrata Sainik Samman Pension Scheme,
1980 is well advertised. The provisions of the Scheme
have been liberalized from time to time to enable the
freedom fighters to avail its benefits. The claims for grant
of freedom fighters’ pension, duly verified and
recommended by the State Governments are processed
expeditiously and decisions taken as appropriate in terms
of the provisions of the Scheme.

Statement

Number of freedom
fighters/their eligible
dependents who have
been santioned pension
(as on 31.10.2009)

SiNo. Name of State/UT

1 2 3

1. Andhra Pradesh 14,667
2. Arunachal Pradesh 0
3. Assam 4,438
4, Bihar 24,878

5. Jharkhand -

6. Goa 1,498
7. Guijarat 3,598
8. Haryana 1,688
9. Himachal Pradesh 624
10. Jammu and Kashmir 1,807
1. Karnataka 10,090
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1 2 3
12. Kerala 3,303
13. Madhya Pradesh 3,473
14. Chhattisgarh -
15. Maharashtra 17,907
16. Manipur 62
17. Meghalaya 86
18. Mizoram 04
19. Nagaland 03
20. Orissa 4,190
21. Punjab 7,020
22. Rajasthan 812
23. Sikkim 0
24. Tamil Nadu 4,110
25. Tripura 888
26. Uttar Pradesh 17,993
27. Uttrakhand -
28. West Bengal 22,488
29. Andaman and Nicobar Islands 03
30. Chandigarh 91
31. Dadra and Nagar Haveli 83
32. Daman and Diu 33
33. Lakshadweep 0
34. NCT of Dethi 2,046
35. Puducherry 317
Indian National Army (INA) 22,468
Total 1,70,668
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[English]
PDS for Tribals

1832. SHRI P. BALRAM: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to introduce
Public Distribution System (PDS) in agency areas
exclusively for the economically weak tribals;

(b) if so, the details thereof; and,;

(c) the details of requests received for allocation of
foodgrains from such areas pending with the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
{b) Targeted Public Distribution System (TPDS), focused
on the poor, aims at distributing subsidized foodgrains to
Below Poverty Line (BPL) families in all rural as well as
urban areas in the country.

Antyodya Anna Yojana {(AAY), as a sub set of TPDS
covers the poorest families among BPL category in all
rural areas and urban areas. AAY was launched in
December, 2000 and there have been three expansions
since then State/UT Governments have issued 2.43 crore
AAY ration cards. The identification of eligible BPL and
AAY families and issuance of ration cards to them is the
responsibility of concerned State/UT Government.

Since tribal families in agency areas as well as other
areas are already being covered under TPDS, there is
no proposal to introduce PDS exclusively for poor tribal
families.

(c) No such request is pending.
Registration of FIR

1833. SHRI BHARAT RAM MEGHWAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether there are report that FIRs are not
registered in police stations in various parts of the country
to fudge records and depict less crimerate;

(b) if so, the details thereof and the reaction of the
Government thereto;
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{(c) whether the Union Government in consultation
with the State Governments proposes to initiate reforms
in the procees of lodging FIRs and help the common
man in reporting crime to the Police; and

(d) if so, the details thereof and the steps taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The section 154 of
Criminal Procedure Code, 1973 /nfer afia provides that
every information relating to the commission of a
cognizable offence shall be entered in a book to be kept
by such officer in such form as the State Government
may prescribe in this behalf. As per the Seventh Schedule
of the Constitution of India, “Public Order and ‘Police are
State subjects and it is primarily the responsibility of the
State Government to maintain the Law and Order in the
State and ensure that the provisions of Law are followed
and take action against the erring police men.

(c) and (d) A Review Committee on Police Reforms
was set up, which made 49 recommendations, which /er-
afia included the recommendation viz. ‘Free registration
of Crime’, which envisages that free registration’ a should
be encouraged and over dependence on crime statistics
for performance evaluation of officers should be abjured.
The Review Committee recommendations have been sent
inter-alia to State Governments/UT Administrations for
necessary action.

Policy for Soyabean Farmers

1834. SHRI SAJJAN VERMA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the soyabean growing farmers are
presently getting lower prices for their produce compared
to the prices paid in 2007-08;

(b) if so, the details and reasons therefor alongwith
the comparative prices thereof;

(c) whether the Government proposes to formulate a
policy to benefit the farmers growing soyabean and dollar
gram; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE AND MINISTER OF STATE IN THE.

MINISTRY OF CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
{b) Monthly Wholesale Price Index (WPI) (Base Year 1993-
94 = 100) for Soyabean showed a mixed trend during
the period 2007 to 2009 (October 2009). The statement
showing trends in the Monthly WPI of Soyabeen over
the last three year is given below.

Monthly WPI for Soyabean from 2007

Months 2007 2008 2009
January 153.8 2145 225.9
February 159.8 217.6 238.3
March 160.1 229.1 2441
Aprif 173.1 223.5 248.1
May 174.0 225.3 288.2
June 172.9 236.1 286.7
July 175.8 246.5 260.4
August 169.8 230.3 252.3
September 172.1 231.6 248.6
October 174.2 217.4 247.4
November 186.7 2404

December 192.9 200.5

Production of Soya bean has shown a decreasing
trend during the period 2007-08 to 2009-10.

Production of Soyabean (Lakh tonnes)

2007-08 2008-09 2008-10

109.68 99.01 89.30
(4th adv. estimates) (st adv. estimates)

The fluctuations in the WPI of Soyabean may be
atiributed to domestic production levels, demand-supply
factors etc.

(c) and (d) The Government fixes Minimum Support
Price (MSP) for both black and yellow variety of
Soyabean, which ensures that if market price falls below
this MSP, the farmers can sell Soyabean to the designated
agencies at the Minimum Support Price. For 2008-09,
MSP for black variety of Soyabean has been fixed at
Rs. 1350/~ per quintal which is an increase of Rs. 440/-
over the MSP of Rs. 910/- per quintal fixed for 2007-08.
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Similarly, for the yellow variety of Soyabean MSP has
been fixed at Rs. 1390/- per quintal for 2008-09 which is
higher by Rs. 340/- than the MSP of Rs. 1050/- per
quintal fixed for 2007-08. The MSP for Soyabean (Black
and Yellow varieties) has been kept at the same level for
2009-10. For Gram, MSP has been fixed at Rs. 1730/-
per quintal for 2008-09 which is higher by Rs. 130/- than
the MSP of Rs. 1600/- per quintal fixed for 2007-08.
The MSP for Gram for 2009-10 has been raised to
Rs. 1760/- per quintal.

A Centrally Sponsored Integrated Scheme of Oilseeds,
Pulses, Oilpalm and Maize (ISOPOM) provides financial
assistance for purchase of breeder seed, production of
foundation seed, production and distribution of certified
seed, distribution of seed minikits etc. to encourage
farmers to grow pulses and oil seeds on a large scale.
In order to disseminate information on improved production
technologies amongst the farmers, block demonstrations
and Integrated Pest Management (IPM) demonstrations
are organized through State Departments of Agriculture
and Frontline Demonstrations through ICAR. Consequent
upon setting up of Technology Mission on Oilseeds, a
major breakthrough in increasing oilseeds production was
achieved through an integrated approach by introducing
new crop technologies, better supply of inputs and
extension services support for marketing and post harvest
technologies.

Online Trading

1835. SHRI P.R. NATARAJAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the details of the commodity exchanges in
operation in the country alongwith the manner in which
they control the future trading;

(b) whether the Government proposes to widen the
ambit of online trading by including new items in it;

(c) if so, the details thereof indicating the items
currently under online trading and those proposed to be
included therein;

(d) whether essential commodities are also included/
proposed to be included in online trading;

(e) if so, the details thereof and the reasons therefor;
and
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(f) the steps taken to check the adverse impact of
online trading on availability and price of essential
commodities?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K. V. THOMAS): (a) At
present there are 22 commodity exchanges. A list of the
commodity exchanges is given in Statement | enclosed
The exchanges, which are Self Regulatory Organizations,
have their set of Byelaws and the Articles of Association,
approved by the Forward Markets Commission (FMC).
FMC is the regulator for commodity futures trading under
the provisions of Forward Contracts (Regulation) Act, 1952
(FCR Act), prescribe the mechanism of various trading
parameters. The exchange keeps a real time watch on
the trade done by the members of the Exchange in terms
of these regulatory parameters. FMC oversee the overall
market operations and prescribes various regulatory
measures viz. open position limits, daily price fluctuation
limits, margins etc. It approves contract design and terms
and conditions for trading on the exchanges. These
regulations and oversight functions are exercised in terms
of the provisions of the FCR Act, 1952.

(b) Presently, future trading is not prohibited in any
commodity under the Forward Contracts (Regulation) Act,
1952. As and when a demand for forward trading comes
from trade interests the same is examined for
consideration. At present, 106 commodities are notified
for forward trading.

(c) The list of commodities presently covered under
the FCR Act, 1952 is given in the Statement |l enclosed.

(d) and (e) Futures trading is being conducted in
various essential commodities such as wheat, maize,
chana, soya seed/soy oil etc. to ensure that the
stakeholders associated with these commodities including
the producers also derive the benefits of Price discovery
and price management.

(f) Futures trading doesn’t have adverse impact on
the availability or the prices of any commodity including
essential commodity. Futures trading in commodities only
help in discovery of the prices of commodities at different
future points of time. It is essential as a tool for price
discovery and price risk management by various
stakeholder groups, viz. producers, processors, exporters,
importers etc. The regulatory tools available to the FMC
as the market regulator are used wherever required to
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keep the market aligned with the physical markets. There
is no evidence of any instances of price distortion caused
by futures trading since the reopening of the market in
2003. The Abhijit Sen Committee Report (2008) has also
endorsed this conclusion.

Statement |

List of commodity exchanges recognized by the
Government of India

Sl.No. Name of the Exchange

1 2

1. Multi Commodity Exchange of India Ltd., Mumbai

2. National Commodity & Derivatives Exchange
Ltd., Mumbai

3. National Multi Commodity Exchange of India

Limited., Ahmedabad

4, Indian Commodity Exchanhe Limited, Gurgaon.

5. Ahmedabad Commodity Exchange Lid.,
Ahmedabad

6. Bikaner Commodity Exchange Ltd., Bikaner

7. Bhatinda Om & Qil Exchange Ltd., Bhatinda

8. Bombay Commodity Exchange Ltd., Vashi

9. Chamber of Commerce, Hapur

10. Central India Commercial Exchange Ltd., Gwalior

1. Cotton Association of India, Mumbai

12 East India Jute & Hessian Exchange Lid.,
Kolkata

13. First Commodity Exchange of India Ltd., Kochi

14. Haryana Commodities Ltd., Sirsa

15. India Pepper & Spice Trade Association., Kochi

16. Meerut Agro Commodities Exchange Co. Ltd.,
Meerut

17. National Board of Trade, Indore

18. Rajkot Commodity Exchange Ltd., Rajkot

19. Rajdhani Oils and Oilseeds Exchange Ltd., Delhi

lo Questions 144

1 2
20. Surendranagar Cotton oil & Oil seeds Association
Ltd., Surendranagar
21. Spices and Qil seeds Exchange Ltd. Sangli
22. Vijay Beopar Chamber Ltd., Muzaffarnagar
Statement Il
Commodities Notified Under Section 15
of FC(R) Act
Sl. No. Commaodity
1 2
1. Arhar Chuni
2. Bajra
3. Barley
4. Gram
5. Gram Dal
6. Guar
7. Jowar
8. Kulthi
9. Lakh (Khesari)
10. Maize
1. Masur
12. Moth
13. Mung
14. Mung Chuni
15. Mung Dal
16. Peas
17. Ragi
18. Rice or Paddy
19. Small Millets (Kodan Kulti, Kodra, Korra,
Vargu, Sawan, Rala, Kakun, Samai, Vari &
Banti)
20. Tur Dal (Arhar Dal)
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21. Tur(Arhar) 52, Sesamum Oil
22. Urad (Mash) 53. Sesamum Oilcake
23. Urad dal 54. Soy meal
25. Celeryseed 56. Soybean
26. Copra Oil/Coconut Oil S7. Sunflower Oil
. ) 58. Sunflower Oilcake
27. Copra Oil cake / Coconut Oilcake
59. Sunfiower Seed
28. Copra/Coconut
60. Aniseed
29. Cottonseed
61. Betelnuts
30. Cottonseed Oil 62. Cardamom
31. Cottonseed OQilcake 63 Chillies
32. CPO Refined 64. Cinnamon
33. Crude Palm Oil 65. Cloves
34. Crude Paim Olive 66. Coriander seed
35. Groundnut 67. Ginger
36. Groundnut Oil 68. Methi
37. Groundnut Oilcake 69. Nutmegs
38. Linseed 70. Pepper
39. Linseed oil A Turmeric
72. Copper, Zinc, Lead or Tin
40. Linseed Oil cake
73. Gold
41, Rapeseed Oil/Mustard Oil
74. Silver
42. Rapeseed Oiicake/Mustardseed Oilcake . .
75. Silver Coins
43. Rapeseed/Mustardseed 7. Art Silk Yarn
44, RBD Palmolein 77 Cotton Cloth
45. Rice Bran 78. Cotton pods
46. Rice Bran Oil 79. Cotton Yarn
47. Rice Bran Oilcake 80. Indian Cofton (Full pressed, half pressed or
loose)
48. Safflower
) 81. Jute goods (Hessian and Sackings and cloth
49. Safflower Oil and lor bags, twines and/or yarns mifd by
50. Safflower Oil cake any of the mills and/or any other
manufacturers of whatever nature made from
51. Sesamum (Til or Jiljilli) jute
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82. Kapas 103. Onion
83. Raw Jute (including Mesta) 104. Thermal Coal
84. Staple Fibre Yarn 105. Carbon Credit
85. Camphor 106. Methanol
86. Castorseed
Discrimination against People from North-East
87. Chara or Berseem (including charaseed or
berseemseed) 1836. SHRI BAIJAYANT PANDA: Will the Minister of
8s. Crude Oil HOME AFFAIRS be pleased to state:
89. Gram Husk (Gram Chilka) (a) whether any study with regard to discrimination
90 Gur against people from NE region has been conducted in
' the National Capital Territory of Delhi;
91. Khandsari  Sugar
(b) if so, the details thereof and outcome of the
92. Polymer
study;
93. Potato
94 Rubber (c) if so, the total number of such cases reported/
) registered and action taken in such cases during the last
95. Seedlac one year and the current year, crime-wise; and
9. Shellac (d) the steps taken by the Government to curb such
97. Sugar incidents in the future?
9. Fumace Oil THE MINISTER OF STATE IN THE MINISTRY OF
99. Ethanol HOME AFFAIRS (SHRI MULLAPPALLY
100. Cooking Coal BAMACHANDRAN): (a) and (b) No, Madam-. Government
is not aware of any study conducted with regard to
101. Electricity discrimination against people from NE region.
102. Natural Gas (c) and (d) The details of cases registered and action
taken by the police are given below:
Crime Heads 2008 2009 ( upto 31.10.2009)
Cases Cases Present Cases Cases Present
reported Solved Position reported Solved Position
1 2 3 4 5 6 7
Murder 2 2 2-PT 3 3 2-PT
1-PI
Rape 1 1 1-PT 4 4 2-PT
2-Cancelled
Robbery — — — 1 1 1-PT
Molestation 4 4 4-PT 7 5 3.PT

4P|
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1 2 3 5 6 7
Kidnapping — — — 2 2 2-PT
Snatching — — — 1 — 1-Untraced
Riot 1 1 1-PT — — —
Accidents — — — 1 — 1-PI

Misc. 1 1 1-PT — — —_

PT-Pending Trial Pl-Pending Investigation

Delhi Police has chalked out a detailed action plan
to curb such incidents in the future. A detailed Standing
Order No. 383/2009 has been issued in this regard. The
three Nodal Officers i.e. DCP/North for the Northern
Range, DCP/South District for the Southern Range and
New Delhi District and DCP/East District for the Trans
Yamuna area nominated in the Standing Order hold
periodic meetings with the residents/students from the
North Eastern region, and redress the grievances raised
in such meetings.

In addition to the above, meetings are also convened
by SHOs in respect of persons residing in their jurisdiction
to reach out to the residents from the North-Eastern
region and address the problems and issues raised by
them.

All SDPOs and SHOs have been directed to give a
patient hearing and address the grievances of the
residents of North-Eastern states as and when these are
reported. They have also been directed to hold meetings
with from and take prompt appropriate action on their
complaints/grievances.

Detailed instructions have been issued to sensitize
the staff of the PCR vans and Police Stations so as to
make them more sensitive and empathetic towards the
problems and grievances of people from the North-Eastern
region residing in Delhi.

[Trans/ation]
Agricultural Survey

1837. SHR! BHISMA SHANKAR AL/AS KUSHAL
TIWARI:
SHRI BASORI SINGH MASRAM:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government conducts any five yearly
agricultural survey in the country;

(b) if so, the details thereof and the items surveyed
therein;

(c) the details of such surveys conducted by the
Government in the past; and

(d) the main conclusions of the survey and the efforts
made by the Government to incorporate these conclusions
in its programmes?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam.

(b) The Government of India conducts Agriculture
Census in the country at five yearly intervals. It provides
information on number and area of operational holdings
by various size classes, social groups and gender, tenancy
status, terms of leasing, land use, irrigation status, source
of irrigation, number of wells and tubewells, dispersal of
operated area and cropping pattern etc. Another survey
known as Input Survey is also conducted in the year
following Agriculture Census. input Survey gives
information on application inputs like seeds, fertilizers,
agriculture implements and machineries and availability
of agriculture credit from lending institutions.

(c) and (d) So far seven Agriculture Census (1970-
71, 1976-77, 1980-81, 1985-86, 1990-91, 1995-96, and
2000-01) and six Input Surveys (1976-77, 1981-82, 1986-
87, 1991-92, 1996-97 and 2001-02) have been completed.
The results of the Census are used as appropriate in
designing and implementation of the developmental
programmes in the agriculture sector.



151 Wiritten Answers

Export of Wheat

1838. SHRI JAGDISH SHARMA:
SHRI ANANT KUMAR HEDGE:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether permission for export of wheat and wheat
products has been granted upto 31st March, 2010 in
view of the availability of adequate quantity of wheat in
the country;

(b) if so, the details thereof;

(c) the target fixed for export of wheat and wheat
products the country during the said period; and

(d) the amount of wheat and wheat products exported
by the Government and private sector from January 2009
to September 20097

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
{c) The Government have imposed ban on export of wheat
by private trade. However, export of wheat flour (Maida),
Samolina (rava/Sirgi), wholemeal atta and resultant atta
heve been allowed subject to a limit of 6.5 lakh tons
upto 31st March, 2010 on private account vide DGFTs
notification No. 116 (RE-2008)/2004-2009 dated
03.07.2009.

(d) There has been no export of wheat and wheat
products from Central Pool during the said period. 16584
tons of wheat and wheat products have been exported
on private account from January 2009 to September 2009
as per the information received from Directorate General
of Commercial Intelligence and Statisticks, Kolkata.

[Englishj
Mining without NOC

1839. SHRI DEVJI M. PATEL:
SHRI CHANDRAKANT KHAIRE:
SHRI NITYANANDA PRADHAN:

Will the Minister of MINES be pleased to state:
(a) whether the Union Government proposes to allow

metal and mining companies without obtaining No
Objection Certificate (NOC) from landowners;
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(b) if so, the details and the reasons therefor;

(c) whether the Union Government also proposes to
amend the Mines and Minerals (Development and
Regulation) Act and thereby reduce the powers of the
State Governments;

(d) if so, the details thereof; and

(e) the details of the blue print proposed for reforming
mining sectors and the procedures involved therein?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) to (e) State Government grants
mineral concession as the owners of minerals. Prior
approval of Central Government is necessary before grant
of mineral concession in respect of specified minerals
listed in the First Schedule of the Mines and Minerals
(Development & Regulation) Act, 1957. The existing
provisions in Mineral Concession Rules, 1960 allow an
applicant to submit the NOC before the commencement
of mining operations. As such even at present there is
no requirement that NOC has to be obtained before
applying for mining lease. The National Mineral Policy,
2008 has given certain policy directions and an exercise
is underway to give legislative backing to the policy.

Construction of Godowns

1840. SHRI L. RAJAGOPAL:
SHRI PONNAM PRABHAKAR:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India (FCI) hired
godowns from Andhra Pradesh State Warehousing
Corporation (APSWHC) under an agreement wherein
APSWHC constructed godowns and transferred them to
FCI on rental as applicable and whenever revised;

(b) if so, the details thereof;

(c) whether FCI has failed to pay the rentals since
2002;

(d) it so, the details thereof and reasons therefor
indicating the amount pending against FCI; and

(e) the steps taken to liquidate the said dues to
APSWHC?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) Yes, Madam. FCi had hired godowns on rental from
Andhra Pradesh State Warehousing Corporation (APSWC)
under an agreement wherein FCI agreed to give Seven
Year Guarantee for using godowns to be constructed or
to be got constructed by APSWC. FCI had agreed to
make payment of storage charges to APSWC at par with
Central Warehousing Corporation (CWC) subject to the
specification of godowns and services of storage being
equal as per instructions, from time to time issued by
FCI.

(c) to (e) No, Madam rentals are being paid to
APSWC. However the revised rentals, at par with CWC
rates are not being paid by FCI to APSWC since 2002
as APSWC was making much less payment to private
investors from whom it had hired godowns. The FCl has
restricted payment of rentals to the hire charges paid by
APSWC to the private investors as per agreement entered
into by APSWC with private investors/owners. An additional
15% administrative charges, over and above these hire
charges, are also being paid by FCI, to APSWC.

[Translation]
Advertisements on Former Leaders

1841. SHRI TUFANI SAROJ: Will the MINISTER OF
INFORMATION AND BROADCASTING be pleased to
state:
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(a) whether various ministries issues advertisements
in different newspapers on the occasion of anniversary of
late leaders including late Prime Ministers;

(b) if so, the details and the number of such
advertisements issued and the total amount spent on
publishing such advertisements in the current year;

(c) whether the Government has issued any guidlines
governing such advertisements; and

(d) if so, the details thereof alongwith the newspapers
to which advertisements issued on the same occasion of
other late leaders/former Indian Prime Ministers during
each of the last three years and current year and the
details of amount spent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (CHOUDHURY
MOHAN JATUA): (a) Yes, Madam.

(b) 37 advertisements in respect of the late leaders
have been issued and a sum of Rs. 20,17,51,294/- has
been incurred on publishing of these advertisements in
the current year. Details are given in the enclosed
statement.

(c) No, Madam. Ministries take their own decision in
this regard.

(d) The details are being collected.

Statement

Details of advertisements issued in different newspapers on the occasion of anniversary of
late leaders including late Prime Ministers during the current year

Sl.No. Day Ministry/Deptt. Amount (in Rs.)

1 2 8 4

1. Jawaharlal Nahru Birth Anniversary M/o Women & Child Development 5057281

2. Maulane Azad Birth Anniversary— Deptt. of School Education & 4943975
(National Education Day) Literacy M/o HRD

3. Maulane Azad Birth Anniversary— Deptt. of Higher Education, 3262756
(National Education Day) M/o HRD

4. Mahatma Gandhi—Birth Anniversary M/o Women & Child Development 481253

5. Smt. Indira Gandhi Death Anniversary Mo Women & Child Development 3333258
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6. S. Radhakrishnans Birth Anniversary Deptt. of School Education & 5624848

(Teacher’s Day) Literacy M/o HRD

7.  Rajiv Gandhi Birth Anniversary Directorate of Audit Education, M/o HRD 992028
8. Rajiv Gandhi Birth Anniversary Deptt. of Higher Education, M/o HRD 3248434
9.  Rajiv Gandhi Birth Anniversary M/o Women & Child Development 6620105
10.  Rajiv Gandhi Birth Anniversary Deptt. of Higher Education, M/o HRD 3092394
11.  Nehru Birth Anniversary Ministry of Urban Development 3699810
12. Rajiv Gandhi Birth Anniversary Ministry of Housing & Poverty Alleviation 2528296
13.  Mahatma Gandhi Birth Anniversary Ministry of Housing & Poverty Alleviation 2505308
14.  Rajiv Gandhi Birth Anniversary Deptt. of Information Technology 2265761
15.  Mahatma Gandhi Birth Anniversary Ministry of Law & Justice 4764253
16.  Indira Gandhi Martyradom Day DONER 638704
17.  Rajiv Gandhi Birthday New & Ren. Energy 8778379
18. Jagjivan Ram Birth Anniversary Social Justice 6018221
19. Dr. B.R. Ambedkar Birth Anniversary Social Justice 4102093
20. Rajiv Gandhi Death Anniversary Social Justice 2602097
21. Death Anniversary of Jagjivan Ram Social Justice 7794097
22. Rajiv Gandhi Social Justice 4145639
23. Death Anniversary of Indira Gandhi Social Justice 383184
24. Mahatma Gandhi Jayanti Social Justice 3111455
25.  Rajiv Gandhi R.D. 3591822
26. Mahatma Gandhi Jayanti Panchayati Raj 11085693
27.  Rajiv Gandhi Birthday Anniversary National Productivety Council 2406903
28.. Indira Gandhi Martyradom Day Deptt. of Commerce 1292908
29.  Jawaharlal Nehru Birth Anniversary Deptt. of Commerce 519865
30. Birth Anniversary of Babasaheb Ambedkar 1&B 16858840
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31.  Anti Terrorism Day 1&B 4536080
(Martydom day of Rajiv Gandhi)
32. Death Anniversary of Pt. J.L. Nehru 1&B 1492887
33. Mahatma Gandhi Jayanti 1&B 42648198
34.  Birth Anniversary of Lal Bahadur Shastri 1&B | 6276039
36.  Martyrdom day of Indira Gandhi 1&B 9288417
36. Birth Anniversary of Sardar Patel 1&B 3075033
37. Universal Children day - Birthday of J.L. Nehru 1&B 8684980
Total 201751294

[English]
Problems of Farmers

1842. SHRI A. GANESHAMURTHI: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the loan waiver scheme has not
succeeded in addressing the problems of farmers in the
country and farmers continue to commit suicide;

(b) if so, the details thereof State-wise; and
(c) the corrective steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
{c) No, Madam. Since the introduction of Agricuttural Debt
Waiver and Debt Relief Scheme, 2008 and implementation
of Rehabilitation Package, 2006, number of suicides by
farmers have been declining in most States. In order to
address the problem of indebtedness of farmers and to
enhance the economic viability of farming a Debt waiver
and Debt Relief Scheme, 2008 has been implemented in
all districts of the country. As per provisional figures, a
total of 3.01 crore small and marginal farmers and
0.67 crore other farmers have benefitted from the scheme
involving debt waiver and debt relief to the tune of
Rs. 65,318.33 crores, as their line of credit has been
declogged due to clearing off of their principal and interest
liabilities. State-wise details of number of suicides due to
agrarian reasons and progress of Debt Waiver and Debt
Relief Scheme are given in the enclosed Statement-1 and
Il respectively.

Besides this, in order to address the problem of
suicide by farmers, reported mainly from 31 Districts
spread over the States of Andhra Pradesh, Karnataka,
Maharashtra and Kerala, the Government approved a
rehabilitation package of Rs.16978.69 crore in the year
2006. The package is being implemented over a period
of 3 years and includes both immediate and medium
term measures with an aim of establishing a sustainable
and viable farming and livelihood support system through
debt relief to farmers, improved supply of institutional
credit, crop centric approach to agriculture, assured
irrigation facilities, watershed management, better
extension and farming support services and subsidiary
income opportunities through horticulture, livestock,
dairying, fisheries etc.

It has been decided by the Government to extend
the period for implementation of the non credit
components of the package by 2 more years i.e. 30th
September, 2011. An amount of Rs. 16953.04 crore (i.e.
99.8% of total package cost) has been released by
Centre/State Governments and Banks in 4 States up to
30th September, 2009. In addition, for revitalization of
agriculture sector a number of plan schemes and
programmes viz. which include National Food Security
Mission to improve production and productivity of food
grains, Rashtriya Krishi Vikas Yojana with an objective to
incentives the States so as to increase public investment
in agriculture and allied sectors in a decentralized manner,
National Horticulture Mission, Macro Management of
Agriculture, Integrated Nutrient and Pest Management and
Support to Agriculture Extension Services etc. are being
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implemented across the country. The National Policy for
Farmers, 2007 has also definite provisions to improve
economic viability of farming.

Number of suicides by farmers on account of agrarian,

reasons as per reports received from the

State Governments
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(31.8.2009

SLNo. Name of Period No. of
the State suicides by
i farmers
2 3 4
Andhra Pradesh 2006 532
2007 490
2008 390
2009 (upto 77
(16.11.2009
Karnataka 2006-07 176
2007-08 182
2008-09 143
2009-10 (upto 14
(31.8.2009
Maharashtra 2006 1028
2007 590
2008 627
2009 (upto 259
(15.11.2009
Kerala 2006 112
2007 68
2008 22
2009 (upto 02
(31.8.2009
Tamil Nadu 20086 01
2007 01
2008 01
2009 (upto Nil

1 2 3 4
6. Punjab 2006 19
2007 24
2008 10
2009 (upto 11
(30.6.2009
7. Gujarat 2006 04
2007 04
2008 01
2009 (upto 02@
(31.5.2009
8. Assam 12.12.2007 Nil
9. Arunachal Pradesh  17.08.2007 Nil
10. Bihar 14.5.2008 Nil
11. Chhattisgarh 31.7.2009 Nil
12. Goa 31.10.2009 Nil
13. Haryana 16.11.2009 Nil
14. Himachal Pradesh  19.11.2007 Nil
15. Jammu and Kashmir 18.11.2009 Nil
16. Jharkhand 25.4.2008 Nil
17. Manipur 19.11.2009 Nil
18. Meghalaya 31.7.2009 Nil
19. Madhya Pradesh 24.11.2009 Nil
20. Mizoram 23.7.2009 Nil
21. Nagaland 23.11.2009 Nil
22. Orissa” 23.11.2009 Nil*
23. Rajasthan 4.12.2007 Nil
24. Sikkim 21.11.2009 Nil
25. Tripura 25.3.2008 Nil
26. Uttar Pradesh 20.11.2009 Nil
27. Uttarakhand 8.5.2008 Nil
28. West Bengal 31.10.2009 Nil
29. Admn. of 26.10.2007 Nil

Andaman and °
Nicobar isiands
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30. Govt. of NCT of 28.9.2007 Nil 34. Admn. of 23.11.2009 Nil
Delhi Puducherry
31. Admn. of Daman  15.7.2009 Nil 35. ‘Admn. of 23.9.2009 Nil
and Diu Chandigarh
32. Admn. of Dadra ‘ 1.7.2008 Nil *23 cases of alleged suicide by farmers have been reported in
and Nagar Haveli Orissa, but the State Government has not been able to ascertain
. so far whether anyone or more out of these alleged suicides
33. Admn. of 19.11.2007 Nil have been caused due to agrarian distress. Investigations by
Lakshadweep the State Police are going on this regard.

@ Being re-verified by the Agriculture Department, Gujarat

Statement Il

Agricultural Debt Waiver and Debt relief Scheme, 2008. State-wise figures (provisional)

(Rs. in crore)

Name of the State

Total Farmers covered Total eligible

Waiver/Relief

SF/MF of . Total
1 2 3 4 5
Andhra Pradesh 6646198 1109029 7755227 11353.71
Assam 319546 18146 337692 ’ 405.51
Arunachal Pradesh 10775 1241 12016 20.47
Bihar 1662971 94548 1757519 3158.90
Chhattisgarh 493828 201119 694947 701.28
Delhi 1324 388 1712 7.36
Gujarat 576137 410605 986742 2395.32
Goa 1592 768 2360 5.58
Haryana 527490 357612 885102 2648.73
Himanchal Pradesh 114997 4794 119791 ' 273.82
Jammu and Kashmir 47449 3081 50530 97.06
Jharkhand 639187 27239 666426 789.60
Karnataka 1171983 555360 1727343 4020.29
Kerala 1390546 40192 1430738 2962.97
Madhya Pradesh 1715624 659202 2374826 4203.25
Maharashtra 3023000 1225000 4248000 8951.33
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Meghalaya 40885 2129 43014 77.94
Mizoram 18699 1641 20340 34.22
Manipur 56670 1393 58063 57.49
Nagaland 12623 2290 14913 22.39
Orissa 2377022 135935 2512957 3277.75
Punjab 227416 193862 421278 1222.91
Rajasthan 1111821 732765 1844586 3795.78
Sikkim 7140 651 7791 13.39
Tamil Nadu 1427280 328206 1755486 3365.39
Tripura 60502 1101 61603 97.09
Uttar Pradesh 4794348 621693 5416041 9095.11
Uttarakhand 154962 18733 173695 317.65
West Bengal 1445743 16590 1462333 1882.27
Andaman and Nicobar Islands 1537 958 2495 1.96
Chandigarh 148 79 227 1.35
Dadra and Nagar Haveli 351 137 488 0.69
Daman and Diu 65 38 103 0.15
Lakshadweep 130 2 132 0.25
Puducherry 26247 5055 31302 59.37
Total 30106236 6771582 36877818 65318.33

Vehicles Exempted from Payment of Toll Tax

1843. SHRI M. RAJA MOHAN REDDY:
SHRI HUKMADEO NARAYAN YADAV:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of categories of vehicles exempted
from paying toll tax as per the toll policy;

(b) whether the Union Government proposes to
exempt elected legislators, Union and State Government
vehicles and some more categories from paying toll tax;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) In accordance with section 3 (4) of the
National Highway Fee (Determination of Rates and
Collection) Rules, 2008, no fee is levied for the use of
the section of national highway, permanent bridge, bypass
or tunnel, as the case may be, by two wheelers, three
wheelers, tractors and animal drawn vehicles, where no
service road or alternative road is in lieu of the said
national highway, permanent bridge, bypass or tunnel.

(b} and (c) The Government has undertaken an
exercise for review of the National Highways Fee
(Determination of Rates and Collection) Rules, 2008
keeping in view various suggestions made by various
stakeholders.
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Targets under PMEGP

1844. SHR! G.S. BASAVARAJ:
SHRIMAT!I SUPRIYA SULE;

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the annual employment target fixed under the
Prime Minister's Employment Generation Programme
(PMEGP) during each of the last three years, State-wise;

(b) whether the PMEGP has achieved the target
under the said scheme; and

(c) if so, the details thereof if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) to (c¢) The Prime Minister's
Employment Generation Programme (PMEGP) has been
introduced during 2008-09 which is a significant initiative
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for setting up micro enterprises in rural and urban areas
with attractive levels of subsidy for generation of additional
employment opportunities. It is implemented through Khadi
and Village Industries Commission (KVIC) as the single
nodal agency at the national level. At the State/Union
Territoris level, the scheme is being implemented through
field offices of KVIC, State/Union Territory Khadi and
Village Industries Boards and District Industries Centres
(DICs) with involvement of banks. State-wise targets for
generation of employment in 2008-09 are given in the
enclosed Statement.

The targets set for 2008-09 could not be achieved
as the implementation guidelines of the scheme could
only be issued in September 2008 and thereafter the
preliminary activities of implementation like publicity,
workshop, distribution of targets, etc. could be started.
Imposition of model code of conduct of General Elections
and delays in constitution of District Level Task Force
(DLTF) by respective State Governments also resulted in
further slowing down the implementation process.

Statement

State-wise targets and Achievement for 2008-09 and targets for 2009-10 under PMEGFP

{Number of persons)

SLNo.  State/UT 2008-09 2009-10
Employment Target Employment opportunities Employment
created Target
1 2 3 4 5
1. Chandigarh 500 160 500
2. Delhi 2370 10 7497
3. Haryana 11927 4840 11927
4. Himachal Pradesh 3763 3090 3763
5. Jammu and Kashmir 10830 6800 6238
6. Punjab 15000 2660 13398
7. Rajasthan 23270 5400 , 33428
8. Andaman and Nicobar Islands 380 400 167
9.  Bihar 42930 58730 53665
10. Jharkhand 1 97i 6 4980 19716
11. Orissa 24554 16540 | ' 24554
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1 2 3 4 5
12. West Bengal 54160 40020 45947
13. Andhra Pradesh 44337 8650 44337
14. Karnataka 29764 12200 29764
15. Kerala 17695 3650 17695
16. Lakshadweep 52 0 52
17. Puducherry 500 480 500
18. “Tamil Nadu 35165 11960 35165
19. Goa 719 10 719
20. Guijarat 29073 2680 28845
21. Dadra ar;d Nagar Haveli* 0 0 114
22. Daman and Diu# 0 0 114
23. Maharashtra 55242 16920 55242
24. Chhattisgarh 14473 5840 14473
25. Madhya Pradesh 30800 41 60 38501
26. Uttarakhand 9680 3840 5343
27. Uttar Pradesh 98072 27240 98072
28. Arunachal Pradesh 1710 1140 861
20.  Assam 17083 12260 17083
30. Manipur 3920 0 1958
31. Meghalaya 4030 0 2021
32. Mizoram 1980 0 993
33. Nagaland 3580 50 1792
34. Tripura 3930 250 . 1965
35. Sikkim 1040 100 528
Total 612245 255060 616937

*Figures for 2008-09 corresponding to Dadra & Nagar Haveli have been included in the figures of Gujarat
#Figures for 2008-09 corresponding to Daman & Diu have been inciuded in the figures of Maharashtra

Impact of Jaipur Fire on Agriculture (b) if so, the details thereof; and
1845. SHRI TATHAGATA SATPATHY: Will the Minister (c) the remedial measures proposed to be taken by
of AGRICULTURE be pleased to state: the Government in this regard?
(a) whether the recent fire in the Indian OQil THE MINISTER OF STATE IN THE MINISTRY OF
Corporation depot in Jaipur is likely to have any impact AGRICULTURE AND MINISTER OF STATE IN THE

on agriculture in the surrounding areas; MINISTRY OF CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a)
Based on the prevailing conditions in the area and
observation on growth attributes observed during field
survey by the Committee, no clear effect of fumes and
poliution was observed on the crops, but increased density
of carbon mono-oxides, carbon di- oxide, Sulphur di-oxide
and oxides of Nitrogen in the atmosphere may have some
adverse effect on crops in future, if rain occurs, but it
will depend on the intensity and period of raining.

(b) During field survey, no clear effect of fumes and
pollution was observed on the crops.

(c) The Departmental Officers, field staff and Scientists
of the Research Station are constantly monitoring the
situation in the Rabi crops.

[Translation]
Funds under PMEGP

1846. SHRI JAYWANT GANGARAM AWALE: Will the
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state:

(a) the total funds granted/released under the Prime
Minister’'s Employment Generation Programme (PMEGP)for
various schemes, State-wise;

(b) the criteria/guidelines adopted by the Governement
to release such funds;

(c) whether the Government has received any
complaints with regard to non-compliance of guidelines
for granting funds under PMEGP; and

(d) if so, the details thereof and the action taken in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINESHA PATEL): (a) State-wise details of margin money
(subsidy) allocated/utilised by Khadi and Village Industries
Commission (KVIC) under Prime Minister’'s Employment
Generation Programme (PMEGP) during 2008-09 are
given in the enclosed statement.

(b) The Government of india through Ministry of
Micro, Small and Medium Enterprises releases funds to
KVIC as per the State-wise distribution of target worked
out by KVIC based on a number of parameters including
the extent of rural population, backwardness, urban
unemployment and past performance. The guidelines of
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the scheme are available in the Ministry’s website, i.e.,
www.msme.gov.in

(c) and (d) While PMEGP has received good
response across the country, there have been some
instances where the enterpreneurs proposing to set up
projects under PMEGP faced some difficulties which
mainly involved delay in clearing their applications by the
District Level Task Force Committee (DLTFC) and the
delay in processing their applications for santion of loan
by banks. These complaints were attended to promptly
and taken up at the Ministry level with KVIC, State
Industries Departments and CMDs of the concerned banks
for redressal. Some Entrepreneurs also faced the problem
of banks demending collateral against sanction of their
loan even upto Rs. 5 lakh. On the matter having been
taken up with RBI, the latter have reinforced the existing
instructions to banks so that entrepreneurs could avail
collateral free loan upto Rs. 5 lakh under PMEGP.

Statement

State-wise margin money (subsidy) allocated/utiised by
KVIC under PMEGP during 2008-09

(Rs. lakh)

Sl.No. State/UT 2008-09

Allocation Utilised
1 2 3 4
1. Chandigarh 59.94 9.74
2. Delhi 285.51 0.70
3. Haryana 1431.16 1190.28
4. Himachal Pradesh 452.14 392.77
5. Jammu and Kashmir 1300.00 898.00
6. Punjab 1800.00 951.00
7. Rajasthan 2793.42 1503.58
8. Andaman and Nicobar 46.25 29.53

Islands

9. Bihar 5152.18 4201.22
10. Jharkhand 2366.52 958.00
11.  Orissa 2946.68 2419.53
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1 2 3 4
12.  West Bengal 6500.00 5135.37
13. Andhra Pradesh 5319.86 2582.54
14. Karnataka 3571.24 2510.48
15. Kerala 2123.80 671.33
16. Lakshadweep 6.66 0
17.  Puducherry 59.94 19.40
18. Tamil Nadu 4220.23 2328.54
19. Goa 86.59 2.10
20. Gujarat 3487.62 659.33
21. Dadra and Nagar Haveli* - -
22. Daman and Diu - -
23. Maharashtra 6628.91 2455.61
24. Chhattisgarh 1736.78 1318.62
25. Madhya Pradesh 3695.85 1143.48
26. Uttrakhand 1162.25 456.52
27. Uttar Pradesh 11768.96 7984.31
28. Arunachal Pradesh 205.72 88.45
29. Assam 2050.54 890.20
30. Manipur 470.64 0
31. Meghalaya 483.96 0
32. Mizoram 238.28 0
33. Nagaland 430.68 9.62
34. Tripura 47212 32.02
35. Sikkim 125.80 22.45
73480.23 40864.72

*Figures for 2008-09 corresponding to Dadra and Nagar Haveli
have been included in the figures of Gujarat .

#Figures for 2008-09 corresponding to Daman and Diu have
been included in the figures of Maharashtra

fo Questions 172

Distribution of Seeds, Fertilisers and Pesticides

1847. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
SHRI MANOHAR TIRKEY:
SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:
SHRI SAJJAN VERMA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government proposes to distribute
seeds, fertilisers, pesticides, etc. free of cost to the
farmers who have been affected by drought and flood in
different parts of the country;

(b) if so, the details thereof;

(c) if not, whether the Government proposes to check
the escalating prices of seeds, pesticides and fertilisers
in order to make the agriculture-sector more
remmunerative;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) Government of India has no proposal for distribution
of fertilizers and pesticides free of cost to the farmers.
However, allocation of seed minikits of oilseed, pulses
and maize has been increased from Rs. 30.04 crore in
Rabi 2008-09 to Rs. 77.39 crore in Rabi 2009-10 for
supply to the farmers free of cost.

(c) to (e) The Government has already fixed the
statutory price of Urea and is providing subsidy on major
fertilizers. There is no statutory control on prices of seeds
and pesticides. However, for effective management of
drought the upper ceiling distribution subsidy on certified
seeds has been enhances.

[English]
Cotton Seed Requirement

1848. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether Government assessed the requirement
of cotton seeds in the country including Gujarat during
the current plan period,;
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(b) if so, the details thereof, State-wise during the
above period

(c) whether any assessment also made in regard to
quantity of BT cotton and non-BT cotton variety of seeds
likely to be supplied by public sector and private sector
companies; and

(d) if so, the details thereof, separately for the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF.K.V.THOMS): (a) Yes,
Madam.

(b) The requirement and availability of cotton certified/
quality seed in the country including Gujarat for the current
Plan period is given in the enclosed Statement.

(¢) and (d) 94.06 lakh was under cotton in 2008-09
(IVth Advance Estimates). Of this 60.77 lakh was under
Bt. Cotton. BT. Cotton seed was supplied by private
sector. 17.5% of Non-BT. Cotton seed against requirement
was available in public sector as per information provided
by States.

Statement

State-wise Delails of Requirement and availbillly of Certified/Quality Seeds of Cotfon During Last Three Years,
as Indicated by States in the Zonal Seed Review Meeting

(Quantity in Quintals)

SIl.No. Name of State 2007-08 2008-09 2009-10
Requirement Availability Requirement Availability Requirement  Availability

1. Andhra Pradesh 21000 34318 27500 55500 19600 55500
2. Karnataka 8050 8050 8150 8678 8210 8220
3. Tamil Nadu 9830 9830 9775 9775 5580 5685
4, Guijarat 45586 46326 52660 55166 57240 57401
5.  Madhya Pradesh 11000 10391 9100 9100 5050 5050
6. Maharashtra 60000 75294 59186 68915 71010 85147
7. Rajasthan 42000 42190 52500 54995 16336 13893
8. Haryana 28200 20502 8500 5644 1550 1279
9.  Punjab 8125 9738 9187 9354 9295 9290
10.  Uttar Pradesh 900 4099 900 700 910 945
11. Orissa 102 100 104 104
12. West Bengal 100 100 52 52
13.  Meghalaya 20 20

Grand Total 234711 260758 237660 278027 194937 242566

Meeting on fake Currencies

1849. SHRI MILIND DEORA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a meeting between the Home Secretaries
of India and Nepal was held in the month of November,
2009 to discuss the issue of smuggling of fake currencies;
and
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(b) if so, the details of the deliberations and the
outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) Yes,
Madam. HS level talks between India and Nepal were
held in Kathmandu on 6-7th November 2009. Bilateral
issues relating to security concerns of both countries were
discussed and deliberated including problem of Fake
Indian Currency Notes (FICN).

They agreed to enhance on going efforts and stressed
the need for further cooperation and intelligence sharing
between law enforcement agencies of both countries in
combating such trans-border crimes including the problem
of FICN. They also agreed to initiate capacity building
programme to enhance the capability of law enforcement
agencies in order to effectively counter this problem.

[Transiation]
Condition of Roads in Delhi

1850. SHRI JAI PRAKASH AGARWAL.:
SHRI MILIND DEORA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is aware of the pathetic
condition of roads in Delhi;

(b) if so, the facts thereof;
{(c) the steps being taken to repair such roads;

(d) whether the Government proposes to switch over
to concrete roads from bituminous ones in view of
forthcoming Commonwealth Games in Delhi;

(e) if so, the details thereof; and

(f) the details of roads selected in this regard
alongwith the expenditure to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Most of the roads in Delhi
are in satisfactory condition. However, repairs on roads
damaged due to regular wear and tear, cutting of roads
by utility agencies, water logging, etc. are promptly carried
out to keep them in good condition.
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(d) to (fy On the basis of information available, there
is no such proposal to switch over to concrete roads in
Delhi. However, there are certain projects for construction
of concrete roads, the details of which are as follow:

Sl.  Concerned Number of Estimated cost
No. agency roads (in Rupees)
1. MCD 32 150 crore

2. NDMC 1 5 crore

3. PWD 3 664.83 crore

[English]
Anti-National Activities

1851. DR. MIRZA MEHBOOB BEG: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether there are reports of unemployed educated
youth being enticed into anti-national activities in Jammu
and Kashmir;

(b) if so, the details of such cases reported during
the current year; and

(c) the reaction of the Government thereto alongwith
the steps being taken to bring such youth back to the
mainstream?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) There
are inputs to suggest that some unemployed educated
youth have been enticed into anti-national activities in
the State.

(c) The State Government is making all out efforts to
motivate the misguided youth to shun the path of violence
and to join the mainstream for over and all development
of State/Country. The framing of Surrender Policy was a
reflection of the Governments commitment under this
policy, the eligible surrenderee gets monthly stipend of
Rs. 2000- for three years and a fix deposit of Rs. 1.5
lakh payable after three years on production of “Good
Behavior Certificate” from the designated authority.
Besides, one time payment for weapons surrendered is
also made. Government is also providing loan facilities
for self-employment for unemployed educated youth.

Production of Mangoes

1852. SHR! NILESH NARAYAN RANE: Will the
Minister of AGRICULTURE be pleased to state:
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(a) the details of production of mangoes in the country
including Maharashtra during the last three years and
the current year, State-wise and year-wise; and

(b) the steps taken/proposed to be taken by the
Government to help the mango growers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The
production of Mangoes in the country including
Maharashtra during the years 2006-07, 2007-08 &
2008-09 is as under:-

Year Production (coo’MT)
2006-07 13734
2007-08 13997
2008-09 12831
(Provisional)
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The State wise and year wise details are given in
the enclosed Statement.

{b) The Department of Agricuiture & Cooperation is
implementing two Centrally Sponsored Schemes viz.
Technology Mission for Integrated Development of
Horticulture in North-Eastern States (TMNE), Sikkim,
Jammu & Kashmir, Himachal Pradesh and Uttarakhand
and National Horticulture Mission (NHM) in remaining
States and Union Territories for the holistic development
of Horticulture. Under both the Schemes, farmers are
given financial assistance for cultivation of mango
@ 22,500/ per ha limited to 4 ha per beneficiary. Besides,
assistance is also provided for establishment of Nurseries,
Rejuvenation of old & senile plantation, Integrated Nutrient
Management Integrated Pest Management, Adoption of
Organic Farming and Creation of Water Resources for
the Development of Horticulture including mango.

Besides, National Horticulture Board is also
implementing a Scheme of ‘Development of Commercial
Horticulture through Production and Post Harvest
Management’. Mango is covered under the Scheme.

Statement

State-wise Proaduction of Mango during 2006-07 to 2008-09

(Production in ‘000" MT)

SI.No. State/UT 2006-07 2007-08 2008-09 (Provisional)
1 2 3 4 5
1. Andaman and Nicobar Islands 1.088 1.80 1.90
2. Andhra Pradesh 3865.20 4157.90 2522.00
3. Arunachal Pradesh 0.00 0.00 0.00
4. Assam 38.90 39.60 42.50
5. Bihar 1306.90 870.40 1339.20
6. Chandigarh 0.40 0.400 0.40
7. Chhattisgarh 136.40 119.00 121.90
8. Dadra and Nagar Haveli 0.00 12.50 12.50
9. Daman and Diu 0.001 0.00 0.00
10. Delhi 0.00 0.00 0.00
11. Goa 19.28 22.50 13.70
12. Gujarat 834.30 930.10 299.80
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1 2 3 4 5
13. Haryana 47.20 59.70 69.70
14. Himachal Pradesh 40.10 29.30 38.80
15. Jammu ‘and Kashmir 17.60 17.80 49.80
16. Jharkhand 85.80 85.80 91.50
17. Karnataka 1368.80 1223.30 1284.40
18. Kerala 44540 445.40 445.40
19. Lakshadweep 0.00 0.00 0.00
20. Madhya Pradesh 58.00 58.90 111.90
21, Maharashtra 643.30 710.90 712.80
22. Manipur 0.00 0.00 0.00
23. Meghalaya 0.00 0.00 0.00
24. Mizoram 0.00 0.00 0.00
25. Nagaland 0.05 0.40 0.40
26. Orissa 431.40 251.80 449.70
27. Puducherry 12.05 12.05 6.835
28. Punjab 64.50 81.00 87.50
29. Rajasthan 82.00 0.00 82.00
30. Sikkim 0.00 0.00 0.00
31. Tamil Nadu 580.80 753.60 821.40
32. Tripura 11.40 11.60 15.90
33. Uttar Pradesh 2980.50 3365.00 3465.90
34. Uttarakhand 109.80 112.70 115.40
35. West Bengal 549.80 623.30 627.90
Total 13734.00 13996.80 12831.20

Source: National Horticulture Board (NHB)

Visa Office at Bangalore (b) if so, the details thereof?
1853. SHRI ADAGOORU H. VISHWANATH: Will the THE MINISTER OF STATE IN THE MINISTRY OF
Minister of HOME AFFAIRS be pleased to state: HOME AFFAIRS (SHRI MULLAPPALLY

RAMACHANDRAN): (a) No, Madam.
(a) whether there is any proposal to open a visa
issuing office at Bangalore; and (b) Question does not arise.
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Cross Border infiltration

1854. SHRIMATI SUPRIYA SULE:
SHRI SUDARSHAN BHAGAT:
SHRI YASHBANT LAGURI:
SHRI PRALHAD JOSHIL:
SHRI RAKESH SINGH:
SHRI PRABODH PANDA:
SHRI DEORAJ SINGH PATEL:
SHRI PRASANTA KUMAR MAJUMDAR:
SHRI PRADEEP MAJHI:
SHRI KALIKESH NARAYAN SINGH DEO:
DR. BHOLA SINGH:
SHRI S.R. JEYADURAL:
SHRI HARISHCHANDRA CHAVAN:
SHRI JAI PRAKASH AGARWAL.:
SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI RAM SINGH KASWAN:
SHRI ASHOK KUMAR RAWAT:
SHRIMATI SHRUTI CHOUDHRY:
SHRI SANJAY SINGH CHAUHAN:
SHRI VARUN GANDHI:
SHRI PASHUPAT! NATH SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether despite fencing on the Line of Control in
Jammu and Kashmir and the Indo-Bangladesh borders
there has been a spurt in infiltration from across these
borders;

(b) if so, the number of cases reported during each
of the last three years and the current year, border-wise
and State-wise alongwith the number of arrests made;

(c) the details of nexus reported between insurgent
groups and illegal Bangladeshi migrants during the said
period;

(d) whether the Supreme Court has issued any
directions on illegal migration/ infiltration on the Indo-
Bangladesh border;

(e) if so, the details thereof and the action taken by
the Government to implement the Supreme Court’s
directive; and

{f) the steps taken by the Government to check
infiltration from across the borders including holding talks
with neighbouring countries in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The activities of infiltration
from across the border takes place clandestinely, therefore,
the same cannot be quantified. Available information about
apprehension of infiltrators indicates a decline in cross
border infiltration on the Line of Control (LOC) in Jammu
and Kashmir and along the Indo-Bangladesh borders. The
details of apprehension of infiltrators on the Line of Control
(LOC) in Jammu and Kashmir and along the Indo-
Bangladesh borders during the last three years and
current year upto October are as follows:-

Border Year-wise cases of apprehension
of Infiltration

2006 2007 2008 2009

Line of Control (J&K) 573 535 342 395

Indo-Bangladesh border 5785 4553 3175 2098

The above figures indicate that there is an overall
decline in infiltration.

(c) There is no specific input about nexus between
insurgent groups and illegal Bangladeshi migrants in
general.

(d) and (e) In the Writ Petition (Civil) No. 125/98,
the Hon’ble Supreme Court of India has directed on
15.04.2009 that the Government to continue to take
preventive steps so that illegal migrants shall not come
to India from the neighbouring countries. The Hon'’ble
Court also directed that no further orders are required,
except to take all possible steps to prevent illegal
migrants. Accordingly, action is being taken.

{f) The Government have adopted a multi-pronged
approach to contain cross border infiltration which, /nter-
afia, includes round the clock surveillance and patrolling
on the borders and establishment of observation posts;
construction of border fencing and flood lighting;
introduction of modern and hi-tech surveillance
equipments; upgradation of intelligence set up;
establishment of additional Border Out Posts along borders
to reduce inter-se distance and co-ordination with the
State Governments and the concerned intelligence
agencies.
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Migrant Problem in Assam

1855. SHRI BADRUDDIN AJMAL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether certain individuals are facing harassment
in the State of Assam after the scrapping of the lllegal
Migrant (Determination by Tribunal) Act and are not being
regarded as Indian citizens;

(b) if so, the details of such cases reported during
the current year; and

(c) the action taken by the Government in this regard
including deportation of the identified foreigners?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Thirty-two (32) foreigners’
tribunals to adjudicate the question as to whether a person
is or is not a foreigner within the meaning of the
foreigners Act, 1946 have been set up in the State of
Assam. Additional 4 Foreigners Tribunals have also been
sanctioned for setting up in Assam.

(c) Central Government is vested with the powers to
deport a foreign national under section 3 (2) (c) of the
Foreigners Act, 1946. These powers to identify and deport
illegally staying foreign nationals have also been delegated
to the State Government/UT Administrations. The
procedure for the detection and deportation of illegal
Bangladeshi Immigrants has also been set out and
circulated to State Governments/UT Administrations who
are implementing the same on a continuous basis.

Amendment in Norms for Relief

1856. SHRI D.V. SADANANDA GOWDA.
SHRI D.B. CHANDRE GOWDA:
SHRI JAI PRAKASH AGARWAL.
SHRI K.P. DHANAPALAN:
SHRIMATI BOTCHA JHANSI LAKSHMI:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received proposals
from the State Governments to amend the norms for
assistance from the Calamity Relief Fund (CRF) and the
National Contingency Calamity Fund (NCCF);

(b) if so, the details thereof and action taken thereon;
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(c) whether the Union Government has received
proposals from the State Governments to revise the list
of natural disaster for assistance under CRF and NCCF;

(d) if so, the details thereof and the action taken
thereon;

(e) whether the Government has issued guidelines
to State Governments to create State level Disaster
Management Authority/Departments for disaster
management at the State and districts level; and

(f) if so, the details thereof and the status of
implementation of the guidelines by the States, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Some State Governments
have sent proposals to amend the extant norms of
assistance under Calamity Relief Fund (CRF)/National
Calamity Contingency Fund (NCCF). It has generally been
a practice to comprehensibly review and revise the items
and norms of assistance immediately after the Award of
the Finance Commission is accepted by the Government.
The last such revision was made in 27th June 2009,
after the Award of the 12th Finance Commission.

Ministry of Home Affairs on 27th October 2009 has
constituted are Expert Group to review and recommend
revision of the items and norms of assistance from
Calamity Relief Fund (CRF) and National Calamity
Contingency Fund (NCCF) for the period of Award of
13th Finance Commission viz. 2010-11 to 2014-15.

(c) and (d) Some State Governments have also
requested for inclusion of disasters in the list of identified
natural disasters. The issue of inclusion of specific natural
disaster in the list of identified natural disasters for the
purpose of incurring expenditure from CRF/NCCF comes
under the purview of the successive Finance
Commissions. The present list of notified natural
calamities, which is based on the Award of 12th Finance
Commission operative during the years 2005-06 to 2009-
10, consists of cyclone, drought, earthquake/tsunami, fire,
flood, hailstorm, landslide, avalanche, cloud burst and pest
attack.

The State Governments also submit their proposals
regarding inclusion of new calamities to the Finance
Commission, for consideration and its inclusion in the
identified list of natural disasters.
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The Ministry of Home Affairs, in its memorandum
submitted to the 13th Finance Commission for
consideration has /nfer-alia suggested the inclusion of sea
erosion, cold wave/heat wave, frost and lightning in the
flist of calamities eligible for relief under Calamity Relief
Fund (CRF/National Calamity Contingency Fund (NCCF).

(e) and (f) The Union Government had recommended
to all the State Governments/Union Territory
Administrations to convert their State Departments of
Relief and Rehabilitation into Departments of Disaster
Management with the responsibility of looking at the whole
cycle of disaster management i.e. prevention, mitigation,
preparedness, response, relief and rehabilitation.

As per available information, the States/Union
Territories of Andhra Pradesh, Andaman & Nicobar Islands,
Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Daman
& Diu, Haryana, Himachal Pradesh, Jharkhand, Kerala,
Manipur, Meghalaya, Mizoram, Orissa, Puducherry, Punjab,
Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttarakhand and
West Bengal have converted/redesignated their concerned
Departments so as to include Disaster Management in
their nomenclature.

As per available information, all States/UTs except
Jharkhand have constituted State Disaster Management
Authority. Statement-1 and Statement-ll showing the status
of State Disaster Management Authorities/District Disaster
Management Authoritie sestablished under the Disaster
Management Act, 2005 are enclosed.

Statement |

State Disaster Management Authorities established
under the Disaster Management Act 2005

Sl.No. Name of State
1 2
1. Andhra Pradesh
2. Andaman and Nicobar Islands
3. Arunachal Pradesh
4. Assam
5. Bihar
6. Chhattisgarh
7. Dadra and Nagar Haveli
8. Delhi
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1 2

9. Goa

10. Haryana

11. Himachal Pradesh
12. Jammu and Kashmir
13. Karnataka

14, Kerala

15. Lakshadweep

16. Madhya Pradesh
17. Maharashtra

18. Meghalaya

19. Mizoram

20. Nagatand

21. Puducherry

22. Punjab
23. Rajasthan

24. Sikkim

25. Tamil Nadu

26. Tripura

27. Uttar Pradesh
28. Uttarakhand

29. West Bengal

Note: Gujarat State has constituted Gujarat State Disaster
Management Authority (GSDMA) under their ‘Gujarat Disaster
Management Act’ on 08.02.2001 under the Chairmanship of Chief
Minister.

Statement I

District Disaster Management Authorities established
under the Disaster Management Act 2005

Si.No. State
1 2
1. Andhra Pradesh
2. Andaman and Nicobar Islands
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1 2

3. Assam

4. Bihar

5. Chandigarh

6. Chhattisgarh

7. Dadra and Nagar Haveli
8. Delhi

9. Goa

10. Haryana

1. Himachal Pradesh
12. Jammu and Kashmir
13. Karnataka

14. Kerala

15. Lakshadweep

16. Madhya Pradesh
17. Maharashtra

18. Meghalaya

19. Mizoram
20. Nagaland
21. Punjab
22. Puducherry
23. Rajasthan
24. Sikkim
25. Tripura
26. Uttar Pradesh
27. Uttarakhand
28. West Bengal

Amendment in Motor Vehicle Law

1857. SHRI ADHIR CHOWDHURY:

Will the Minister of ROAD TRANSPORT AND

SHRI MILIND DEORA:

HIGHWAYS be pleased to state:
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(a) whether the Government proposes to amend the
Motor Vehicle Law (MVL);

{b) if so, the details thereof alongwith the provisions
of the MVL proposed to be amended;

(c) the time by which the said law is likely to be
implemented and the benefits likely to acrrue therefrom;
and

(d) the details of India’s ranking in the latest World
Road Statistics?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N
SINGH): (a) to (c) Yes, Madam. A Committee has been
constituted by the Government to review the provisions
of the Motor Vehicles Act, 1988 comprehensively to make
Act is a long drawn legal process. As such no definite
time frame for finalization of the proposal could be
envisaged at this stage.

(d) In terms of injury and corresponding number of
persons killed, India ranks 4th as per World Road
Statistics (WRS) 2008.

Disposal of Foodgrains Stocks

1858. SHRI BHAKTA CHARAN DAS:

SHRI MAHESH JOSHI:
SHRIMAT! JAYAPRADA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether old and substandard quality foodgrains
stocks are held in the godowns across the country;
(b) if so, the details thereof, State-wise;

(c) whether the Government proposes to dispose of
the said stocks;

(d) if so, the details thereof and the action taken

" thereon; and

(e) the total quantity of old wheat and rice stocks
disposed of during the last three years and the current
year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
{b) As on 1.11.2009, the Food Corporation of India (FCI)
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was holding 4474 Metric Tonnes wheat of Crop Year
2006-07 and crop years prior to this. Similarly 7323 tonnes
of rice of Crop Year 2005-06 and crop years prior to this
are also held by FCI.

(c) and (d) To ensure that old stocks of foodgrains
are disposed off on priority, FCI follows the FIFO (First
in-first out) principle.
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(e) A statement-l showing tender-wise approved rates
of substandard rice along with quantity tendered during
the years. 2006-07 to to 2009-10 (as on 24.11.2009) is
enclosed.

Statement-Il showing details of quantity of wheat
liefted under OMSS (D) during the years 2006-07 to
2008-09 is enclosed.

Statement |

Tender-wise approved rates of rice A B C and D category since 2006-07

Tender Commaodity Rates Approved Qty. Tendered (in MT)
1 2 8 4
10.4.2006 Broken Rice
Tamil Nadu
2003-04 Rs. 305.70 16.434
2001-02 Rs. 326.70 8.192
Total 24.626
8.5.2006 West Bengal
D' Category Rice
1998-99 Rs. 617.00 Rs. 650.00 43
1999-2000 Rs. 762.99 145
188
URS Rice (1997-98) Rs. 567.07 301
11.5.2006 Delhi
B' Category Raw Rice Grade ‘A’ (2004-05) Rs. 958.88 2172.766
Rs. 961.00 253.648
Total 2426.414
15.5.2006 D' Category Raw Rice Grade ‘A’ (1997-98) Rs. 595.00 376
Bihar
20.7.2006 D' Category Rice (2004-05) Rs. 813.00 285.959
Maharashtra
11.9.2006 Broken Rice (2004-05)
Orissa Rs. 280.00 10.867
3.11.2006 Delhi Scrapped by HLC 2173

B' Category Raw Grade 'A’ (2004-05)

Highest rate received = 835.10
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1 2 8 4
20.12.2006 D' Cat Rice (2004-05)

Assam Rs. 835.00 8273.939
23.1.2007 Delhi Rs. 935.50 to Rs. 965.00 2173

B' Category Raw Rice Gade 'A’ (2004-05)
17.2.2007 D' Cat Rice (2004-05)

NEF Rs. 835.00 to Rs. 933.00 5457.11
15.5.2007 Maharshtra

D' Cat Rice (2004-05) Rs. 817/- to Rs. 859.05 3839.55

D' Cat Rice (2003-04) Rs. 831/- to Rs. 837.09 824.949

Total 4664.949
23.10.2007 Andhra Pradesh

Rice Raw Grade 'A’ (2004-05) Rs. 71255 Rs. 759/- 247.065
4.12.2007 Assam

D' Category Rice (2004-05) Rs. 850/- 5165
17.4.2008 Tamil Nadu

C' Category Rice (2004-05) Rs. 828/- to Rs. 869/- 2159.106
17.4.2008 Tamil Nadu

D' Category Rice (2004-05) Rs. 570/~ Rs. 790/- 396.664
14.5.2008 Karnataka

Broken Rice 'C' Category Grade (2004-05) Rs. 356/- to Rs. 618/- 159.439
2.6.2008 Andhra Pradesh

Sound Brokens Raw Rice

2003-04 Rs. 200/- to Rs. 401/- 14.921

2004-05 Rs. 200/- to Rs. 609.55 1056.365

2005-06 Rs. 116 to Rs. 750/ 539.573
3.6.2008 Maharashtra 1610.859

Rice 'C' Category (2004-05) Rs. 1056.51 to Rs. 1157.40 3231.798
12.6.2009 Karnataka

Rice Broken Gr. 'A' (2004-05) Rs. 241/- to Rs. 623.99/- 22.387

Kerala

Rice Broken Gr. 'A' (2004-05) Rs. 470/- 6.86
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Quantity of Wheat Sold Under OMSS(D) Against the Allotment Made During 2006-2007
ana 2007-08 At The Rate of As. 986.06 Per Quintal

194

(Figs. in Tonnes)

SLNo. FC! Region Allocation Lifting

Feb. Mar. Total Apr. May Total
2007 2007 (2006-07) 2007 2007 (2007-08)

1. Punjab 10000 299.00 299.00 0.00
2. Haryana 10000 0.00 0.00
3.  Uttar Pradesh 20000 0.00 0.00
4, Uttarakhand 5000 0.00 0.00
5. Delhi 50000 340.00 49435.00 49775.00 225.00 225.00
6.  Himachal Pradesh 5000 250.00 250.00 0.00
7. Jammu and Kashmir 15000 7917.00 7917.00 3715.88 3328.00 7043.88
8. West Bengal 20000 17013.00 17013.00 290.13 290.13
9. Orissa 20000 10002.00 10002.00 215.00 215.00
10. Bihar 20000 0.00 0.00
1. Gujarat 60000 3137.00 3137.00 0.00
12. Maharashtra 20000 0.00 0.00
13.  Madhya Pradesh 20000 0.00 0.00
14. Tamil Nadu 15000 13794.00 13794.00 1205.70 1205.70
15.  Andhra Pradesh 5000 0.00 0.00
16.  Karnataka 60000 0.00 0.00
17. Kerala 25000 59.00 59.000 0.00
18. Assam 6000 0.00 0.00
19.  Arunachal Pradesh 500 0.00 0.00
20.  Manipur 500 0.00 0.00
21. Nagaland 500 0.00 0.00
22. Meghalaya 500 0.00 0.00
23. Mizoram 1000 0.00 0.00
24.  Tripura 1000 0.00 0.00
Total 390000 340.00 101906.00 102246.00 5651.71 3328.00 8979.71

Note: (1) The scheme of OMSS(D) was discontinued from April 2006 to February 2007.

(2) Some quantity was also lifted during April and May 2007 /e. in the extended period of lifting.

Source: IISFM Data.
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Statement Showing The Status of Sale of Wheat Under open Market Sale Scheme (D) fo Buk
Consumers Through Tenders for October, 2008 To March, 2009

196

As on: 27.04.2009 (Provisional) (Qty. in MT)
Sl Zone Name of the  Tender Floor  Allotment Date of  Dater of  Qty. for Qty. Rate Qty. Value  Weighted
No. State/UT No.  Price (include. opening of opening of Qty. for  approved approved litted Realized Average
(in Rs. add.  Technical  Financial ~ which  for sale by (In Rs.) Realization
per qtl} Allot.) Bid Bid  rates reed.  HLC
i 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Delhi $ 1 1027.00 195520 23.10.08  25.10.08 30050 30050  Rs. 1027.10 to 30050 308970400 1028.19
Rs. 1040/-
2 1027.00 21.11.08  22.11.08 19930 19930 Rs. 1027.10 to 19930 205624200 1031.73
Rs. 1081/-
T3 102920 2212.08 231208 50000 50000  Rs. 1029.30 to 50000 515496250 1031
Rs. 1046/-
4 102920 28.01.09  28.01.09 25000 25000  Rs. 102950 to 25000 257909027.5 1031.64
Rs. 1040/-
5 103147 16.0209 160209 24400 24400  Rs. 1032-to 24400 252266543 1033.38
Rs. 1045/
6 103147 240209 250209 50600 46140  Rs. 1032-to 46140 476770870 103331
Rs. 1041/-
Sub-Total 199980 195520 195520 2017037291 1031.63
2 Chandigarh § 1 1021.00 17100 12.11.08  17.11.08 3500 3500  Rs. 1022 to 3500 36490500 1022
Rs. 1022.50
2 102177 29.12.08  05.01.09 4300 4300  Rs. 1022-to 4300 44860620 1023
Rs. 1023.50
3 102325 09.0209  13.0208 4650 4200  Rs. 102350 to 4200 35424797 1024
Rs. 1026/-
4 102325 200209 240209 5100 5100 Rs. 102363 t0 5100 53253498 1024
Rs. 1024/-
Sub-Total 17500 17100 17100 170029415 1023
3. Punjab $ 1 1021.00 75860 24.10.08  29.10.08 Scrapped Scrapped  Retender
by HLC
2 1021.00 19.11.08  22.11.08 20350 19250  Rs. 1021 to 19250 213173760 1023
Rs. 1025/
North 3 10217 201208  23.12.08 14430 12310 Rs. 1022- to 12310 1412010755 1023
Rs. 1025.71
4 102325 09.0209  13.0209 27800 18440 Rs. 102350 to 18440 2023861325 1026
Rs. 1041/-
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1 3 4 5 6 7 8 9 10 1 12 13 14
5 102325 200208 240208 28860 28860  Rs. 102360 to 28860 330609616 1026
Rs. 1045/-
Sub-Total 91440 78860 78860 887370584 1025
4, Haryana $ 1 1021.00 39787 241008  29.10.08 10135 9141 Rs. 1022~ to 9141 93686220 10249
Rs. 1031/-
2 102177 03.12.08  08.12.08 13758 13626  Rs. 1022-to 13626 140719130 1032
Rs. 1066/-
3 1021.77 1201.09  91.01.09 7020 7020  Rs. 1042- to 7020 74721695 1064.41
Rs. 1094.08
4 102325 180209 240209 10000 10000  Rs. 1025- to 10000 102935400 1029.35
Rs. 1071/
Sub-Total 40913 39787 39787 412062445 1035.67
5. Uttar Pradesh § 1 1055.00 55290  29.10.08 No offers
recd.
2 1055.00 27.11.08 271108 7740 7740  Rs. 1055- Rs. to 7740 82007205 1059.52
Rs. 1071/
3 1058.89 231208 241208 9750 9750  Rs. 1059~ to 9750 103289500 1059.38
Rs. 1060/
4 1058.89 2401.09  24.01.08 17350 17350  Rs. 1059/ to 17350 184148500 1061.37
Rs. 1075/
5 1063.63 260209  26.0208 34350 20450  Rs. 1063.70 to 20080.6 213991901 106566
Rs. 1071/
Sub-Total 69190 55290 54920.6 583437106 1055.23
6. Uttarakhand § 1 1036.00 55768 24.10.08 251008 6790 6290  Rs. 1036- to 62539 62539 1037.82
Rs. 1040/
2 1037.65 151208 161208 15728 15578  Rs. 10377510 15578 161703890 1038.03
Rs. 1038.65
3 1039.98 16.02.09  17.0209 13800 13100  Rs. 1040~ to 12861 133869275 1040.89
Rs. 1046/-
4 103998 250209 250200 20950 20800  Rs. 1040.05 to 13389.5 1393777855 1040.94
Rs. 1045/
Sub-Total 57268 55768 48082.4 4998550325 1039.58
7. Rajasthan § 1 1047.00 19138  27.1008  No offers
recd.
2 1049.69 15.01.09  16.01.09 9788 9788  Rs. 1051-to 85176 904216834 1061.58
Rs. 1111.11
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3 105348 17.0209  19.0209 9350 9350  Rs. 105451 t0 9350 98647270 1055.05
Rs. 1057/
Sub-Total 19138 19138 17867.6 1890689534 1058.17
8. Himachal # 1 113100 5845  01.11.08 No offers
Pradesh recd.
2 108754 18.0208  21.0209 3380 3380  Rs. 1088/ to 3380 36792300 1088.53
Rs. 1091.08
3 115810 220309 220309 No offers
recd.
Sub-Total 3380 3380 3380 36792300 1088.53
9 Jammu and # 1 1176.00 61074 251008  27.10.08  Scrapped
Kashmir by HLC scrapped  Retender
Jammu Division 2 102557 291208  29.1208 18050 18050  Rs. 102590 to 18050 185192750 1026
Rs. 1026/-
Kashmir Division 2 1177.82 900 900 Rs. 117782t0 900 10601820 1177.98
Rs. 1178/-
Jammu and # 3 102754 020209  03.02.00 11853.988 10871.79  Rs. 1027.54 t010871.79 111742728 1027.82
Kashmir Rs. 1028/-
4 102754 17.0209  18.02.09 30969.7 18675  Rs. 102754 to 18675 191951809 1027.85
Rs. 1028/-
5 110754 220309 220309 13334 12577  Rs. 110754 to 12577 139353596 1108
Rs. 1111/
Sub-Total 75107.7 610738 61073.8 638842703.0 1046.02
Zone Total 525382 573966.7 525916.8 516591.4 54344958299 1051.99
10. Tamil Nadu # 1 115400 114680 23.10.08  25.10.08 Screapped
by HLC Scrapped  Retender
South 2 1154.00 171108 19.11.08 13150 13150  Rs. 1164- o 13150 153307000 1165.83
Rs. 1167/-
3 116543 311208 03.01.09 29700 24700  Rs. 1166 fo 24700 288237000 1166.95
Rs. 1168/-
4 17874 09.0209  11.0209 29240 23470  Rs. 1180 to 23170 273416000 1180.04
Rs. 1182/
5 1178.74 19.0209 210209 37700 30000  Rs. 1181/-to 29019 344042479 118557
Rs. 1192
6 125874 220309 220309 1000 1000  Rs. 1259~ 1000 12590000 1259
Sub-Total 110790 92320 91039 1071592479  1177.07
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1 3 4 5 6 7 8 9 10 1 12 13 14
1. Puduchery # 1 1164.00 10500 17.11.08  19.11.08 1500 1500  Rs. 1164/ to 1166 17560000 1170.67
Rs. 1174/-
2 117551 311208 030109 1500 1500  Rs. 1176/ 1500 17640000 1176
3 118981 09.0209  11.0209 2000 1000  Rs. 1215- 1000 12150000 1215
4 118981 190209  21.0209 2000 2000  Rs. 1191/ to 2000 23910000 1195.05
Rs. 1200
5 126981 220309 220309 1000 1000  Rs. 1270/- 1000 12700000 1270
Sub-Total 8000 7000 6666 83960000 1259.53
12, Kerala 1 118500 94138 221008  23.10.08 11200 11200 Rs. 1185/- 11200 132720000 1185
2 119746 16.1208  17.1208 15600 15600  Rs. 119746 to 15600 186803360 1197.46
Rs. 1197.50
3 119746 28.01.09  28.01.09 22400 20300  Rs. 119746 to 20300 243198380 1198.48
Rs. 1200/-
4 121374 250209 250209 22650 22250  Rs. 121374 to 22250 270134410 1214.09
Rs. 1200
Sub-Total 71850 69350 69350 832856750 1200.95
13, Andhra Pradesh# 1 113600 93681 24.10.08  27.10.08 517067 3604.678  Rs. 1136~  3604.678 40949142 1136
2 114560 231208 271208 22050 22050  Rs. 114560 to 22050 253027000 1147.52
Rs. 1150
3 114560 28.01.09 300109 23300 23300 Rs. 114560 to 23300 267598000 1148.49
Rs. 1150/-
4 115756 190209  21.0209 23150 23150  Rs. 115756 to 23150 268074800 1157.99
Rs. 1158/
5 123756 220309 220309 100 100 Rs. 1238~ 100 1238000 1238.00
Sub-Total 737707 722047 722047 8308869420 1150.74
14, Andaman and 1358.00 0
Nicobar Islands
15. Lakshadweep 1223.00 0
16. Kamataka # 1 116100 214966 24.10.08  25.10.08 25609.51 2510951  Rs. 1161 to 251095 291542411 1161.08
Rs. 1163
2 117248 271108 28.11.0823619.153 23619.153  Rs. 1173~ 23619.153 27702665 1173
3 117248 301208 311208 24330 24230  Rs. 1173-to 24230 284517000 1174.23
Rs. 1180/
4 117248 16.01.09  17.01.09 26980 26925  Rs. 1173/-to 25055 294165050 1174.08
Rs. 1184)-
5 117248 31.01.00 020209 25718 24982  Rs. 1173-to 23228 272811710 11745
Rs. 1180/-
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1186.69 210209  23.0209 35000 35000 Rs. 1186.70 to 35000 415461700 1187.04
Rs. 1188/-
1266.69 220309  22.03.09 2500 2500  Rs. 1267/- 2500 31675000 1267
Sub-Total 163756.7  162365.7 158741.7 1867225536 1176.27
Zone Total 527965 428167.3  403240.3 398001.3 4686521707.0 117751
17. Bihar $ 1090.00 3500 24.10.08  No effers
recd.
1080.00 24.11.08  No effers
recd.
1096.21 06.01.09  12.01.09 3500 3500  Rs. 1097 to 3500 38418750  1097.7
Rs. 1098.50
Sub-Total 3500 3500 3500 38418750 10977
18. East 1120.00 75794 241008  25.10.08 8550 8550  Rs. 1120/- to 8549.941 95781839  1120.3
Rs. 1121/
1128.12 05.12.08  No offers No offers
recd. recd.
1128.12 261208  26.12.08 9545 9545  Rs. 112820 to 9545 110125180 11537
Rs. 1193
1128.12 30.01.09  02.02.09 18649 18099  Rs. 1128.12 10 18078.98 204357342  1130.4
Rs. 1152
1138.63 21,0209  23.0209 14700 14500  Rs. 1138.63 t0 1413154 160929349 11388
Rs. 1141/-
Sub-Total 51444 50694 503055 571193600 11335
19. Sikkim # 1162.00 2025 051208 No offers No offers
recd. recd.
1170.60 26.12.08  No offers No offers
recd. recd.
1170.60 30.01.09  02.02.09 100 100  Rs. 1171/ 100 1171000 17N
1181.11 21.0209  23.02.09
Sub-Total 100 100 100 1171000 17
20. Orissa # 1135.00 74823 231008 23.10.08 3000 3000  Rs. 1136- 3000 34080000 11360
1135.00 2411.08  24.11.08 3000 3000  Rs. 1136~ 3000 34080000 11360
1144.43 201208 291208 15700 15700  Rs. 114443 to 15700 179763860 11450
Rs. 1145/-
14443 30.01.09  30.01.09 16800 16800  Rs. 114450 to 12375 141635604 11445
Rs. 1145/
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1156.31 19.0209  19.0209 13990 13980  Rs. 115650 to 13178 152408976 11565
Rs. 1157/
Sub-Total 52490 52490 47253 541968440 11469
21, Jharkhand # 1116.00 5325 24.10.08  No effers No effers
recd. recd.
1116.00 25.11.08  No effers No effers
recd. recd.
1123.46 15.01.09  19.01.08 1300 1300  Rs. 1123.46 1300 14604980 11235
Sub-Total 1300 1300 1300 14604980 11235
Zone-Total 161467 108834 108084 1024585 1167356770 1139.35
22, Nort East Assam# 1132.00 87098 11.11.08  14.11.0810508.416 10388.685  Rs. 1140/ to 10388.073 119400313.7 11494
Rs. 1182-
1140.97 101208 121208 19290 19290  Rs. 1141/ to 19289.887 2209470195 11454
Rs. 1180/
1052.55 03.02.0¢  06.02.09 20310 15223  Rs. 123255 1015223.06 187703039 1233.02
Rs. 1267.40
1152.55 17.0208  20.02.09 29284 20363  Rs. 123255 20362.772 2509841565 1232.57
1232.55 22.03.09  22.03.09 2000 2000 Rs. 1233.25t0 2000 24675500 1233.78
Rs. 1234/
Sub-Total 813924 672647 67263.8 8037100287 11949
2. Arunachal 1148.00 2000 No tenders
Pradesh# floated
A4 Meghalaya# 1177.00 1000 No tenders
floated
25. Tripura# 1239.00 1000 No tenders
floated
26. Mizoram# 1221.00 1000 No tenders
floated
2. Nagaland# 1142.00 1000 17.11.08 No offers
recd.
1151.30 22.12.08 No offers
recd.
1163.58 22.02.09 No offers
recd.
28, Manipur # 1276.00 1000  17.11.08 No offers

recd.
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i 2 3 4 5 6 7 8 9 10 11 12 13 14
2 1285.86 22.12.08 No offers
recd.
3 129859 25.02.09 No offers
recd.
Sub-Total 94098 813924 672647 67263.8 803710028.7 1194.86
29, West Maharashtra # 1 112100 112888 271008  30.10.08 1929.74 1127 Rs. 1121/ Yo 127 12633988  1121.03
Rs. 1141/-
2 1129.77 121208  15.12.08 5800 5800  Rs. 112977 to 5731.14 64778880  1130.3
Rs. 1131/
3 H29.77 17.01.09  20.01.09 38040 36373  Rs. 1130/- to 3433561 388583743 1131.72
Rs. 1151/-
4 114042 210209  24.0209 28250 28250  Rs. 114042 to 27909 318636690  1141.7
Rs. 1152/-
Sub-Total 74019.7 71550 691028 784633301 113546
30. Goa # 1 1156.00 7249 12.11.08 121108 99745 99745  Rs. 1160/ 997.45 11570420 1160
2 1166.20 121208  12.12.08 1000 1000  Rs. 1168/ 1000 11680000 1168
3 1166.20 17.01.09  20.01.09 2000 2000  Rs. 1168/- to 2000 23380000 1169
Rs. 1170/
4 N79.73 21.0209  24.02.09 1000 1000 Rs. 1181/- 1000 11810000 1181
Sub-Total 49975 49975 49975 58440420 11694
3. Madhya 1 1078.00 22672 29.10.08 No offers
Pradesh@ recd.
2 1078.00 28.11.08  29.11.08 700 700  Rs. 1079.50 700 7556500  1079.5
3 1083.38 03.01.09  06.01.09 8550 8550  Rs. 1084/ to 7550 82688625 1095.21
Rs. 1121.50
4 1090.00 09.02.09 11.02.09 7920 6270  Rs. 1090.11 to 49987 54905887 1098.41
Rs. 1111.11
5 1090.00 25.0209  25.02.09 72 7172 Rs. 1090/ to 7172 78844240  1099.33
Rs. 1116.11
Sub-Total 24342 22692 204207 223995252  1096.9
32. Chhattisgarh # 1 1123.00 11375 27.10.08 — No offers
recd.
2 114214 20.0209  21.02.09 5700 5500  Rs. 1143 3350 38290500 1143
Sub-Total 5700 5500 3350 38290500 1143
3. Gujarat @ 1 1088.00 4000 25.10.08 —  No offers
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2 1094.35 16.12.08 —  No offers
recd.
3 1094.35 05.01.09 —  No offers
recd.
4 1094.35 31.01.09 —  No offers
recd.
5  1102.06 19.0209  21.02.09 4000 4000  Rs. 1102.10 4000 4408400 12021
Sub-Total 4000 4000 4000 4408400 12021
K73 Daman & Div# 1 1133.00 1000 14.11.08 —  No offers
recd.
2 1140.06 16.12.08 —  No offers
recd.
3 1140.06 05.01.09 —  No offers
recd.
35. D & N Haveli# 1  1128.00 1000  14.11.08 —  No offers
recd.
2 113534 16.12.08 —  No offers
recd.
3 113534 05.01.09 —  No offers
recd.
Zone Total 160184 113059.2 1087395 1018709 110976873.0 1089.39
Grand Total 1469096 1305420 1213245 1186185.9 13201852208 1112.97
Note:
$ Indictes wheat procuring Regions for which the scheme was operational till 28.02.2009 and the last date of lifting was 15.03.2009.
# Indicates non-wheat procuring Regions for which the scheme was operational upto 31.03.2009 and fifting was allowed up-to another
14 days from acceptance as per MTF.
@ Indicates wheat procuring Regions for which the scheme was operational tili 28.02.2009 and the last date of lifting was 07.03.2009.
[Transiation] (b) if so, the details thereof, State-wise and project-

Construction of Rail Overbridge

1859. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the National Highways Authority of India
has been assigned the work to construct Rail Overbridges
in various States including Bihar at Dighi-Akara stretch of
the Hazipur to Muzaffarpur road;

wise during each of the last three years and the current
year;

(c) whether the construction work on the said Rail
Overbridges has been delayed;

(d) if so, the details thereof, State-wise and project-
wise during the said period;

(e) the details of the action plan and the time by
which the work on these rail overbridges is likely to be
commenced/completed; and

(f) the steps taken/proposed to be taken by the
Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) Yes, Madam.

(b) to (f) The details are given in the enclosed
statement. As the ROBs are part of various 4/6 lanning
projects, the delay in completion of these projects has
resulted in delays in ROBs as well. The reasons for
delays are land acquisition and utility shifting problems,
delayed clearances from Railways, Environment, Forest
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Departments and poor performance of contractors. Steps
have been taken to avoid these delays by close
monitoring and coordination. Officers at the level of Chief
General Managers in NHAI have been posted in various
Regions in the country for closer monitoring, coordination
and supervision. Special cells have been created for land
acquisition. State Governments have been requested to
set up committee under Chief Secretary to resolve
interdepartmental issues. The projects are also monitoring
by the Ministry.

Statement
SINo. State NH National Highway section Location Start Target date
No. of ROB date of completion
1 2 3 4 5 6 7
2006-07
1.  Andhra Pradesh 7 Dhone - Malyala Section 261.48 March, 07 30.06.2010
2. Andhra Pradesh 7 Gooty - Jakkalacheruvu Section 300.6 March, 07 31.03.2010
3. Andhra Pradesh 7 Bangalore - Gooty section 351.2 March, 07 31.03.2010
4. Andhra Pradesh 7 NS gate (Bangalore - 397.02 March, 07 31.12.2009
Dharmavaram Section)
5. Andhra Pradesh 7 Penukonda (Penukonda - 421.2 March, 07 31.12.2009
Sri Satyasai Prashanthi
Nilayam Section)
6. Assam 54 Silchar ROB 298.98 Jan, 07 June, 2010
7. Assam 54 ROB 169.617 Jan, 07 December,
2010
8. Assam 54 ROB 179.283 Jan, 07 December,
2010
9. Gujarat 8 Construction of ROB under BOT 152/640 Jan, 07 Completed
Project on Level Crossing No. 2X in June,
near Karjan of Vadodara District 2009
10. Guijarat 8 Construction of ROB under BOT 154/800 Jan, 07 Completed
Project on Level Crossing No. 2X in July,
near Karjan of Vadodara District 2009
1. Gujarat 8 Widening of existing Four laned 123/100 Jan, 07 Completed
ROB to Six laned near Kapurai in July,
of Vadodara District 2009
12. Gujarat 8 Construction of ROB under BOT 205/900 Jan, 07 2010

Project on Level crossing No. 2A
near Ankleshwar of Bharuch District
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13.  Gujarat 8 Construction of ROB under BOT 225/700 Jan, 07 2010
Project on Level Crossing No. 2A
SPL near Kosamba of Surat District

14.  Gujarat 8 Widening of existing Four lanned 262/625 Jan, 07 July, 2009
ROB to six lanned at Km 262.625
of NH-8 near Chalthan of
Surat District

15.  Guijarat 6 Construction of New 6 lane 4.066 Jan, 07 2010
Rail Over Bridge (ROB) on
LC No. 64 at Design Chainage
Km. 4.066 of NH-6 District Tapi.

16.  Guijarat 6 Widening of existing 2 lane ROB 19.597 Jan, 07 2010
to 3 Lane ROB & Construction of
New 3 lane Rail Over Bridge at
Design Chainage km. 19.597
of NH-6 Dist: Tapi

17.  Guijarat 6 Construction of New 6 lane 40.822 Jan, 07 2010
Rail Over Bridge on proposed
vyara bypass of NH-6 at Design
Chainage Km. 40.822 of NH-6.
Dist: Tapi

18.  Guijarat 6 Construction of New 6 lane ’ 96.373 Jan, 07 2010
Rail Over Bridge (beside UN ROB
No. 425 B PTD. 5.023 at Design
Chainage km. 96.373 of NH-6
Dist: Surat

19.  Gujarat 6 Construction of new 6 lane 116.714 Jan, 07 2010
Rail Over Bridge (ROB) on
LC No. 1 at Design Chainage
Km. 116.714 of NH-6 Dist: Surat

20. Gujarat 6 Proposed Construction of New 119.252 Jan, 07 2010
6 lane Rail Over Bridge (ROB) on
LC No. 17 at Design Chainage
km. 119.252 of NH-6

21. Karnataka 7 Construction of 4 lane ROB at 508/129 March, 07 September,
Km 509 on Chickballapur bypass 2009

22. Karnataka 7 Construction of 4 lane ROB at 524 March, 07 August,
Km 524 at LC No. 31 on 2009

Yelanhanka-Chickballapur section

23. Karnataka 4 Construction of ROB at 264/250 February, 07 July, 2010
Km 264/250 of NH-4 Kolar-
Bangarpet Railway line in
South Western Railway




215 Written Answers DECEMBER 1, 2009 fo Questions 216
1 2 3 4 5 6 7
24.  Rajasthan/MP 3 ROB at Railway Km. 1290-1291 53.145 Nov., 06 17.10.2010
on Dholpur Mohari Section
25.  Uttar Pradesh 25 ROB near Bijouli (Jhansi) at 30+481 March, 07 June, 2010
Km 1119/32-33 on Jhansi-
Bina Section
26. Uttar Pradesh 25 Construction of ROB at Railway 96.4 March, 07 February,
Km 1133/2-3 Jhansi (road Km. 97.1) 2010
27. Uttar Pradesh 25 Construction of New 4 lane ROB 101.456 March, 07 February,
at level crossing No. 120 C on 2010
Jhansi-Kanpur section
28. West Bengal 34 ROB at Dalkhol By-pass 450.99 Sept., 06 December,
2010
SI.No. State NH National Highway section Location Start Target date
No. of ROB date of completion
1 2 3 4 5 6 7
2007-08
1.  Andhra Pradesh 7 ROB between stations Adilabad- 195.991 May, 07 Anticipated
Kosai Stations 28.2.2010
2. Andhra Pradesh 7 Adilabad-Manijiri 189.456 May, 07 Anticipated
28.2.2010
3. Chhattisgarh 6 ROB 262/4 at Mandir Hasaud 260.361 Jan, 08 31.3.2010
4.  Chhattisgarh 6 ROB 281/1 at Sarona 280.65 Jan, 08 31.03.2010
5. Chhattisgarh 6 Narrow guage Rly x-ing 270/2 Jan, 08 31.03.2010
(Raipur to Dhamtari)
6. Punjab 21 Railway Crossing No. 121-A 41.001 Feb., 08 August,
at Zirakpur Kalka section 2010
7. Madhya Pradesh 75,3 ROB at Railway Km. 1240 on April, 07 6.10.2009
Jhasi-Agra section near village Rairu
8. Madhya Pradesh 75,3 ROB at Railway Km. 1237 on April, 07 6.10.2009
Gwalior-Bhind section near Gwalior
9. Haryana 21 Railway X-ing No. 44-A 41 Dec., 07 June, 2010
10. Haryana 21 Bridge 62.903 Dec., 07 June, 2010
11.  Haryana 21 Bridge 64.868 Dec., 07 June, 2010
12.  Rajasthan/MP 3 ROB at Railway Km. 1290-1291 53.145 Nov., 06 17.10.2010

on Dholpur Mohari Section
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13. Tamil Nadu 7
6 Lalapet ROB 183/4 Jan.,08 Completed
14.  Tamil Nadu 68 Four lane between ROB at Chinna 83+250 Jan., 08 30.03.2010
Salem Bypass and Attur station
15.  Tamil Nadu 68 Four lgne ROB between Valapadi 31+500 Jan., 08 30.03.2010
and Minnampalli Station
(Valapadi bypass)
16.  Tamil Nadu 68 Four lane ROB between Thalaivasal  68/070 Jan., 08 30.03.2010
and Kattukottai Station
17.  Uttar Pradesh 28 Gorakhpur bypass at Km 26.00 25.893 April, 07 December,
2010
18. Karnataka 48 Construction of 6-lane ROB across 79/690 April, 07 July, 2010
the proposed Bangalore-
Shravanabelagla line at
Km. 79/690 (HAS-SBC)
19.  Uttar Pradesh 2,3 ROB near Bhandai Railway station 34+048 Oct., 07 2010
on Agra-Mumbai BG line
20. Uttar Pradesh 2,3 ROB on Agra-Jaipur BG line between 13+375 Oct., 07 2010
Kiroli and Morhakur Station
21. Uttar Pradesh 2,3 ROB on Agra-Delhi BG line between 0+34 Oct., 07 2010
Farah and Runkata Station
22. Uttar Pradesh 2,3 ROB on Agra-Bharatpur MG line 8+990 Oct., 07 2010
between Achnera and Raibha station
SI.No. State NH National Highway section Location Start Target date
No. of ROB date of completion
1 2 3 4 5 6 7
2008-09
1. Gujarat 8 LC No. 87 (Near Udwada) 353.08 Feb., 09 19.08.2011
2. Gujarat 8 LC No. 17 (Near Alipore Village) 306.67 Feb., 09 19.08.2011
3. Haryana 10 4/6 laning of Delhi/Haryana 86.108 May, 08 2011
Border to Rohtak section of NH-10
including Bahadurgarh and Rohtak
Bypass in the state of Haryana
on BOT basis
4. Haryana 10 4/6 laning of Delhi/Haryana 59.863 May, 08 2010

Border to Rohtak section of
NH-10 including Bahadurgarh and
Rohtak Bypass in the State of
Haryana on BOT basis
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5. Haryana 10 4/6 laning of Delhi/Haryana 70.002 May, 08 2010
Border to Rohtak section of NH-10
including Bahadurgarh and Rohtak
Bypass in the state of Haryana
on BOT basis
6. Haryana 10 4/6 laning of Delhi/Haryana 73.039 May, 08 2010
Border to Rohtak section of
NH-10 including Bahadurgarh and
Rohtak Bypass in the state of
Haryana on BOT basis
7. Andhra Pradesh 18 Kurnool - Dronachalam Section 355.85 Feb., 09 2011
8. Andhra Pradesh 18 Nandyal - Panyam Section 290/4-6 Feb., 09 2011
9. Tamil Nadu 5 Proposed const. of four lane Jan., 09 2011
ROB between Chintadaripet-
Park stations
10. Tamil Nadu 5 Proposed const. of four lane Jan., 09 2011
ROB between Chetpet and
Nungambakkam stations
Sl.No. State NH National Highway section Location Start Target date
No. of ROB date of completion
1 2 3 4 5 6 7
2009-10
1. Andhra Pradesh 5 Construction of ROB Km. 20/3-4 9/4 of May, 09 2011
between Guntur-Vejendla Stations Guntur
of Guntur-Tenali Section Bypass
2. Andhra Pradesh 5 Construction of ROB Km. 421/5-7 7/2 of May, 09 2011
between Krishna Canal and Krishna
Kolanukonda Stations on Gudur- Bridge
Vijayawada Section Approaches
3. Haryana 1 Ambala Cantt. 199 May, 09 2011
4, Punjab 1 Rajpura 230.63 May, 09 2011
5. Punjab 1 Dhandari-Kalan 311.85 May, 09 2011
6. Punjab 1 Ludhiana 326.2 May, 09 201
7. Punjab 1 Phillaur 332.05 May, 09 2011

8. Punjab 1 Phagwara 352.6 May, 09 2011
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9. Punjab 1 Chiheru 361.425 May, 09 201
10.  Punjab 1 Jalandhar-Cantt. 373 May, 09 2011
11.  Punjab 1 Jalandhar-Cantt. 374.75 May, 09 2011
12. Maharashtra 3 Dhule 265/A Dec., 09 20Mm
13.  Maharashtra 9 Construction of ROB instead of 79/600 Nov., 09 2011

Level crossing at 8-B at Malad
at Km. 279/4-5 on PNQ-SUR
section
14.  Jharkhand 33 Ranchi Road ROB 81.36 Aug., 09 2011
15.  Jharkhand 33 Ramgarh 87.066 Aug., 09 2011
16. Madhya Pradesh 7 Kamptee-Kanhan Bypass 705.82 Aug., 09 2011
17. Madhya Pradesh 7 Kamptee-Kanhan Bypass 709.37 Aug., 09 2011
18. Madhya Pradesh 7 Nagpur Bypass 20.08 Aug., 09 201
19. Maharashtra 6 New Road over bridge by the side 166/344 Aug., 09 June, 2011
of existing ROB in Km. 163/344
of Amravati Bypass (Railway
Ch. 664/7-8 on Bhusaval-Nagpur
Section of Bhusaval Division) for
4 Laning of the project highway

20. Maharashtra 9 Construction of ROB at 8-B at 182/350 Aug., 09 June, 2011
Modnimb at Km. 398/6-7 on
PNQ-SUR section

21. Rajasthan 8 LC no. Existing Br. No. 369/1 368.03 April, 09 2011
chainage 3.899

22. Rajasthan 8 LC no. Existing Br. No. 49/3 484616 April, 09 2011
chainage 82.089

23. Rajasthan 8 LC No. 40 X/3E 391+600 April, 09 2011

24. Rajasthan 8 4A/3E chainage 38.100 6+250 April, 09 2011

25. Rajasthan 12 ROB at Sivadaspura LC 25+525 & Oct., 09 2011

no. 65-B & ROB at Niwali 68+950
LC No. 35x/E [Jaipur-Tonk-
Deoli (Km. 18/700 to
Km. 165/000)]
26. Bihar 77 ROB at km 1 & km 7 of Km 1 & July, 2010 January,
Hajipur and Muzaffarpur Km 7 2013

section of NH-77
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[English]

Development of Agro, Rural and Village
Industries

1860. SHRI N.S.V. CHITTHAN:
DR. KIROD! LAL MEENA:
SHRI HARISHCHANDRA CHAVAN:
SHRI DANVE RAOSAHEB PATIL:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government has received proposals
from various State Governments for the development of
centrally sponsored schemes for development of agro,
rural and village industries in the country including Bihar
and Rajasthan;

(b) if so, the details thereof;

(c) whether the Government has reviewed the
centrally sponsored schemes for development of such
industries;

(d) if so, the details thereof;

(e) whether the Government has held consultations
with State Governments for the implementation of the
scheme;

(f) if so, the details thereof; and

(9) the steps taken to encourage the export of goods
produced by rural industries and agriculture sector?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) No, Madam.

(b) Does not arise.

(c) The Government of India in the Ministry of Micro,
Small and Medium Enterprises does not implement any
centrally sponsored scheme in the agro and rural
industries sector.

(d) to (f) Do not arise.

{(g) The Government has taken several steps through
Khadi and Village Industries Commission (KVIC) and Coir
Board to encourage the export of goods produced by
rural and agro industries in the country which include
financial assistance to the units for participation in the
international exhibitions/fairs, organising buyer-seller meet,
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workshop on export, etc. ‘Deemed’ Export Promotion
Council (EPC) status has also been granted by the
Department of Commerce to KVIC for availing assistance
for participation in international exhibitions/fairs,
organization of buyer-seller meets, etc.

National Highways in Tamil Nadu

1861. SHRI P. KUMAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Union Government has reviewed
the progress of utilisation of funds sanctioned under the
Central Road Fund in Tamil Nadu;

{b) if so, the details thereof during each of the last
three years and the current year alongwith the targets
likely to be achieved;

(c) if not, the reasons therefor;

(d) the details of the ongoing projects for widening,
construction of bridges/ elevated highways/ repair in Tamil
Nadu, project-wise and NH-wise including NH-226
alongwith their present status;

(e) whether proposals with regard to inter-State roads
in Tamil Nadu are pending with the Union Government;
and

(f) if so, the details thereof alongwith the steps taken/
proposed to be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) Yes, Madam.

Details of utlisation of CRF funds in Tamil Nadu are
given below.

(In Rs. Crores)

Year Value of works Allocation Utilisation
sanctioned

2006-07 142.80 132.57 18.09

2007-08 39.35 106.78 87.06

2008-09 374.09 110.92 108.95

2009-10 110.09 78.67

(upto 10/09)
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(c) Does not arise proposals for an aggregate amount of Rs.68.00 Crores,
under Inter State Connectivity scheme. These will be
(d) The details are given in the enclosed Statement. considered during the year 2009-10 depending upon the
allocation for the state and amount of sanctions already
(e) and (f) The State Government has sent 8 accorded.
Statement

Status of Ongoing National Highways Works of Widening, Construction/Repair of Bridges,
Flevated Highways in Tamil Nadu

Sl NH Job Name Date of  Sanctioned Date of Up to date
No. No. Sanction Amount Commen- Financial
Original/ Original/ cement progress
Revised  Revised in Rs. in
Rs. Crores Crores
1 2 3 4 5 6 7
1. 219 Strengthening in km 7/0-18/0 including 24.03.08 6.28  12th Dec., . 4.46
reconstruction of Minor bridge at 20.11.08 7.33 2008
Km 16/10 of NH-207
2. 209 Reconstruction of minor bridge at 15.02.07 1.46 13th Aug., 0.62
Km 162/4 of NH 209 14.07.08 1.98 2008
3. 209 Construction of High level bridge at 03.01.08 3.73 12th Dec., 1.93
Km 33/2 of NH 209 10.11.08 - . 4.89 2008
4, 210 Improvements to Riding Quality 12.02.09 2.40 17th Aug., 0°
programme Km 48/0-52/0 of NH 210 2009
including construction of Minor Bridge
at Km 50/4 NH 210 (PBFF)
5. 210 IRQP Km. 108/0-120/0 including 23.02.09 5.52 14th Oct., 0
widening in Km. 129/8-130/0 of NH 210 2009
6. 49 IRQP Km. 173/0-183/2 including 27.02.09 9.01 18th Sep., 1.83
widening in Km. 178/2-183/2 and 2009
reconstruction of minor bridges at Km
177/8 and 181/2 of NH 49
7. 49 Widening the existing narrow bridge at 28.03.08 0.63 21st July, 0.1
km 74/8 of NH49 08.07.09 0.75 2009
8. 208 Construction of minor bridges at 15.02.07 2.84 13th Oct., 2.49
Km. 90/40, 109/4, 127/8, 138/8 and 415 2008
138/10 of NH 208
9. 208 Minor bridge Km. 123/4 of NH 208 20.11.07 2.79 2nd Feb., 0.61
19.03.08 3.32 2008
10. 208 Reconstruction of Minor bridges at 17.03.08 0.95 5th June, 0.83

Km. 139/4 and 143/4 of Nh 208 02.03.09 1.19 2009
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11. 208 Providing paved shoulders in Km 153/0- 27.12.06 3.06 23rd May, 2.45
163/0 and 172/0-178/0 of NH 208 27.03.08 3.86 2009
12. New four lane Elevated Road from * 1345.00 0

Chennai Port to Maduravoyal (NH-4) 18.5.09

in the State of Tamil Nadu under NHDP

Ph-VIl on BOT (Toll) basis (19 Kms)

*Date of agreement

Iron-Ore Mines

1862. DR. CHARAN DAS MAHANT:
SHRI J.M. AARON RASHID:

Will the Minister of MINES be pleased to state:

(a) the number of iron-ore mines and the quantity
of iron-ore reserves in the country, State-wise;

(b) the details of captive mines allotted to steel
plants in the public/private sectors; and

(c) the details of beneficiation plants set up for
upgrading iron-ore, mine-wise and Company-wise?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) to (c) As per available information

(i) the details of State-wise reporting mines of iron
ore in 2008-09 is given below:-

State Number of Mines (Provisional) State-
Captive Non-captive  wise
Private Public Private Public total

Sector Sector Sector Sector

Andhra Pradesh _ _ 23 _ 23
Chhattisgarh 1 5 1 3 10
Goa _ _ 72 _ 72
Jharkhand 2 5 13 _ 20
Karnataka _ _ 87 5 92
Madhya Pradesh _ _ 7 _ 7
Maharashtra 1 _ 9 1 1"
Orissa 4 4 64 1 83
Rajasthan _ _ 1 _ 1
Total 319

(ii) The total iron ore reserves in the country is 7.06
billion tonnes and the total resources of iron ore are
estimated at 25.25 billion tonnes as on 01.04.2005. State-
wise information on reserves/resources of iron ore is
given the Indian Minerals Year Book, published by the
Indian Bureau of Mines, a copy of which is supplied to
the Parliament Library on regular basis.

(iii) M/s Sesa Goa Ltd., M/s D.B. Bandodkar & Sons
Pvt. Ltd.,, M/s Sociedade Fomento Industrial Ltd.,
M/s Damodar Mangalji & Co. Ltd., M/s Chowgule & Co.
Ltd., M/s Dempo Mining Corp, M/s V.M. Salgaocar &
Bro Ltd., M/s R.V.S. Velingkar, M/s Mineria Nacional Ltd.,
Smt. Ahilabai Sardesai, M/s SOYA, Smt. K.R. Gharse,
M/s V.S. Dempo & Co, Sri Badruddin H. Mavani,
M/s Bandekar Bros Pvt. Ltd., M/s Salgaocar Mining
Industries, M/s Doddanavar Bros., M/s SAIL, M/s Tata
Steel Ltd., M/s OMC Ltd., M/s Rungta Mines Ltd.,
M/s Sarda Mines Lid., M/s Bonai Industrial Co. Ltd.,
M/s NMDC, M/s Mineral Sales Pvt. Ltd., M/s Bharat
Mines and Minerals, Mineral Enterprises Ltd., M/s Bhilai
Steel Plant have set-up benefication plants to upgrade
iron ore:

Death in Road Accidents

1863. SHRI S.R. JEYADURAI:
SHRI PULIN BIHARI BASKE:
SHRI PREMCHAND GUDDU:
SHRI PASHUPATI NATH SINGH:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether India records the highest number of road
accidents and highest deaths in the world and whether
India’s accident death rate has been on the increase in
comparison to other countries;

(b) if so, the details thereof and the reasons therefor;
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(c) whether the Union Government has received
suggestions from the State Governments on commuter
safety;

(d) if so, the details thereof alongwith the action
taken by the Government thereon, State-wise;

(e) whether the Union Government has set up a
Committee on Road Safety and Traffic Management;

(f) if so, the details thereof alongwith the salient
features of the said Committee and its composition
alongwith the activities undertaken by it; and

(g) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) India’s road accident deaths were
1,14,444, which is highest, as per latest available data
for the year 2007, followed by China at 81,649. However,
as per World Road Statistics (WRS) 2009, brought out
by the International Road Federation (IRF), Geneva, the
United States of America has reported the highest
number of “Injury Accidents” during 2007 at 17,48,435.
The corresponding figures for India and Japan during

AGRAHAYANA 10, 1931 (Sa4a)

lo Questions 230

2007 have been reported at 4,79,216 and 8,32,454
respectively. Regarding cross-country status of road
accidents it is the normalized figures which are
comparable and not the absolute figures due to large
differences in population etc. among the countries.
Although in absolute terms, number of persons killed
due to road accidents is the highest in India among the
countries reporting data for the World Road Statistics, in
the normalized terms (persons killed per 1,00,000
population), the Indian figure is well below many
developed and developing countries. Details of injury
accidents, persons killed due to road accidents & persons
killed per 1,00,000 population are given in the
enclosed Statement-.

(c) No, Madam. There is no specific suggestion
received from the State Governments on commuter safety.

(d) Does not arise in view of answer to (c) above.

(e) to (g) The Government has recently set up a
Committee under the Chairmanship of Secretary (RT&H)
on 7 October 2009 to advise the Government on Road
Management issues. The composition and terms of
reference of the Committee are given in the enclosed
Statement-ll. The Committee has already met once and
members have been entrusted tasks to prioritize certain
key areas requiring urgent attention of the Government.

Statement |

SI.No. Name of No. of Injury

No. of Persons Persons Killed per

Country Accidents (2007) kilied (2007) 1,00,000 Population
1. China 327209 81649 6.19
2. Germany 335845 4949 6.02
3. India* 479216 114444 10.1
4, italy 230871 5131 8.64
5. Japan 832454 6639 5.20
6. Korea Republic 211662 6166 12.72
7. Russian Federation 233800 33300 23.43
8. South Africa 146773 14920 31.18
9. United Kingdom 182115 2946 4.83
10. United States of America 1748435 41259 13.68

*Total No. of Non-Injuries of 64833 included in Total No. of injury Accidents in India.

Source: Road Accidents in India: 2007 (for India)
World Road Statistics 2009 (for other countries)
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Statement Il

Commiflee on Road Safely and Traffic Management

Composition

(i) Secretary, Road Transport & Highways

(ii) Chairman, National Highways Authority of India

(iii) Director General (Roads Development-cum-Special Secretary

(iv)y Shri D.P. Gupta, former Director General (Roads)-cum-Addl. Secretary
(v} Prof. Dinesh Mohan, Indian Institute of Technology, Delhi

(vi) Shri Vineet Chowdhry, Joint Secretary, M/o Health & Family Welfare

(vii) Dr. A.N. Sinha, National Consultant, Trauma Management System,

Ministry of Health & Family Welfare,

(viiiy Shri Dilip Chenoy, DG, Society of Indian Automobile Manufacturers

(ix) Principal Secretary-cum-Commissioner (Transport), Delhi-

(x) Transport Commissioner, Madhya Pradesh
(xiy Transport Commissioner, Maharashtra

(xii) Transport Commissioner, Andhra Pradesh

(xiii) Shri S.N. Srivastava, Jt. Commissioner (Police-Traffic), Delhi
(xiv) Director, Automotive Research Association of India, Pune

(xv) Joint Secretary (Transport), M/o Road Transport & Highways

Terms of Reference

-Chairman
-Member
-Member
-Member
-Member
-Member

-Member

-Member
-Member
-Member
-Member
-Member
-Mernber
-Mernber

Member Secretary

() To recommend safety standards in consultation with IRC for the design, construction and operation of
National Highways including road infrastructure and furniture.

(i) To recommend formulation of standards of safety features for all mechanically propelled vehicles.

(ify To recommend the procedure, methodology for collection of road safety related data and analysis thereof.

{(iv) To recommend guidelines for training, testing and licensing of drivers.

(v) To promote best practices in road safety and traffic management.

(vi) To give suggestions for framing guidelines for establishing and upgrading trauma care system.

(vii) To advise Central Government on road safety related issues and on administration of relevant road safety
provisions envisaged under Motor Vehicles Act, 1988 and the Rules made there under,

Measures Against Chemical Warfare

1864. SHRI ANAND PRAKASH PARANJPE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the National Disaster Management
Authority (NDMA) has brought out certain guidelines to
meet the challenges posed by chemical and biological
warfare;

(b) if so, the details thereof; and

{c) the action taken by the Government in this regard
including educating the people?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) National Disaster Management
Authority (NDMA) has released guidelines on Biological
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Disasters and Chemical (Terrorism) Disasters including
the Chemical Warfare Agents for management of such
eventualities in the country.

(b) The guidelines on management of Chemical
(Terrorism) Disasters are intended to focus on all aspects
of the disaster management cycle including the
prevention aspects, like surveillance and intelligence,
mitigation of direct and indirect risks, preparedness in
terms of capacity development of human resource,
infrastructure development for response as well as relief,
rehabilitation and recovery.

The guidelines on management of Biological
Disasters focuses on all aspects of Biological Disaster
Management including Bio-terrorism, with a focus on
prevention, mitigation, preparedness, medical response
and relief; Above guidelines shall form the basis for the
Ministries and Departments concerned, at the Centre and
State level to evolve programmes and measure in their
respective Disaster Management Plans.

(c) Guidelines have been circulated to the State
Governments Union Territory Administrations, concerned
Central Ministries, Departments and other stakeholders.
Also, these Guidelines have been placed on the website
of National Disaster Management Authority
(www.ndma.gov.in) for wide circulation.

Number of Mock Exercises have also been carried
out for various scenarios. NDMA have also initiated action
with the nodal Ministries and the Departments of the
States for capacity development.

Pest Attacks

1865. SHRI MADAN LAL SHARMA: Will the Minister
of AGRICULTURE be pleased to state:

{(a) whether the deficient monsoon has increased
the vulnerability of crops to pests, even in modified Bt.
Cotton, especially in Vidarbha;

(b) if so, the details thereof;

(c) whether hybrid seeds are more tolerant to
drought situation;

(d) if so, the details thereof; and

(e) the steps being taken by the Government to
improve agriculture production in the wake of severe
drought in the region?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b), Yes, Madam. Incidence of sucking pest such as
whitefly, jassids and thrips has risen in several pockets
of Vidarbha during this season. Besides, the bollworm
infestation has also been recorded in this region.

(c) and (d) Yes, Madam. Hybrid varieties are more
tolerant to drought situation. The cotton hybrid NHH 44
and variety LRA 5166 qualifies in such trait for drought
tolerance.

(e) Institutes of Indian Council of Agricultural
Research (ICAR) are conducting research on
development/identification of cotton for abiotic stress
tolerance including drought tolerance. In Vidarbha region,
emphasis has been given on moisture conservation
practices and recycling of rain harvested water as
included in the package of practices for cotton cultivation.

[Translation]
Police Patrolling

1866. SHRIMATI MEENA SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the policy/criteria/guidelines issued with regard to
police patrolling in the National Capital Territory of Dethi;

(b) whether the Government has conducted an
enquiry with regard to laxity in police patrolling and
security;

(c) if so, the details thereof; and

(d) the steps taken to provide security to the citizens
of Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Detailed guidelines are in
existence in Delhi Police with regard to police patrolling.
in this connection, Delhi Police has issued Standing
Orders/circular regarding Duties of Beat Officer, Beat
Patrolling System, Delhi Police Control Room and duties
of Night Checking Gazetted Officers (GOs). Periodical
review meetings are held by senior officers, to ensure
the compliace of these guidelines at the police station
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level. No enquiry regarding laxity in police patrolling and
security has been conducted by the Government.
However, Delhi Police has an inbuilt system of supervision
and checking of patrolling staff by senior supervisory
ranks, and necessary departmental action is taken against
the erring police official. Action has been taken against
60 erring police official for laxity in police patrolling and
security in the current year /e. up to 15.11.2009.

Delhi Police has an in-built mechanism for undertaking
periodic analysis of crime trends under various heads of
crime in Delhi, and on the basis of such analysis, suitable
remedial steps for prevention and detection of crime are
initiated. The steps taken by Dethi Police to curb the
crime in Delhi include introduction of ‘eye and ears’
scheme to improve collection of intelligence at the grass-
root level. identification of vulnerable areas on the basis
of regular analysis of crime trends, emphasis on
community policing for better relationship with the public,
setting up of Area Security Committee in North Campus
of Delhi University; identification of Police Stations with
high rate of crime and provision of additional manpower
and motor cycle patrols to such Police Stations; regular
surveillance on the activities of desperate criminals;
organisation of special patrolling during dark nights in
order to check any strike of criminals; setting up of ‘Senior
Citizens Security Cell' at the Police Headquarters;
introduction of special helpline 1291 to attend the distress
calls pertaining to the safety and security of senior
citizens; initiation of vanous Community Palicing
programmes for taking care of Senior Citizens;
sensitization of the policemen towards the problems of
senior citizens; periodic organisation of security melas to
create awareness among senior citizens regarding various
aspects of safety, security and use of modern gadgets;
creating awareness among senior citizens through print
media and distribution of pamphelts regarding Do’s and
Don'ts for their safety; introduction of ‘Parivartan Scheme’
for involving and educating parents, teachers, students
etc. to facilitate handling of women’s grievances;
deployment of women police officials for beat duties;
imparting special training to those women police officials
to control crimes against women; conduct of gender
sensitization and legal awareness programme for police
personnel; establishment of Police Stations for cases
pertaining to Crime against Women; installation of
dedicated ‘Women Helpline’ to attend to complaints by
women; constitution of ‘Women Mobile Team’ to attend to
distress calls from women on round-the-clock basis;
deployment of one lady constable in every PCR Van
patrolling to cover prominent colieges etc.
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Expenditure on Commonwealth Games, 2010

1867. SHRI MAROTRAO SAINUJI KOWASE:
SHRI P.T. THOMAS:
SHRIMATI JAYAPRADA:
SHRIMATI BHAVANA PATIL GAWALL:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether the Government is satisfied with the
ongoing projects on infrastructure facilities for holding the
Commonwealth Games, 2010;

(b) if so, the details thereof;

(c) whether the Organising Committee entrusted with
the responsibility for holding Commonwealth Games, 2010
is making efforts to generate funds;

(d) if so, the details thereof;

(e) the funds allocated/released and expenditure
incurred in each project as on date separately, project-
wise;

(f) the total estimated expenditure likely to be incurred
for holding Commonwealth Games; and

(g) the total number of Indian sports persons identified
from the various States for participating in Commonwealth
Games, discipline-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) and (b) Yes, Madam. After obtaining the necessary
regulatory clearances from the concerned agencies, the
sports infrastructure work on the different venues of the
Commonwealth Games was commenced. There have
been instances of delays in a few projects for which
‘Recovery Schedules’ have been prepared. It is expected
that all the sports infrastructure projects will be completed
in time before the Commonwealth Games, 2010.

(c) and (d) Yes, Madam. The Organizing Committee
has estimated that it would generate revenue of around
Rs. 1708 crore from International/Domestic Broadcasting;
Sponsorship; Ticketing; Licensed Merchandise, Donations
etc.

{(e) The required details for competition and training
venues have been indicated in the enclosed Statement-l.

(f) The total estimated expenditure likely to be
incurred for holding Commonwealth Games will be about
Rs. 10555 crore.



237 Written Answers AGRAHAYANA 10, 1931 (Saka) fo Questions 238

(g) 1140 sports persons have been identified for State-wise and Statement-ll indicating the number of
training in all the disciplines of Commonwealth Games, sportspersons identified for training in each disciplines of
2010. The selection is made on All India basis and not Commonwealth Games, 2010, is enclosed.

Statement |

(Rs. in crore)

Sl.No. Implementing Agency Name of Stadium/Project Amount Amount
allocated Actually
Spent
1. Sports Authority of India/Central Jawahar Lal Nehru Stadium 961.00 458.14
Public Works Department
2. -do- Maj. Dhyan Chand National Stadium  262.00 130.56
3. -do- Indira Gandhi Stadium 669.00 312.10
4. -do- Dr. SPM Swimming Pool Complex 377.00 145.99
5. -do- Dr. Karni Singh Shooting Range 149.00 67.42
6. University of Delhi Competition/Training venues 306.41 159.00
7. Jamila Millia Islamia University Construction/Upgradation of 33.41 16.00
training venues
8. All India Tennis Association R.K. Khanna Stadium 65.65 25.32
9. Central Reserve Police Force/CPWD Kadarpur Shooting Range, Gurgaon 28.50 15.00
10. Delhi Public School/CPWD Training venue for Lawn Bowl, 1.73 050
R.K. Puram, New Delhi
1. Delhi Development Authority Games Village/Competition and 827.25 385.20
Training venues
12. Gowvt. of NCT of Delhi Competition and Training venues 412.45 228.91
13. New Delhi Municipal Committee Competition and Training venues 330.00 100.00
Statement Il 1 2 3 4
SL.No. Discipline No. of athletes Identified 4. Badminton 20 18
for training
Men Women 5. Boxing (M) 42 00
1 ) 3 4 6. Cycling 28 16
1. Archery 32 32 7. Gymnastics 23 36
2. Athletics 104 71 8. Hockey 44 39

3. Aquatics 55 50 9. Lawn Bowls 15 15
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1 2 3 4
10. Net Ball (W) 0 30
11. Rugby 7s (M) 32 00
12. Shooting 88 58
13. Squash 15 12
14. Table Tennis 19 17
15. Tennis 20 20
16. Weightlifting 32 28
17. Wrestling 56 28
18. EAD* 28 15

Total 655 485

*EAD: Elite Athletes with Disability
[English]
Ban on Book

1868. SHRI HARSH VARDHAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a book entitled ‘The Polyster Prince:
The rise of Dhirubhai Ambani’ authored by Mr. Hamish
Mcdonald a Australian was banned by the Union
Government; and

(b) if so, the year and grounds for banning this
book?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) No, Madam.

(b) Does not arise.
[Transfation]
Toll Tax System

1869. SHRI NARAYAN SINGH AMLABE:
SHRI HUKMADEO NARAYAN YADAV:
SHRI RAM SINGH KASWAN:
KUMAR!I SAROJ PANDEY:
SHR! ANANTHA VENKATARAMI REDDY:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) the number of National Highways operating under
toll tax system and toll plazas functioning thereon presently
alongwith the average distance between the toll tax
plazas, State-wise, and NH-wise;

(b) whether toll tax is uniform in all the States/National
Highways;

(c) if not, the reasons therefor alongwith the criteria
followed in this regard;

{d) whether the Government has received complaints
that certain toll plazas/companies are violating the norms
of contracts including levying toll tax despite the end of
their term;

(e) if so, the details thereof and the action taken
against them during the said period, State-wise and NH-
wise; and

(f) the steps taken/proposed to be taken by the
Government to improve toll tax system and functioning of
the toll plazas in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) The list of the National Highways where
user fee is being collected, State-wise and National
Highway-wise is enclosed as statement. The average
distance between the toll tax plazas is around 63 Km.

{b) Yes, The National Highways as per Highways
Fee (Determination of Rates and Collection) Rules, 2008,
effective since 5th December, 2008 provides for unifrom
user fee (toll) rates in respect of National Highways. These
rules are not applicable to arragements and contracts
excuted and bids invited prior to the publication of these
rules. Therefore, the user fee (toll) payable may differ at
varous toll plazas due to difference in length of the toll-
able section or due to specific agreement with Build
Operate and Transfer (BOT) operators entered into before
the National Highway Fee (Determination of Rates and
Collection) Rules, 2008 came into effect.

(c) Does not arise.
(d) No, Madam.
(e) Does not arise.

(f) The steps taken to improve toll collection system
include the following:-

() Introduction of Electronic Toll Collection System
(ETC) as pilot project.
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(i) A Committee under the Chairmanship of Chairman,
NHAI with representation from stakeholders
including users (All India Motor Transport

AGRAHAYANA 10, 1931 (Saka)
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State-wise delails of Toll plazas for the Month of Oct 2009

Congress) has been set up on 2nd January 2009
as a permanent mechanism to review, monitor
and oversee the functioning of the toll system.

S.No. NH No. Section Name of Plaza Kms. of Tollable Reach Plaza Location Length in KM
1 2 3 4 5 6
Andhra Pradesh
Public
Funded
1, 5 Ankapalli-Vishakhapatanam Agnampudi km 2.837-km 0.00 & Km 371.2 Agnampudi 40.707
Km 395.870-Km 358.00
2 5 Nadigama-lcchapuram Madapam Km. 160.00-Km. 97.00 Km. 113.650 Madapam  63.000
(New Chainage Km. 543.204- Village Distt. Srikakulam
Km 606.204)
3. 5 Icchapuram-Srikakutam Laxmipuram Km. 226.15-Km. 160.00 Km. 172.80 (Palsa 66.150
(New Chainage Village Distt.
Km. 477.054-543.204) Srikakulam)
4 5 Vijayawada-Gundugolanu Pattipadu Km. 42.50-Km. 3.4 Km 31.85 39.100
(31/8Km) (Pattipadu Village)
5. 5 Vijayawada-Gundugolanu Kalaparru Km 81.60-Km 42.5 Km 53.300 39.100
(53/3Km) (Kalaparru Village)
6. 5 Rajamundry-Tuni Krishnavaram Km 272.000-Km 187.600 Km 236.200 near 84.400
(new chainage from Km 314.883- Krishnavaram
Km 830.525)
7 5 Tuni-Ankapalli Vemapadu Km 358.00-Km 272.00 Km 304.500 89.270
(New chainage from Km 830.535- Vemapadu, Distt.
Km 741.255) Vishakhapatanam
8. 5 Vishakhapatanam- Nathavalasa Km 49.00-Km 2.837 Km. 46.5 46.340
Champawati {New chainage from Km 700.544- Nathalavasa, Distt.
Km 654.204) Vizianagaram
9. 5 Bommuru-Gondugoelanu Tanuku Km 187.6-Km. 81.6 Km 139.483, Tanuku 107.611
10. 5 Kavalli-Ongole Tagtur Km 291.00- Km 222.00 Km 277.850 72.059
Vill Tangutur
Distt. Prakasam
1. 5 Ongole-Chilkaluripet Bolapalli Km. 358.00-Km 291.00 Km 341.00 67.664
Vill Bollapally,

Distt. Prakasam




243 Written Answers DECEMBER 1, 2009 fo Questions 244
1 2 3 4 5 6
12. 5 Srikakulam-Chilakpalem Chilakpalem Km. 97.00-Km. 49.00 Km. 85.50 Chilakpalem  48.000
13. 5 Kavali-Nellore Sunnambatti Km. 222.000-Km. 161.034 Km. 200.270 60.963
Sunnambatti Vilage
14. 7 Kadtal-Armur Gamjal Km.278.00-Km. 308.00 Gamial 30.900
15. 7 Adloor Yellareddy-Gundla Manoharabad Km. 368.255-Km 471.331 Km. 443.713 103.076
Pochampally Manoharabad
SPV
16. SR Convent Junction to 12.000
laayapa Temple (VPCP)
BOT
17. 5 Tada-Nellore Nellore, km. 52.8 - km 163.6 Km 86.00 Sullurpet, 110.517
Budanam & Km 124.40 Budhanam
Sullurpet and Km 155.30
Venkatachalam
18. 9 Nandigama-Vijayawada Keesara km. 217.00-km 265.00 Km. 226.40 Keesara 48.000
19. 5 Thondapali-Jedcherla Km. 22.30- km 80.50 Km 54.00 58.006
20. 5 Chilkaluripet-Vijayawada Kaza Km. 354.775-Km 434.150 Km 416.8 Kaza 83.000
21. 7 Jatcherla-Kotakatta Km. 80.050-Km 135.469 Km 114.087 55.740
Bihar
Public
Funded
22, 2 Barun-Barachatti Sau-kala Km 140.00-Km 240.00 Km 200.100 100.000
Vill. Sawkala
Bridges
23. 57 Gosaghat Bridge Km. 7
Gujarat
Public
Funded
24, 8 Ratanpur-Himatnagar Vantada Km. 388.180-Km. 443.00 Km 416.00 Vantada 54.820
Distt. Sabarkantha
25. 8 Himmatnagar-Chiloda Kathpur Km. 443.00-Km. 495.00 Km. 472,035 Kathpura ~ 52.000
2. 8B Porbandar-Bhiladi Vanana Km. 2.00-Km. 52.50 Km 10.755 Vanana Town 50.500
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1 2 3 4 5 6
27. B8A Samakhayali-Gandhidham Samkhayali Km 306-Km 362.16 Km 309 Samakhayali 56.160
28. 15 Radhanpur-Adesar Varahi Km. 138.80 - Km. 217.00 Km 160.0 Varahi 78.200
29. 14 Radhanpur-Palanpur Bhiladi Km. 348.00-Km 458.00 Km 403.00 Bhiladi 110.000
30. 8B Bhiladi-Jatpur Dumayani Km. 52.50-Km. 117.60 Km. 52.215 Dumiyani 64.500
3. 15 Adesar-Samakhayali Makhe! Km. 217.00-Km 281.30 At Km 226 Makhel 64.300
32. BA Bamanbore-Garamore Vaghasia Km.182.60-Km 254.00 Km 213.1 Vaghasia 71.987
33. 14 Palanpur/Khemana-Aburoad Khemana Km. 340.00-Km 295.00 Km 338.23 Khemana 45.000
SPV
34.  NEA AV Expressway Phase | Ahmedabad and Km.0.00-km 43.4 km. 2.616 43.400
AUDA Ringroad
35.  NE- AV Expressway Phase If Nadiad, Anand & Km. 43.40-Km 93.302 86.1 plus two side 49.902
Vadodara plazas at Km 43.855
(Nadiad) and Km 58.616
{Anand)
36. 8 Ahemdabad Vadodara Vasad 88.850
BOT
37. 8 Jetpur-Gondal-Rajkot Km. 117.00-Km 185.00 Km 120.50 Pithadia &  67.127
Km 156.80 Bharudi
38. 8 Jaipur-Mahua Km 119.567-Km 174.296 109.088
39. 8 Chalthan-Wagaldhara Boriach Km 263.4-Km 318.6 Km 297.360 Boriach 55.200
40. 8 Wagaldhara-Kajali Bhagwada Km 318.60-Km 381.60 Km 356.200 Bhagwada  63.000
41, 8 Bharuch-Surat Choriyasi Km. 198.00-Km.263.00 Choriyasi at Km 245.750 65.000
42, 8 Vadodara Bharuch Bharthana Km 108.7-Km 192 Km 157.20 83.300
Haryana
Public
Funded
43. 2 Badarpur-Kosi Srinagar Km. 18.8-Km.108.9 Km. 72 Srinagar 90.100
BOT
44, 1 Panipat Elevated Km. 86.00-Km. 96.00 10.000
45. 1 Panipat-Ambala Karnal Km. 96-Km 206 Km 146.40 Km 110.000
(earlier at 132 Karnal)
46. 8 Delhi-Gurgaon Km. 14.30-Km. 42.00 Km 24.0, Km 4200 &  27.700

side plaza at Km 19.10
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1 3 4 5 6
Jharkhand
Public
Funded
47. Barachatti-Gorahar Rasoiyadhamna  Km. 240.00-Km. 320.00 Km. 279.425 Rasaiya 80.000
' Dhamna, Distt.
Hazaribagh
48. Barwa-Adda-Panagarh Garui Km. 398.75-Km. 515.236 Km 454.8 Garui 116.486
Karnataka
Public
Funded
49 Belgam-Maharashtra Border  kognoli Km 592.24-Km 53 Km 591.24 Kognoli 55.240
50. Hirebagewadi-Hattargi Hattargi Km 537.00-Km 483.60 Km. 533.77 Hattargi 51.600
51. Hirebagewadi-Dharwad Hirebagewadi Km 483.60-Km 433.10  50.500
Km. 483.600
Hirebagewadi
52. Anthrasanahally-Tavarakere Karajeevanahally Km. 132.00-Km 72.00 Km 104.530 60.000
Karajeevanahally
53. Gabbur-Devegiri Bankapur Km. 404.00-Km. 340.00 Km 352.550 Bankapur  64.000
54. Tavarekere-Daddasidanahally ~ Guilalu Km 189.00-Km. 132.00 Km. 172.767 Guilalu 57.000
BOT
55. Tumkar-Neelmangla Km. 29.5-Km. 62.0 Km 30.0 Neelmangla &  32.500
km 61.0 Tumkur
Maharashtra
Public
Funded
56. Satara-Khandala Anewadi Km. 772.00-Km 725.00 Km 748.600 47.000
Anewadi Village
57. Westerly Diversion Khedshivapuram  Km. 2.80-Km. 30.0 & Km 819.240 80.700
‘ km 834.50-km 781.00 {Khedshivapur
Vill. Distt Pune)
58. Amravati Bypass Amravati Bypass Km. 149.747-Km 166.0 Km 1.3 & km 16.550 17.500
Bridges
59. Khooni Bridge Km. 150.00
60. Wagadhi Nallah Bridge
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1 2 3 4 5 6
SPY
61. 484B Jawahar Lal Nehru Km. 5.000 to Km. 26.987 Km. 13.050 (Chirle) 30.000
Port Trust (A1-E Section) and and another at
Km. 0.00 to Km 4.400 Km 23.250
{D-G Section) and from {Karanajade)
KM. 106.000 to Km 109.500
BOT
62. 4 Satara-Kagal Taswade and Km. 592.240-Km725.00 Km. 634.5 & 132.760
Kini Km 694.150
63. 8 Manor-Dahisar Khanwade Km. 439.00-Km. 502.00 Km 474.1 63.000
Shirshad
64. 6 - Kondhali-Talegaon Amravati Km. 50.00-Km 100.00 Km 76.00 49,522
{Karjana}
65. 8 Kajali-Manor Charoti Km. 381.6-Km 439.0 Km. 420.34 57.400
Charoti
66. 3 Pimpalgaon-Dhule Km. 380.00-Km 265.00 Km. 356.715 99.000
Chandwal &
Km 268.632
Dhule
Madhya Pradesh
Public
Funded
67. 3 Agra-Dholpur Baretha Km. 8.00- Km 51 Km 29 Baretha 43.000
68. 3 Agra-Gwalior Choundha Km 61.00-Km 103.00 Km 85.870 Village 42.000
Choundha, Distt. Morana
69. 25 Amola-Jhansi Bypass Raksa Km. 30.00-Km 90.00 At Km 80 Raksa 60.000
70.  76&25 Raj/Mp Boarder-Amola Vill Ramnagar Km. 579.00 to km 610.00 Ramnagar 68.000
of NH-76, Shivpuri bypass
taking oft at km 610.00 of
NH-76 and merging at
km 15.00 of NH-25 and
15,00 -km 30.00 of NH-25
including 22.00 km of
shivpuri bypass
BOT
. 3 Guna Bypass Km 319.700-km 332.100 14.000

72. 3 Indore-Khalghat Km 12.60-Km. 84.70 Km 82.800 77.550
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Orissa
Public
Funded
73. 5 Bhubaneswar-Cuttack-Jagatour - Manguli Km 402.010-Km 53.124 Km 34.624 70.000
(New chainage (km 245.50
297.00- 227.00) New Manguli)
74, 5 Chetia-Bhadrak Panikholi Km. 53.124-Km 123.124 Km 88.435 70.000
(New chainage Km 227.00- (km. 191.698
Km 157.00) New Panikholi)
75. 5 Sunakhala-Bhubaneswar Gangapada Km 337.01-Km 402.01 Km 398.85 Gangapada  65.000
SPV
76.  5A Chandikhol-Paradip Srirampur 76.588
Punjab
BOT
7. 1 Khanna-dJalandhar Ladowal Km. 272-km 372 Km 328.05 Lodowal 115.100
(earlier at Km 296
Doraha)
78. 1 Ambala-Khanna Sambhu Km. 206-km 272 Km 213.300 Sambhu 66.000
79. 1 Ambala-Zirakpur Km. 5.735-Km 39.960 of Km 23.100 Dappar 33.011
NH 22 & Km 0.00-
Km 0.871 of NH 21
Rajasthan
Public
Funded
80. 79&79A  Kishangarh-Bhilwara Kavalias Km 0.00-Km 35.00 & Km 80.800 Kavalias 101.000
Km 15.00- Km 81.00
81, 79 Bhilwara-Chittorgarh Jojro Ka Kheda Km 81.00-Km 163.900 Km 163.650 Jojro 82.900
Ka Kheda
82. 76 Rithola-Udaipur Narayanpura Km 213-Km 113.830 Km 166.00 Nayanpura  99.170
83. 8 Udaipur-Kherwara Paduna Km. 278.00-Km 348.00 Km 311.100 Paduna 70.000
Village
84, 8 Kherwara-Ratanpur Khandi Obri Km 348.00-Km 388.180 Km. 348.450 (Khandi 40.180
Obri Upla Falla Village)
85. 76 Chittorgarh-Bichoor Bassi Km 213.00-Km 269.00 Km 237.629, Bassi Vil.  53.000
86. 76 Bichoor-Bijoliya Aroli Km 269.00-Km 325.00 Km 294.469, Aroli Vil.  54.000
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87. 76 Bijoliya-Kharipur Dhaneshwar Km 325.00-Km 381.0 Km 340.979, 53.500
Dhaneshwar Vil.
88. 76 Pindwara-Jaswantgarh Malera Km 0.000-Km 57.000 Km 11.200 Pindwara 57.000
89. 76 Gadawali River-Raj/MP Mundiyar Km 491.722-Km 559.214 Mundiyar 67.492
Boarder
9. 76 Kota Bypass-Derumata Temple Simliya Km 406.00-Km 449.150 Simliya/Baran 4268
{new chainage Km 388.263-
Km 430.943)
91. 76 Derumata Temple- Fatehpur Km 449.150-Km 509.00 Km 479 Fatehpur 60.779
Gadawali River (new chainage Km 430.943-
Km 491.722)
92, 14 Abu road-Pindwara Undvariya Km 295.00-Km 248.70 Km 270.25, Undvariya  46.300
Distt. Sirohi
Bridges
9. 8 ROB Kishangarh 367.320 to 368.483 Km 368.02
BOT
94, 8 Kotputli-Jaipur Bypass Manoherpur Km 162.5-Km 220 Km 211 Manoharpur 57.500
95. 8 Gurgaon-Kotputli Shajhanpur Km 42.0-Km 1625 Km 115 Shahjahanpur  119.800
96. 8 Jaipur Bypass Phase | Daulatpura Phase | taking off at Km 246 At km 13.20 from 48.400
and Il of NH 11 and Joining at Hamara on Jaipur
Km 273.5 of NH 8 length 13.7 bypass phase Il
Km & Phase Ii taking off at
Km 220 of NH 8 & joining at
Km 246.00 of NH 11
length 34.70 Km)
97. 8 Jaipur-Kishangarh Km 273.50-Km 363.885 Km 286.450 Jaipur & 90.385
Km 360.20 Kishangarh
98. 1" Agra-Bharatpur Korai Km 17.756-Km 63.000 Km 30.300 Korai 44.500
99. 11 Bharatpur-Mahua Km 63.000-Km 120.000 Km 64.570 & km 98.500 57.000
Tamil Nadu
Public
Funded
100. 4 Kanchipuram-Walajapet Chennasamudram Km 107.200-Km 60.100 Km 104.99 47115
Chennasamudram
101. 7 Hosour-Krishnagiri Krishnagiri Km. 34.00-Km 89.00 Km 88.481 Krishnagiri  55.000
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102. 46 Krishnagiri-Ambur Ambur 89.00 to 92.380 & Km 46.850 Timmampet  73.380
km 0.00 to 70.00
103. 46 Ambur-Walajahpet Pallikonda Km 70.00-Km 145.352 Km. 78.201 Pallikonda  78.201
Distt Vellore
104. 4 Kanchipuram-Chennai Sriperumbudur ~ Km 60.10-Km 13.80 Km 37.80 Sriperumpudur 46.300
105. 45 Tambaram-Tindivaram Parinur Km. 28.00-Km 74.50 Km 52.820 (Paranur) 46.500
106. 45 Tambaram-Tindivaram Athur Km 74.50-Km 121.00 Km 103.500 (Athur) 46.500
107. 45 Chennai Bypass Chennai Km 0.00 to Km 19.17 Km 16 19.170
Bypass Phase-| (taking off at Km 28.00
of NH No. 45 and joining at
Km 13.80 of NH 4)
BOT
108. 7 Krishnagiri-Thopurghat Km 94.00-Km 163.400 Km 154.440 69.400
109. 7 Omallur-Namakkal Km 207.05-Km 248.625 Km 191.800 49.425
110. 45 Tindivanam-Ulundurpet Km 121.00-Km 192.25 72.900
", 7 Dindigul Bypass- Km 373.725-Km 426.600 Km 398.500 53.049
Samyanallore (Project Chainage Km 368.147-
Km 421.196)
12. 45 Ulundurpet-Padalur Km 192.25-Km 285.00 Km 192.750 & 93.894
Km 244.00
13. &7 Kumarapalayam Bypass- Chengapalli Km 53.00-Km 100 Km 88.287 48.510
Chengapalli (newchainage Km 53.525-
Km 102.035)
4. 7 Namakkal-Karur Karur Km 248.625-Km 292.600 41.370
15. 5 Chennai-Tada Km 11.00-Km 54.40 km 27.00/km 21.625 43.400
Uttar Pradesh
Public
Funded
16. 2 Kosi-Agra Mahuvan Km 108.9-Km 198 Km 164.55 Mahuvan 90.100
17, 2 Rampur Thariwan- Kokhraj Katoghan Km 100.00-Km 158.00 Km 120.50 Katoghan 58.000
18. 2 Sikendera -Bhaunti Sikendera Km 393.0-Km 470.00 Km 2.80 from Km 61.000
393.00 Sikendera
19. 2 Handia-Rajatalab Lalanagar Km 245.00-Km 317.00 km 279.12, Lalanagar 72.000
120. 2 Varanasi-Monia VRM Bypass Km 317.0-Km 46.00 Km 12,00 of VRM bypass 57.00
121, 2 Monia-Barun Sasaram km 65.00-km 140.00 km 111.00, Sasaram 75.000
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122. 2 Etawah-Sikendera Anantram Km. 321.10-Km 393.00 Km 351.50 Anantram 72.825

123. 24 Ghaziabad- Hapur & Dasna Km 27.643-Km 48.638 & Km. 29.30 Dasna 32.245

Hapur Bypass Bypass of 11.250 km.

124, 2 Shikohabad-Etawah Semra Atikabad Km 250.50-Km 321.10 Km 285.0 Semra, Atikabad72.940

125. 25 Lucknow-Kanpur Nawabganj Km 11.00-Km 59.00 Km 39.00 Nawabganj 48.000

126. 2 Bhaunti-Fatehpur Purwameer Km 457.377-Km 508.877 Purwameer 51.500

127. 2 Tundla-Makhanpur Tundla Km 219.00-Km 250.500 Tundla 31.500

Bridges

128. 2 Shastri Bridge Km. 214.000-Km 216.000 Km 213.350

129. 27 Cable stay Bridge at Naini Km 0.00-Km 5410 Km 1.600 5.410

130. 24 Kali Nadi Bridge Km 60 Km 60

131.  28C Ghagraghat Bridge Km 61.000

SPV

132. 24 Moradabad Bypass TP and TP-Il  Starting at km 148.43 of 18.220

NH 24 and rejoining at km 166.65
West Bengal

Public

Funded

133. 2 Budbud-Pulsit Palsit Km 525.853-Km 587.853 Km 585.692 Palsit 62.000
Distt. Bardvan

134. 2 Palsit-Dankuni Dankuni Km 587.853-Km 651.602 Km 646.005 Dankuni 63.749

135. 60 Dantun-Kharagpur Rampura Km. 69.450-Km 119.737 Km 103.490 Rampura 50.287

136. 6 Kolaghat-Kharagpur Debra Km 74.10-Km 129.61 Km 112.695, Debra 55.510

137. 6 Dankuni-Kolaghat Jaladhulagori Km 18.50-Km 72.00 Km 35.250 in 53.500
Jaladhulagori

138. 60 Dantan-Balasore Santoshpura Km 69.450-Km 0.00 Km 35.400 Vil 69.450
Santoshpur

BOT

139. Vivekanand Bridge 6.000

Chhattisgarh
BOT
140. 6 Durg Bypass Starting at km 308.6 of NH 6 18.000

and rejoining at km 323.6
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Committee on MSME

1870. SHRI RAJIV RANJAN SINGH a#as LALAN
SINGH:
SHRI JAGDISH SHARMA:
SHRI SARVEY SATYANARAYANA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Reserve Bank of India has constituted
a committee headed by Shri K.C. Chakraverti to present
a report on the financial staus of Micro, Small and Medium
Enterprises (MSMEs) in the country;

(b) if so, whether the said committee has since
submitted its report;

(c) if so, the details of the findings thereof and the
action plan formulated thereon;

(d) whether the Government has constituted any task
force to look into the problems being faced by MSMEs;
and

(e) if so, the details alongwith the action taken
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL):

(a) to (c) The Reserve Bank of India (RBI) constituted
a Working Group under the chairmanship of Dr. K.C.
Chakraverti, the then Chairman and Managing Director,
Punjab National Bank in June 2007 to suggest measures
for improving credit flow to the Micro, Small and Medium
Enterprises (MSME) sector as well as measures for early
implementation of rehabilitation/nurshing of sick MSMEs.
The Working Group submitted its report in April 2008
which contained various recommendations for timely and
adequate flow of credit, timely detection and remedial
action with respect to incipient sickness, rehabilitation of
sick MSMEs, etc. Based on the recommendations of the
Working Group, the RBI has issued circular to all
scheduled commercial banks on May 4, 2009 advising
them, /nfer akia, to undertake a review and put in place
loan policy governing extension of credit facilities,
restructuring/rehabilitation policy for revival of potentially
viable sick units/enterprises and non-discretionary One
Time Settlement scheme for recovery of non-performing
loans for the micro and small enterprises (MSE) sector.

(d) and (e) A High Level Task Force under the
chairmanship of the Principal Secretary to the Prime
Minister has been constituted to address the issues of
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MSME sector. The Task Force has so far held five
meetings with the stakeholders (including MSME
Associations) to deliberate on the issues confronting the
sector.

[English]
Sugar Production

1871. SHRI SANJAY DHOTRE:
SHRI A. GANESHAMURTHI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether a typical sugar cycle from onset to
termination leads to periodic peak and lower production
of sugar;

(b) if so, the details thereof;

(c) whether the Government has initiated any steps
to break this cycle and stabilise the cultivation of
sugarcane crop, production of sugar and prices of sugar
in the country;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY. OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) Historically, sugar production in India has been cyclic
in nature. Every peak production year is followed by a
low production year two or three years later. The course
of a typical sugar cycle, from onset to termination, as
summarized by the High Powered Committee on sugar
industry, [Mahajan Committee] is given in the enclosed
Statement.

(c) to (e) The Central Government has fixed the
‘Fair and Remunerative Price (FRP), of sugarcane for
2009-10 sugar season under the provisions of the
Sugarcane (Control} Order, 1966 at Rs. 129.84 per
quintal linked to a basic recovery rate of 9.5% subject
to premium of Rs. 1.37 for every 0.1% increase in the
recovery above that level as against the earlier practice
of fixing the Statutory Minimum Price (SMP). The SMP
for 2008-09 sugar season was Rs. 81.18 per quintal
linked to a basic recovery rate of 9% subject to premium
of Rs. 0.90 for every 0.1% increase in the recovery
above that level. It may help in breaking the cycle and
stabilizing cultivation of sugarcane crop, production of
sugar and prices of sugar in the country.
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Statement

The course of a typical sugar cycle as summarized
by the High Powered Committee on sugar industry
[Mahajan Committee]

“Starting from a normal year when factories are able
to crush the cane within the normal season and
there are no major arrears of cane price, the farmers
tend to plant larger area under sugarcane since the
sugarcane is relatively a more profitable crop and
also use more inputs. This leads to increase in
sugarcane production. The mills tend to get larger
share of these increased supplies. Sugar production,
therefore, goes up. After two or three years of good
sugar production, the production with the carry-over
stocks outpaces the demand for internal
consumption. Although the Government through its
mechanism of release for freesale sugar tries to
cushion the impact of this higher production it does
lead to lowering of freesale market prices. Excessive
production of cane relative to the cane crushing
capacity leads to lengthening of the crushing period.
A large number of farmers have to wait till hot
months of May and June before their cane can be
crushed. A large accumulation. of stocks with the
mills leads to accumulation of cane price arrears.
The farmers thus tend to suffer both because of
driage of cane and delays in receipt of their
payments. They, therefore, tend to switch over to
alternative crops. Non-payment of cane price by the
mills also adversely affects their financial resources
and they have to reduce the use of inputs. The
resultant reduction in yield coupled with reduction in
area leads to reduction in sugarcane production in
the subsequent years. Since about 50 % of area is
under ratoon, the effect is spilled over two years as
farmers would pull out ratoon only under extreme
situations. Since the gur and Khandsari industry tend
to maintain their crushing and in some cases even
increase it during the period of shortage, because
production of khansari/gur become more
remunerative due to increase in price of Khandsari
and gur in line with increase in price of sugar, the
sugar production falls more than proportionately due
to the fall in sugarcane production. The accumulated
stocks then get used up for free sale and prices
tend to firm up. The cane arrears are gradually
liguidated and the conditions are thus created for
another round of expansion in sugarcane and sugar
production.”
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Grain Banks

1872. SHRI INDER SINGH NAMDHARI:
SHRI MUKESH BHAIRAVDANJI GADHVI:
SHRI ANURAG SINGH THAKUR:
SHR! VIRENDER KASHYAP:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has set up/proposes to
set up village grain banks in the country;

(b) if so, the number of districts where village grain
banks have been set up or are likely to be setup, State-
wise;

(c) whether foodgrains are to be distributed through
these village grain banks to the families living below
poverty line;

(d) if so, the total quantum of foodgrains proposed
to be distributed every year;

(e) whether any impact evaluation of the scheme
has been carried out by the Government recently; and

(f) if so, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
{f) The Government is implementing a scheme for ‘setting
up of Village Grain Banks in chronically food scarce
areas for Below Poverty Line/Antyodaya Anna Yojna
families to provide safeguard against starvation during
natural calamity or lean season. As per guidelines of
the Scheme, about 30-40 Below Poverty Line/Antyodaya
Anna Yojna families may form a grain bank. Such families
who are in need of foodgrains can borrow food grains
from such village grain banks set up in their villages.
Government of India allocates food grains to State
Governments free of cost for VGBs.

Based on the requests received from the States, so
far 18,506 Village Grain Banks have been sanctioned in
20 States by the Department of Food and Public
Distribution since 2005-06. However, so far 11,245 Village
Grain Banks have been set up as reported by State
Governments. A statement showing number of Village
Grain Banks sanctioned by the Department and
established is enclosed. Information on district-wise



263 Written Answers

number of village grain banks set up by the State
Governments as not been maintained in Department of
Food & Public Distribution.

The total quantum of food grains allocated every
year under the scheme for loaning to VGB member
families depends upon receipt of proposals from the State
Governments and their sanction.

Evaluation of the Village Grain Bank Scheme has
been entrusted to an independent agency during the
current year and is in progress.

Statement

Statement Showing Number of Village Grain Banks
(VGBs) Sanctioned by Department of Food and
Public Distribution & Established as Reported
by State Governments

Name of State Total VGB's  Total VGBs set up
sanctioned by the States
Maharashtra 1,377 1,101
Andhra Pradesh 6,585 4,957
West Bengal 820 420
Bihar 415 _
Guijarat 354 226
Madhya Pradesh 2,784 1,285
Orissa 500 240
Tripura 39 13
Rajasthan 550 _
Kerala 387 _
Chhattisgarh 1,904 1,904
Jharkhand 583 _
Meghalaya 44 40
Uttar Pradesh 1,281 500
Assam 100 67
Sikkim 80 _
Himanchal Pradesh 55 _
Nagaland 300 300
Uttarakhand 55 _
Manipur 293 192
Total 18,506 11,245
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Community Radio and Television

1873. SHRI P.T. THOMAS: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government proposes to set up
community Radio and Television Stations in the country
including remote areas for the benefit of women and
students;

(b) if so, the details thereof; and

(c) the details of the stake holders/Self-Help Groups
(SHQG) likely to be involved in the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (CHOUDHURY
MOHAN JATUA): (a) No, Madam.

(b) Question does not arise in view of reply given
at (a) above.

(c) The Government has formulated a Policy on
Community Radio whereby Educational Institutions, ‘Non-
profit’ organizations like civil society and voluntary
organizations, State Agricultural Universities, ICAR
institutions, Krishi Vigyan Kendras, Registered Societies
and autonomous Bodies and Public Trusts registered
under Societies Act or any other such act relevant for
the purpose, can apply for grant of permission to set up
Community radio Stations subject to fulfillment of the
conditions laid down in the Policy guidelines. The details
are available in this Ministry’s website: www.mib.nic.in.

Preparation for Commonweaith Games, 2010

1874. SHRIMATI MANEKA GANDHI:
SHRI NAVEEN JINDAL:
SHRI VARUN GANDHI:
SHRI SAJJAN VERMA:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether preparations for the Commonwealth
Games, 2010 are expected to be completed within the
scheduled time;

(b) if so, the status of progress made by the
Government in regard to construction of sports stadia/
accommodation arrangement. etc., project-wise and the
time by which all the preparations care likely ‘to be
completed;
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(c) the number of foreign Sports persons and
spectators expected to come and the facilities made
available for hosting them;

(d) the details of the events in which Indian sports
persons are likely to participate;

(e) the details of steps taken/proposed to be taken
by the Government to provide world class arrangements
to improve the performance of the Indian sports persons;
and

(f) the time by which selection of sport persons and
providing of training camps are likely to be made?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(@) and (b) Yes, Madam. After obtaining the necessary
regulatory clearances from the concerned agencies, the
sports infrastructure work on the different venues of the
Commonwealth Games was commenced. There have
been instances of delays in a few projects for which
‘Recovery Schedules’ have been prepared. The work at
all the venues is progressing at a rapid pace and will
be completed well in time for the Games. The completion
schedules of ‘various stadia/Games Village has ‘been
indicated in the enclosed Statement.
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(c) About 8000 sportspersons are expected to come
from abroad. 100,000 visitors are also expected for the
Commonwealth Games. While the sportspersons would
be accommodated in the Games Village, which will have
all the modern facilities, arrangements are being made
to augment the existing availability of hotel room in NCR
for the visitors.

(d) The Indian sports persons would be participating
in all the disciplines of CWG wiz. Archery, Athletics,
Aquatics, Badminton, Boxing(M), Cycling, Gymnastics,
Hockey, Lawn Bowls, Netball (W), Rugby 7s(M) Shooting,
Squash, Table Tennis Tennis, Weightlifting, Wrestling, Elite
Athletes with Disability (Athletics, Power lifting, Table
Tennis and Swimming).

(e) and (f) To improve the performance of the Indian
Contingent in the Commonwealth Games, 2010, a
Scheme for Preparation of Indian Team for
Commonwealth Games, 2010 with allocation of
Rs. 678.00 crore (2008-09 to 2010-11) is being
implemented for providing training to elite sportspersons
in all the disciplines of the Commonwealth Games, 2010.
1140 sports persons have already been indentified and
they are undergoing training in India and abroad including
participation in competitions.

Statement
Si.No. Venue Events Date of Completion
1 2 3 4
1. Jawaharlal Nehru Stadium Athletics 30-Jun-2010
Weightlifting 15-Feb-2010
Lawn Bowls 15-Feb-2010
Gymnastics 31-Mar-2010
2. Indira Gandhi Stadium Cycling 31-Mar-2010
Wirestling 28-Feb-2010
3. MDC National Stadium Hockey 15-Dec-2009
4. SPM Swimming Pool Complex Swimming 31-Mar-2010
5. (i) Karni Singh Shooting Shooting (i) 15-Dec-2009
(i) Big Bore Shooting Range, (i) 30-Dec-2009
Kadarpur, Gurgaon
6. R.K. Khanna Tennis Complex Lawn Tennis 15-Mar-2010
7. Delhi University Rugby 15-Mar-2010
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8. Thyagraja Sports Complex Netball 31-Dec-2009

9. Siri Fort Sports Complex (i} Badminton 31-Mar-2010
(i) Squash

10. Yamuna Sports Complex Table Tennis 28-Feb-2010

11. Talkatora Indoor Stadium Archery 28-Feb-2010

12. Talkatora Indoor Stadium Boxing 31-Dec-2009

13. Games Village Residential 31-Mar-2010
Apartments

Pulses Production

1875. SHRI GURUDAS DASGUPTA:
SHRI P. LINGAM:
SHRI PONNAM PRABHAKAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether India is the largest producer and importer
of pulses in the world;

(b) if so, the details thereof;

(c) whether the per acre produce of pulses in the
country is very less and is stagnating;

(d) if so, the details thereof;

(e) the details of pulse production per acre in the
country and the reasons for less yield alongwith the
comparative data of per acre pulse production of pulses
in other countries including steps taken to increase per
capita availability of pulses in the country;

(f) whether in a recent study by the Tata
Management Group has revealed that the country can
increase pulse production by adopting better cultivation
practices; and

(g) it so, the details of the findings of the said
study alongwith the reaction of the Government thereon
including steps taken to remove the stagnation in the
pulse production?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE

MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam.

(b) The details of production of pulses in the country
vis-a-vis major pulse growing countries in the world is
given below:

1. Production of pulses

(Production 000 MT)

Sl. Countries Years
No. 2004-05 2005-06 2006-07 2007-08
1. India 13129.5 13384.4 141975 147615

2. France 2091.0 1754.0 1347.0 890.50
3. uUsA 1559.0 2171.0 2082.0 2104.49
4. Canada 4298.0 45900 3701.0 4181.10
5. China 4925.0 5232.0 5548.0 3777.00

2. Import of pulses

Year Quantity Value
(in million tones) (Rs. in corers)

2004-05 1.339 1777.58
2005-06 1.695 2476.25
2006-07 2.270 3891.91
2007-08 2.791 5278.02

(c) Yes, Madam. Per acre produce of pulses in the
country is less compared to other major producers.
However, the productivity is steadily increasing.
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(d) and (e) The pulses production in the country
during 2007-08 is 625 Kg/ha. The main reasons for less
productivity of pulses in the country includes; (i) The
pulses are grown on the marginal and sub marginal
lands of the farmers and about 85% of the pulses, grown
both during Kharif and rabi ,are rainfed. Pulse crops are
mainly grown by the resource poor small and marginal
farmers of the country, (i) Inadequate seed availability
and low seed Replacement Rate, (i) Minimum input
application, (iv} High incidence of pests and diseases,
(v) Poor crop management, (vi) Inadequate transfer of
technology programme (vii) Poor storage, processing and
marketing facilities, (viii} Crop damage due to blue bull,
(ix) Lack of incentives to the farmers for cultivation,
(x) Pulses are genetically low yielding and less input
responsive as compared to other cereals and oilseeds,
(xi) Lack of proper marketing infrastructure and high
fluctuating price which leads to uncertainty in economic
returns.

The comparative data of per ha pulse production
achieved in other pulse producing countries is indicated
here under:

(yield Kg/ha)

Sl. Countries Years

No. 2004-05 2005-06 2006-07 2007-08
1. India 577 598 312 625
2. France 4555 3995 3454 3711
3. USA 1812 1884 1721 1908
4. Canada 2016 1998 1808 1804
5. China 1632 1580 1644 1752

(f) and (g) Tata Strategic Management Group
published an article in this regards in the Business
standard on September 24, 2009. The Group has
suggested some measures like Market development and
ensuring profitability, encouraging production of pulses
in rice fallow and intercropping, use of HYVs and
improving seed replacement rate, proper pest and nutrient
management, provision of schedule and controlled
irrigation and prevention of post harvest losses.

Most of the suggested measures are already
included in the Centrally Sponsored Puises Development
Programme. At present two centrally sponsored schemes
namely ISOPOM and National Food Security Mission-
pulses programme are being implemented in 14 major
pulses growing states for increasing the pulses production
in the country. Moreover, pulses development programme
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in non-NFSM/ISOPOM states/districts is also being
implemented under (revised)Macro Management mode
of Agriculture (MMA) and Rashtriya Krishi Vikas Yojna
(RKVY).

Under these schemes assistance is being provided
to farmers for purchase of Breeder seed, production of
foundation & certified seed, distribution of certified seeds,
Integrated nutrient management including gypsum, lime,
micronutrients & Biofertilizers integrated pest management
for management of diseases and pests, incentive for
distribution of farm machinery including seed drills, multi
crop planters, rotavators, water lifting and moisture saving
devices, transfer of technology through demonstration &
Training, Contract Research for development of recent
crop production technology including varietal development
and assistance for Pilot project on tackling the menace
of Blue bull (Neel Gai) is also provided under NFSM
pulses.

Co-ordination Between Intelligence Agencies

1876. SHRI AMARNATH PRADHAN:
SHRI JAI PRAKASH AGARWAL.:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has any proposal to
set up a mechanism for coordination between different
intelligence agencies in the country and to share
intelligence inputs with PMFs and State Police to tackle
Maoist and naxalites;

(b} if so, the details thereof;

(c) whether the Union Government has received any
request from various State Governments to grant more
funds for modernisation of the Police Forces including
Government of Kerala; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) As part of an ongoing
exercise several steps have been taken to strengthen
and upgrade the capabilities of intelligence agencies both
at the Central level and the State level, as well as to
enhance information sharing and operational coordination
between the Central agencies and the State
Governments. The Multi-Agency Centre in the intelligence
Bureau has been strengthened and re-organized to
enable it to function on 24X7 basis. An executive order
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has been issued on 31.12.2008 under which Multi-Agency
Centre (MAC), has been obliged to share intelligence
with all other agencies, including agencies of the State
Government, Union Territories Likewise, all other agencies
have been obliged to share intelligence with MAC.
Representatives of the Member Agencies of the MAC
meet regular to undertake threat assessment.

(c) and (d) Request are received from various State
Governments from time for additional funds from Central
Government for modernization of the Police Forces. On
the basis of overall allocation and existing guidelines,
Rs. 1065.22 crore was released to the States in 2006-
07; Rs. 1247.36 crore in 2007-08; Rs. 1157.64 crore in
2008-09 and Rs. 569.37 crore in the current year to
various States.

[Translation]
Modernisation of Jalils

1877. SHRIMATI YASHODHARA RAJE SCINDIA:
SHRI KODIKKUNNIL SURESH:
DR. KIRODI! LAL MEENA:
PROF. RANJAN PRASAD YADAV:
SHRI TATHAGATA SATPATHY:
SHRI KHILADI LAL BAIRWA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether most of the jails in the country are
overcrowded and mismanaged;
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(b) if so, the details thereof alongwith the total number
of jails in the country indicating their capacity and
undertrials lodged in excess;

{(c) whether the Union Government has held any
discussion with the State Governments to tackle the
problem;

(d) if so, the details thereof and outcome of the
discussions;

(e) whether the Government has received any
proposal from various State Governments regarding
modernisation and decongestion of jails;

(f) if so, the details thereof;

(9) whether a proposal for the modernisation of jails
had earlier been rejected by the Ministry of Finance; and

(h) if so, the reasons therefor and steps taken to
address the reservations of the Ministry of Finance?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) As
per data compiled by the National Crime Record Bureau
(NCRB), the total number of jails in the country at the
end of 2007 were 1276. The total authorized capacities
of these jails were 277304. However, against this, the
total prison population were 3,76,396. Thus the
overcrowding in Indian prisons exists to the extent of
135.7%.

Various categories of jails, their capacity, population
and occupancy rate is given as under:

Type of jail No.of jail Capacity No. of inmates Occupancy rate
Central jails 113 123079 166047 134.9
District jails 309 103853 157731 151.9
Sub jails 769 37532 42263 112.6
Women jails 16 3047 2777 91.1
Borstal School 10 1602 737 46
Open jails 28 3076 2346 76.3
Special jails 25 4649 4038 86.9
Others 6 466 457 98.1
Total 1276 277304 376396 135.7
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(c) to (f) Yes Madam. An all India Conference of Jail
Ministers/Secretary (Jails)/DGs and IG (Prisons) of State/
UT was held in April 2008. During the conference, decision
were taken to address inter-alia, the following issues
relating to the prisons.

(a) overcrowding prisons.

(b) improving living conditions by providing basic
sanitation and sewage facilities,

{c) undertaking correctional administration measures
for rehabilitation and reformation of prisoners,

(d) providing technical and vocational training to the
prison inmates,

(e) modernisation and technological upgradation of
prisons so as to provide better administration
and improve the security system of prisons,

(f) training of prison staff for improving
administration,

The State Governments/UTs have sent proposals
seeking financial assistance to address the aforesaid
issues.

(g) and (h) Considering the demand of various States
for granting further financial assistance for construction of
new jails/additional barracks so as to address the problem
of overcrowding, proposal for 2nd phase of scheme of
modernisation of prisons was formulated by Ministry of
Home Affairs. The proposal was examined by the
Committee of Non-Plan Expenditure (CNE) in the Ministry
of Finance. As outcome of CNE meeting it was decided
not to go ahead with the second phase of scheme for
the time being owing to heavy commitments of
Government of India on other important sectors. It has
also been decided that the State Government may
approach the Planning Commission for seeking more
funds for the modernisation of Prisons. THe Government
of India will suport the Proposal of the State Governments
when they submit the same to the Planning Commission.

Crime Against Women

1878. SHRI RADHA MOHAN SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the cases of crimes against women
including gang rapes are on the rise in the NCT of Delhi;
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{b) if so, the total number of cases registered during
each of the last three years and the current year;

(c) the total number of accused arrested and action
taken against them during the said period; and

(d) the steps taken by the Government to check
such incidents and provide security to women?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) As
per statistics maintained by National Crime Records
Bureau (NCRB), a total of 4544, 4804 and 3938 cases
of crime against women including rapes were reported in
NCT of Delhi during 2006, 2007 and 2008 respectively.
No statistics is available with NCRB, for the year 2009.
The information on gang rapes is not maintained
separately.

(c) The total number of cases registered, cases
charge-sheeted and persons arrested etc., under different
heads of crime, including rape cases against women in
NCT of Delhi for the years 2006, 2007 and 2008 are
given in the enclosed Statement.

(d) The Union Government attaches highest
importance to the matter of prevention of crimes against
women and has enacted various legislations to prevent
crimes against women, including Protection of Women
from Domestic Violence Act, 2005. As per seventh
Schedule, ‘Police’ and ‘Public Order’ are State subjects
under the Constitution, and as such the primary
responsibility of prevention, detection, registration,
investigation and prosecution of crimes, including crimes
against women lies with the State Governments.
Government of India has advised all the State
Governments/UT Administrations from time to time give
more focused attention to the administration of criminal
justice system with emphasis on prevention and control
of crime against women. In this regard, a detailed advisory
dated 4th September, 2009 has also been sent to all
States/UT Governments wherein States have been
directed to take comprehensive review of the effectiveness
of the machinery in tackling the problem of violence
against women and to take appropriate measures aimed
at increasing the responsiveness of the law and order
machinery. The comprehensive advisory has enumerated
various steps for improving effectiveness of the machinery
in tackling atrocities against women.
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Statement

Cases Registered (CR), cases chargesheeted (CS), cases convicted (CV), persons arrested (PAR), persons
chargesheeted (PCs) & persons convicted (PCV) under against women in Deli UT during 2006-2008

Crime 2006

2007 2008*

CR CS CV PAR PCS PCV . CR CS CV PAR PCS PCV CR

€S CV PAR PCS PCV

Rape 623 798 152 778 647 209 598

Kidnapping & Abduction 1066 247 40 402 390 74 1167

Dowry Deaths 137 134 47 320 309 192 138
Molestation 718 670 98 887 679 131 868
Sexual Harassment 144 114 19 163 41 33 167
Cruelty by Husband 1728 739 113 3256 3088 167 1787

and Relatives

Importation of Girls 0 0 0 0 0 0
Immoral Traffic (P) Act 112 185 89 376 369 103
Dowry Prohibition Act i5 21 7 28 12 16

Indecent Representation 1 1 0 2 2 0
of Women (P} Act

Sati Prevention Act 0 0 0 0 0 0

541 163 731 657 227 466 478 115 573 702 155
277 38 352 204 80 1136 405 27 412 458 4
123 56 313 272 211 129 115 13 230 297 75
716 138 1143 1027 144 611 715 184 855 961 266
123 44 181 179 48 130 131 57 141 163 68

699 126 2688 2153 188 1387 879 43 725 1340 127

97 76 217 225 112 60 50 40 162 283 119

" 5 23 2 12 19 1N 3 17 27 5

0 0 0 0 0 0 0 0 0 0 0

Total 4544 2909

565 6207 5537 925 4804 2587 646 5648 4739 1022 3938 2784 482 3115 4237 856

Source: Crime in India.
*Provisional Data.

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.

[English]
Ration Cards

1879. SHRI G.M. SIDDESHWARA:
SHRI SOMEN MITRA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether large scale prevalence for fake ration
cards have been reported from various parts of the
country including Maharashtra and West Bengal;

(b) if so, the details thereof indicating the number
of fake cards detected and cancelled during each of the
last three years and the current year, State-wise;

{(c) whether the information regarding ration cards
has been made available on Government websites in
order to check such fake cards;

(d) if so, the details thereof indicating the names of
the States where such facility is available; and

(e) the steps taken by the Government for ensuring
increasing use of e-governance in PDS operations?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) As stipulated under Public Distribution System
(Control) Order, 2001, State and Union Territory
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Governments are mandated to issue distinctive ration
cards to Above Poverty Line (APL), Below Poverty Line
(BPL) and Antyodaya Anna Yojana (AAY) families and
to conduct periodical review and checking of ration cards,
to weed out ineligible and bogus ration cards and bogus
units in the ration cards.

Government got functioning of TPDS evaluated by
Programme Evaluation Organization of Planning
Commission and ORG MARG, New Delhi. Based on
findings of these evaluation studies, a Nine Point Action
Plan evolved for strengthening TPDS is under
implementation by States/UT Governments since July,
2006, As a part of this action plan, States and UT
Governments have been directed to continuously review
lists of BPL and AAY families to eliminate bogus ration
cards so that only eligible BPL and AAY families get
covered under TPDS.

Instructions were issued in January, 2008 to all
States/UT Governments to take action as per law against
the familie /persons found in possession of bogus or
fake ration cards and also against officials found
responsible for issuing ration cards to ineligible families/
persons.

Further instructions have been issued to all State/
UT Governments to carry out an intensive campaign
from October, 2009 to December, 2009 to review the
existing lists of BPL/AAY families and eliminate ineligible/
bogus ration cards.

As a result of these directions, State/UT
Governments have been taking action to detect and
delete fake/bogus/ineligible BPL and AAY rations cards.
Since July, 2006 onwards, 17 States/UT Governments
have reported detection and deletion of 159.42 lakh fake/
bogus/ineligible ration cards as per details given in the
enclosed Statement.

As per Nine Point Action plan, the allocation of
foodgrains-District and FPS wise are to be displayed on
Websites of the State/UT Governments. 19 States/UT
Governments have reported by 31.10.2009 display of
such allocations on their respective websites.

(c) and (d) The details are being ascertained from
States/UT Governments.

(e) The Government has taken the following steps
for ensuring increased use of e-governance in TPDS
operations:
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Computerization of TPDS operations: Digitization of
TPDS operations at National/State/District and Block
levels has been taken up under a Plan Scheme on
computerization of TPDS during the 11th Plan period.
The scheme is to be implemented on pilot basis in 3
districts of each of States i.e. Andhra Pradesh, Assam,
Chhattisgarh and Government of NCT of Delhi. For this
a sum of Rs. 14.775 Crore has been released to these
State Governments.

Smart card based delivery under TPDS

In order to make delivery of services efficient under
TPDS and to assess replicability of use of smart cards
for this purpose, Government has approved in December
2008 implementation of a pilot scheme on smart card
based TPDS in Chandigarh and Haryana. Under it,
eligible BPL families would be issued smart cards in
place of existing ration cards. They will have biometric
features of the family members, based on which
verification of genuineness of the BPL families will take
place and thereafter only the essential commodities would
be issued to them from the fair price shops.

Statement

The number of bogus/ineligible rations cards deleted
by the States/UT Governments with effect from
July 2006 onwards

(Updated on 15.11.2009)

SI.No. State Nos. of bogus/ineligible
ration cards deleted

eliminated
(in lakhs)

1 2 3

1. Andhra Pradesh 10.46

2. Assam 0.07

3. Chhattisgarh 3.65

4, Delhi 16.32

5. Guijarat 7.83

6. Himachal Pradesh 0.02#

7. Jharkhand 0.65
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Class/Category Manufacturing Service
Micro Investment upto Investment upto
Enterprises Rs. 25 lakhs Rs. 10 lakhs
Small Investment above Investment above
Enterprises Rs. 25 lakh and Rs. 10 lakh and
upto Rs. 5 crore upto Rs. 2 crore
Medium Investment above Investment above
Enterprises Rs. 5 crore and Rs. 2 crore and

upto Rs. 10 crore

upto Rs. 5 crore
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1 2 3
8.  Karnataka 6.45
9. Madhya Pradesh 24.97
10.  Maharashtra 29.45
11.  Meghalaya 0.00*
12.  Orissa 2.50
13. Sikkim 0.01@
14.  Uttar Pradesh 3.96
15.  Uttarakhand 0.16
16.  West Bengal 52.92
(individual cards)
17.  Lakshadweep 0.00%
Total 159.42

Actual figures # 1536, * 341, @ 914, $ 300
[Translation]
Classification of Small Industries

1880. DR. MONAZIR HASSAN:
SHRI JAGDISH SHARMA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the criteria adopted for the classification of
MSMEs; and

(b) the details of legal provisions for regulating the
functioning of MSMEs in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) Enterprises have been classified
under the Micro, Small and Medium Enterprises
Development Act, 2006 broadly into (i) Enterprises
engaged in the manufacture/production of goos pertaining
to any industry & (ii) Enterprises engaged in providing/
rendering of services. The manufacturing and service
enterprises have been further classified into micro, small
and medium based on investment in plant and machinery
and in equipments respectively. Details are as under:

(b) The Micro, Small and Medium Enterprises
Development Act, 2006 aims at faciliting the promotion
and development and enhancing the competitiveness of
micro, small and medium enterprises and for matters
connected therewith and incidental thereto. The Act
provides for a statutory consultative mechanism at the
national level with wide representation of all sections of
stakeholders, particularly three classes of enterprises i.e.
micro, small and medium enterprises, and with a wide
range of advisory functions. The Act also contains enabling
provisions for notification of schemes/programmes for
micro, small and medium enterprises, progressive credit
policies and practices, preference in Government
procurements to products and services of the micro and
small enterprises and mechanisms for mitigating the
problems of delayed payments to micro and small
enterprises.

Restructuring of ITBP

1881. SHRI GANESH SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has any scheme for
restructuring of Indo Tibetan Border Police (ITBP); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) A
proposal for restructuring and augmentation of streangth
of ITBP has been received and is being examined.

Indo-US Agreement for Agriculture

1882. SHRI GANESH SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether discussions have been held between India
and the United States for development of the agricultural
sector;
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{b) it so, the details thereof; and

(c) the details of mutual agreement reached between
the two countries in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a} to
(c) In order to expand current bilateral cooperation in the
field of agriculture, a Memorandum of Understanding
(MoU) is under consideration.

Procurement Centres

1883. SHRI JAGDANAND SINGH:
SHR! BHAUSAHEB RAJARAM WAKCHAURE:
SHRI RAJU SHETTI:
SHRI S. ALAGIRI:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of the agencies entrusted with the
duty to procure foodgrains from the farmers at Minimum
Support Price (MSP);

(b) the number of procurement centres targeted to
be opened alongwith the number of centres actually
opened during each of the last three years and the current
year, State-wise;

(c) the criteria adopted for opening up of procurement
centres;

(d) the quantity of wheat, paddy and rice procured
during the said period alongwith the price thereof;

(e) whether the Government propose to open
additional procurement centres to meet the requirement
for procuring paddy and wheat during the ensuing season;
and

(f) if so, the details thereof, State-wise including
Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Food
Corporation of India and State Governments procure
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foodgrains conforming to prescribed specification from the
farmers at Minimum Support Price (MSP) and bonus
(if any} announced by the Government.

(b) Statements-I and Il showing the number of
procurement centres opened by FCI and agencies of the
State Governments during the last three years and the
current year are enclosed.

(c) FCI and agencies of the State Governments open
procurement centres taking into account the production
of foodgrains & marketable surplus in a particular area.

(d) The quantum of rice and wheat procured from
the farmers during last three years and the current year
is as under:-

(Figures in lakh tonnes)

Marketing Year Rice Wheat
2008-07 251.07 92.26
2007-08 287.36 111.28
2008-09 333.07 226.89
2009-10 118.70* 253.82

*As on 26.11.2009

The Minimum Support Price (MSP) and incentive
bonus announced by the Government in the last three
years and the current year is as under:-

{Fiigures in Rs. Per quintal)

Marketing Year Paddy Wheat
(MSP + Bonus) (MSP + Bonus)
Common Gr. A
2006-07 620 650 700
2007-08 745 775 850
2008-09 900 930 1000
2009-10 1000 1030 1080

(e) and (fy FCl and State agencies have opened
10097 procurement centres so far for procurement of
paddy in KMS 2009-10. In Bihar, FCI and State agencies
have opened 85 procurement centres in current KMS for
procurement of paddy/rice.
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Statement |

The list of purchase centres operated by FCl/State agencies auring AMS 2006-07 to 2009-10

State 2006-07 2007-08 2008-09 2009-10
Punjab 1589 1573 1600 1642
Haryana 354 360 364 365
Uttar Pradesh 5268 5060 4843 4873
Rajasthan 112 129 290 295
Madhya Pradesh 1061 1099 1617 1204
Delhi 7 7 ) 2 4
Bihar 5105 5188 4498 2807
Himachal Pradesh 5 5 7 7
Uttarakhand 236 229 158 200
Gujarat 188 188 215 45
Chhattisgarh - 1333 1333 -
Jharkhand - 0 13 15
Jammu and Kashmir 16 19 15 15
Maharashtra - - 85 85
Total 13941 156190 15040 11557

Statement Il

The list of purchase centres operated by FCIl/State agencies during KMS 2006-07 to 2009-10

State 2006-07 2007-08 2008-09 2009-10
1 2 3 4 5
Andhra Pradesh 697 796/782* 489 515
Assam 10 20 11 -
Bihar 166 5541 3511 85
Chandigarh - - - -
Chhattisgarh 1459 1533 1333 1577
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1 2 3 4 5
Guijarat 188 - 9 -
Haryana 175 513 179 181
Himachal Pradesh 5 5 5 -
Jammu and Kashmir 2 2 15 -
Jharkhand 344 27 30 -
Karnataka 11 56" 120 -
Kerala 130 200 420 450
Madhya Pradesh 435 420/189* 612 -
Maharashtra 765 752 760 -
Nagaland - - NR -
Orissa 2172 2543 2002 80
Punjab 1509 1543 1546 1576
Puducherry 5 7 12 -
Rajasthan 12 12 12 -
Tamil Nadu 667 1200 1074 1350
Uttar Pradesh 1694 2122 2276 3742
Uttarakhand 55 53 52 59
West Bengal 1824 1351 1409 482
Total 12327 19669 15879 10097

*Paddy and coarse grains

Potato Seeds

1884. SHRI DEORAJ SINGH PATEL: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether cost of potato seeds has recorded a
phenomenal increase thereby putting it out of the reach
of poor farmers;

{b) if so, the details thereof; and

(c) the corrective measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(c) Yes, Madam. Potato seeds price have increased due
to lower production on account of blight disease, deficient
rainfall and damage due to floods in several parts of the
country.

The area is expected to be increased in Uttar
Pradesh, West Bengal, Punjab, Haryana, Rajasthan,
Madhya Pradesh and Andhra Pradesh during Rabi season.
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Road Construction Projects

1885. SHRI DATTA MEGHE: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government has reviewed some road
construction projects to remove the problems being faced
therein;

(b) if so, the details thereof alongwith the steps taken
to achieve tha target of construction of 20 km. roads per
day;

(c) whether the Government proposes to take any
step to solve the environmental problems arising out of
road construction activities; and

(d) if so, the details thereof during each of the last
three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) Review of all projects under
implementation is undertaken on regular basis so as to
monitor the progress of ongoing works and resolve
problems faced during implementation. During the meeting
held by Hon'ble Prime Minister on 8th August, 2009 a
Committee was set up under the Chairmanship of Shri
B.K. Chaturvedi, Member, Planning Commission to suggest
measures to ramp up National Highway Development
Project (NHDP). The major recommendations accepted
include charges in document i.e. Model Concession
Agreement (MCA), Requested for Qualification (RFQ)/
Request for Proposal (RFP), empowering National
Highways Authority of India (NHAI) Board to accept single
bids after examining reasonableness of the same,
providing additional budgetary support for Special
Accelerated Road Development Programme (SARDP),
Jammu and Kashmir projects over and above cess, etc.
Work plans have been prepared for the projects to be
awarded in 2009-2010 and 2010-2011.

In order to expedite implementation of projects,
regional offices have been set up by NHAI headed by
Chief General Managers. Powers have been delegated
to the Chief General Managers who will monitor land
acquisition matters as well as implementation of projects.
Special Land Acquisition Units (SLAUs) are also being
set up to expedite land acquisition. State Governments
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have been requested to appoint Chief Secretaries as
Nodal officers for NHDP projects. Projects are also closaly
and periodically reviewed at Headquarters as well as field
units.

(c) and (d) Environment impact assessment and
identification of mitigation measures are part of project
preparation of all NHDP projects of NHAL For the projects
requiring environmental clearances, the same is being
obtained from Ministry of Environment & Forests (MOEF)
following their guidelines. The contractors/concessionares
are responsible for observing/abiding by all iaws, rules
and regulations in force governing pollution and
environmental protection. The ammount for compulsory
afforestation is deposited with the respective torest
departments of State Governments for undertaking
plantation to compensate the loss of trees resulted on
account of road construction activities.

[English]
Jatropha Cultivation

1886. SHRI NISHIKANT DUBEY: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether a study conducted by the Centre for
Community Economics and Development Consultants
Society has revealed that change of land use by small
and marginal farmers to cash crop production may lead
to food insecurity and loss of pasture lands in the
country;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government proposes to reassess
the implication of Jatropha cultivation including its
commercial viability;

(d) if so, the details thereof; and

(e) the details of the programmes undertaken for
plantation of Jatropha for bio-diesel production in the
country, inciuding Rajasthan, the incentives provided, the
area under Jatropha cultivation at present and the targets
fixed for production and achievements thereof during
each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Not
aware, Madam.
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(b) to (d) Do not arise.

(e} The programme “Development of elite Planting
Material and Model Plantation of Jatropha” on
Government and institutional lands through Government
and semi Government institutions is implemented by
National Oilseeds & Vegetable Oils Development
(NOVOD) Board in all the States of the country including
Rajasthan. NOVOD Board provides 100% grant-in-aid for
model plantation of Jatropha to be undertaken on
Government lands. The maximum financial assistance is
Rs. 25,000 per ha. An area of 12678 ha. has been
taken up under model plantation of Jatropha in the
country through Government implementing on
Government land with elite planting material. The details
{including Rajasthan) are given in the enclosed
Statement. The main objective of model plantation is to
produce quality seed and planting material for undertaking
further plantation in the country.

Statement

Mocde/ Plantation with Superior planting meterial-

Jatropha

Sl.No. Name of State Area (in ha.)
1 2 3
1. Andhra Pradesh 440
2. Arunachal Pradesh 185
3. Bihar 10
4. Chhattisgarh 724
5. Gujarat 1822
6. Haryana 532
7. Jharkhand 750
8. Karnataka 404
9. Kerala 50
10. Manipur 400
11. Mizoram 900
12. Meghalaya 200
13. Maharashtra 1994
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1 2 3
14, Madhya Pradesh 850
15. Nagaland 540
16. Rajasthan 227
17. Sikkim 100
18. Tripura 150
19. Tamil Nadu 557
20. Uttar Pradesh 1024
21. Uttarakhand 718
22. West Bengal 100

Total 12678
[Transiation]

Deployment of Female Police Officers

1887. SHRIMATI DEEPA DASMUNSI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether any norms exits for the deployment of
female officers in Delhi Police for handling complaints
relating to women;

(b) if so, the details thereof;

(c) whether there is a imbalance between the male/
female ratio of officers deployed at various levels in the
Delhi Police; and

(d) if so, the details thereof and steps being taken
to deploy more female officers at various levels in the
Delhi Police?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) No, Madam. There are no
laid down criteria/norms for the deployment of female
officer in Delhi Police for handling complaints relating to
women. However, the complaints relating to women i.e.
matrimonial disputes, torture, harassment for sake of
dowry, cases of rape, attempt to rape, molestation and
sexual harassment are being dealt with by women officers
of the rank of Sl and above.

The details of Women Police Officers deployed at
various levels in Delhi Police are given in the table below:-
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Deploy Rank Total Existing Deployment of Female Officers

more strength Strength

female of Delhi of Female

officers Police officers

at

various Distt. Crime & Rly CAW Cell Other Unit

levels in

the Delhi DCsP/Addl. DCsP & 106 03 02 00 00 01

Police? Addl. DCsP (JAG)
ACsP 348 33 05 00 05 23
Insprs 1319 75 30 06 09 29
Sls 5305 168 78 04 07 78
ASls 6783 601 287 16 08 289
HCs 20817 568 329 34 14 191
Constable 46739 1826 931 42 14 839

Recently, the Government has instructed Delhi Police
to ensure that 15% of recruitment should be for women.
This will help in deployment of female police officers in
Delhi Police.

[English]
CM Conference on Internal Security

1888. SHRI NAVEEN JINDAL:
DR. VINAY KUMAR PANDEY:
SHRI G.S. BASAVARAJ:
SHRIMATI SUSHMA SWARAJ:
SHRIMAT! SUPRIYA SULE:
SHR! E.G. SUGAVANAM:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a meeting of Chief Ministers of the
States and Union Territories was held recently;

(b) if so, the details of issues discussed and outcome
thereof; and

{c) the details of the responsibilities proposed to be
shared by the Centre and the State Governments to
deal with the crisis of internal security in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! AJAY MAKEN): (a) to (c) A
Conference of the Chief Ministers on Internal Security

was held on August 17, 2009. During the meeting, the
action taken by the State Governments on the decisions
arrived at the previous CMs Conference were reviewed.
The issues discussed, inter-alia, related to filling up of
existing vacancies in the State Police forces; creation of
new posts in State Police Forces; creation of separate
Forces to tackle terrorism, deployment of Quick Response
Teams in major towns; continuation of central assistance
under Modernization of Police Force Scheme; augmenting
training facility by the centre for State Police;
augmentation of strength of Police; stations; issues
relating to mega city and desert policing etc. The State
assured of the intention of the Central Government to
work closely with the States and the primacy of the
State Government in maintaining public order was
acknowledged.

[Translation]
Compensation to Fishermen

1889. SHRI MANSUKHBHAI D. VASAVA:
SHRI VITTHALBHAI HANSRAJBHAI
RADADIYA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any compensation paid to fishermen, in
case of loss of fishing boats and equipments;

(b) is so, the details thereof,
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(c) whether such compensation is not reaching the
actual beneficiaries;

(d) if so, the steps taken by the Government to
provide benefit of compensation to fishermen directly; and

(e) the details of success achieved by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
.Madam.

(b) Under the Calamity Relief Fund (CRF) and the
National Calamity Contingency Fund (NCCF), assistance
is provided to fishermen at a rate of Rs. 2500 for repair
of prtially damaged traditional craft and net while
Rs. 7500 is provided for replacement of fully damaged
traditional craft and net. However, this assistance is not
provided if the beneficiary is eligible or has availed of
any susidy/assistance for the instant calamity, under any
other Government Scheme.

(c) It is invariably ensured that the assistance reaches
the intended beneficiaries.

(d) and (e) Questions do not arise.
[English]
Custodial Deaths

1890. SHRI C. RAJENDRAN:
SHRI BAIJAYANT PANDA:
SHRI PRALHAD JOSHI:
SHRI NITYANANDA PRADHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether cases of custodial deaths are on the
rise in the country as per a report of the Human Rights
Commission;

(b) if so, the total number of such cases registered
during each of the last three years, State-wise alongwith
the reasons for the failure to check custodial deaths;

(c) whether the Government has complied with the
1996 directives of the Supreme Court that entails devising
of proper procedures to be followed while making arrests;
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(d) if not, the reasons therefor and the reaction of
the Government thereto; and

(e) the steps taken by the Government to check
custodial deaths including constituting a task force to
check such cases in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b)
Number of the cases relating to death in police custody
registered in NHRC on the basis of information received
from the State authorities are as below.

Year Number of cases
2006-2007 - 119
2007-2008 - 188
2008-2009 - 127

A statement indicating the year-wise and State-wise
details of cases of death in police custody registered in
NHRC based on intimation received from State authorities
is annexed. “Police” and “Public Order” are State subjects
under the Constitution of India. It is for the State
Governments to take appropriate action in every crime.

(c) “Police” and “Public Order” are State subjects
under the Constitution of India. It is for the State
Governments to take appropriate action in every crime.
The Government has issued the necessary guidelines to
all the State Governments to comply with the 1996
directives of the Supreme Court that entails devising of
proper procedures to be followed while making arrests.

(d) Does not arise.

(e) Section 176 of the Criminal Procedure Code has
been amended vide Code of Criminal Procedure
(Amendment) Act 2005 to provide that in case of death
of disappearance of a person or rape of a woman while
in custody of the police, there shall be a mandatory
judicial inquiry and in case of death, examination of the
death body shall be conducted within twenty four hours
of death. The Union Government have been issuing
guidelines to the State Governments from time to time
advising them to ensure that adequate steps are taken
to check instances of violation of human rights.

At present, there is no proposal under consideration
of the Government to constitute a task force.
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Statement

State-wise Details of Police Custody Death Cases
for the Last 3 Years

DECEMBER 1, 2009

Name of State & UTs Year
2006-07 2007-08 2008-09

PC PC PC
1 2 3 4
Andaman and Nicobar 0 0 0
Islands
Andhra Pradesh 5 9 12
Arunachal Pradesh 1 0 2
Assam 8 12 7
Bihar 2 8 5
Chandigarh 0 1 1
Chhattisgarh 3 2 1
Dadra and Nagar Haveli 0 0 1
Daman and Diu 0 0 0
Delhi 3 6 0
Foreign Countries 0 1 0
Goa 0 0 0
Gujarat 7 16 12
Haryana 2 9 6
Himachal Pradesh 0 1 0
Jammu and Kashmir 0 3 0
Jharkhand 3 3 2
Karnataka 8 5 2
Kerala 3 6 2
Lakshadweep 0 0 0
Madhya Pradesh 10 10 5
Maharashtra 21 25 23
Manipur 0 0 0
Meghalaya 1 3 1
Mizoram 0 0 0
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1 2 3 4
Nagaland 0 0 ]
Orissa 2 6 2
Puducherry 0 0 0
Punjab 1 7 4
Rajasthan 3 2 4
Sikkim 0 1 0
Tamil Nadu 16 6 6
Tripura 1 1 1
Uttar Pradesh 11 32 24
Uttarakhand 1 5 0
West Bengal 7 8 4
Total 119 188 127
[Translation]

Establishment of Meteorological Centres

1891. SHRI RAM SINGH KASWAN: Will the Minister
of AGRICULTURE be pleased to state:

(a) the areas where automatic meteorological centres
have been established under Rashtriya Krishi Vikas
Yojana, State-wise;

(b) whether automatic meteorological centres have
not been established in various States including Rajasthan;

(c) if so, the details thereof and the reasons therefor,
State-wise; and

(d) the details of the expenditure proposed to be
incurred on these centres including Rajasthan during each
of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(d) Projects under RKVY scheme are selected by the
State Governments and approved by the State Sanctioning
Committee (SLSC), chaired by the Chief Secretary of the
concerned state.

State of Tamil Nadu only has reported approval of a
project for establishment of automatic weather stations
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under which 224 block level automatic weather station
are to be established at a cost of Rs. 17.31 crore. The
State Government of Tamil Nadu has reported an
expenditure of Rs. 16.90 crore on the project.

AGRAHAYANA 10, 1931 (Saka)

No other State Government including Rajasthan has
reported approval of any project for setting up of Automatic

Meteorological Centres.

[English]

Intensive Cotton Development Programme

1892. CHAUDHARY LAL SINGH: Will the Minister

of AGRICULTURE be pleased to state:

(a) whether the Government has received proposal
from the various State Governments under the Intensive

Cotton Development Programme (ICDP);

(b) if so, the details of proposals received for various

States; and

{(c) the details of the Central assistance released
under the programme during the last three years and
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the current year to various State Governments including
Jammu and Kashmir, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam. Proposals have been received from the States
Implementing the Centrally Sponsored Scheme of Mini
Mission-ll of Technology Mission on Cotton (TMC)
previously known as Intensive Cotton Development
Programme (ICDP).

(b) and (c) The proposals received from various
States under Mini Mission-ll of Technology Mission on
Cotton, includes components like transfer of technologies
through field demonstrations, training of farmers and
extension workers as well as supply of critical inputs
such as certified seeds of varieties/hybrids not older than
15 years, sprayers, pheromone traps, bio-agents and
water-saving devices like sprinklers and drip irrigation
system. Jammu and Kashmir is not covered under the
scheme. The details of State-wise and year wise funds
released are given in the enclosed Statement.

Statement

State-wise & year- wise funds released under Mini Mission-/ of Technology Mission on Cotton

(Rs. in Lakhs)

State 2006-07 2007-08 2008-09 2009-10 (till
23.11.2009
Andhra Pradesh 1227.91 1369.97 882.12 652.40
Gujarat 1095.11 1372.18 1290.23 747.54
Haryana 223.17 317.26 385.69 366.34
Karnataka 438.62 389.03 412.74 248.90
Madhya Pradesh 377.30 442.37 142.60 337.36
Maharashtra 989.93 1434.82 958.89 1015.00
Orissa 120.41 123.77 141.46 129.64
Rajasthan 548.11 0.00 103.60 111.82
Tamil Nadu 291.54 360.00 400.00 201.48
Tripura 32.00 16.00 5.00 20.00
Uttar Pradesh 40.00 8.00 59.12 24.09
West Bengal 40.00 138.19 218.61 0.00
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High Security Registration Plates

1893. SHRI J.M. AARON RASHID: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the features incorporated in the High Security
Registration Plates (HSRPs) introduced in the country;

(b) whether sufficient technical know how and
manufacturing capacity is available in the country to
introduce the HSRPs in the country;

(c) if so, the details thereof; and

(d) if not, the reasons for introducing such number
plates in the absence of such technology and
manufacturing capacity?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N
SINGH): (a) As per rule 50 of the Central Motor Vehicles
Rules, (CMVR), 1989 various features of HSRP are
chromium based hot-stamped hologram with Chakra
image, ingressed IND legend in the form of a watermark,
alpha-numeric laser numbering unique to each plate,
retro-reflective film, India inscripted hot stamping foil,
enmbossing of registration numbers on the plates, tamper
proof snap locks to fit the rear registration plate, third
license plate in the form of self destructive sticker to be
put on the windshield of four wheelers etc.

(b) and (c) 18 vendors so far have been given type
approval certificate by various testing agencies. These
vendors have collaborations with foreign companies
dealing in Security Registration Plate. The vendors have
also set up manufacturing plants in the country and
obtained Conformity of Productions (COP) Certificate.

(d) Does not arise.
Digital Ration Cards

1894. SHRI SANJAY NIRUPAM: Will the Minister of
CONSUME